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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 31, 1970/Chaitra 10, 1892
(Saka)

The Lok Sabha met ar Eleven of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Opening of Exchanges for sub-Contracts
in India
+

*691. SHRI VALMIKI CHOUDHARY:
SHRI MANIBHAI J. PATEL:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government’s attention has
been drawn to the views of Mr. Emrys
Edwards, United Nations expert on Sub-
contract Exchanges;

(b) if so, whether Government propose to
consider the feasibility of its application to
the Indian Industry; .

(c) whether there is also a proposal to open
Exchanges for Sub-contracts in India; and

(d) if so, the location thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH): (a) and (b). The
Governmeat of India feel that the establish-
ment of sub-contracting exchanges would
be an effective means to accelerate the deve-
lopment of ancillary relationship between the
two sectors of the Indian Industry. For this
purpose the services of Mr. Emrys Edwards
have been obtained by the Government of
India for advice on the establishment of sub-

contracting exchanges.

"
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(c) and (d). Two Pilot centres are pro-
posed to be set up at Bombay and Madras
and after their successful working, the scheme
will be extended to other states,
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SHRI B. K. DASCHOWDHURY: Sir,
I would -like to mention here that there is
a printing mistake in the second part of the
Question. It says:

*. . . and New Cooch Behar to
Fakira Gram via Gulab Ganj;”

It should be “via Gulak Ganj”
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SHRI R. L. CHATURVEDI: Yes.

Conversion of Metre Gauge Line to Broad
Gaoge Line from New Cooch Bebar to
Bamanhat and Gitaldah (N. E. F. Rallway)

*692. SHRI B. K. DASCHOWDHURY:
Will the Minister of RAILWAY be pleased
to state:

(a) whether his Ministry will take up the
schemes in view of the great public demand,
to convert metre gauge line on the Mortheast
Frontier Railway from New Cooch Behar
to Bamanhat and Gitaldah to broad gauge
line;

(b) whether two new broad gauge lines
will be taken up to connect New Cooch
Behar and Hashimara, and New Cooch
Behar to Fakira Gram via Gulab Ganj; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI): (a) and (b). No, Sir.

(c) Due to paucity of funds and lack of
traffic justification the suggested conversions/
new lines cannot be considered at present.

SHRI B. K. DASCHOWDHURY: Sir,
the hon. Minister has stated that due to
paucity of funds and lack of traffic justifi-
cation, the suggested lines cannot be taken
up. 1can understand the question of paucity
of funds. But what he means by lack of
traffic justification I cannot understand.
These are contradictory. Let the hon. Minis-
ter come straight and say, whether it is due to
paucity of funds or lack of traffic justifi-
cation.

Sir, I would like to submit to the hon.
Minister, through you, the statement of the
West Bengal Government that was submitted
to the Fifth Finance Commission which I
quote: .

“The total agricultural income in the
Cooch Behar district, according to 1962-
63 statistics, is Rs, 20.22 crores.”

A to the market value, it
will be lbwl Rs. 35 crores to Rs. 40 crores.
Agriculture is the main source of livelihood
of the people in this district and & substantial
portion of agricultural produce are the two
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main cash crops of jute and tobacco. The
line runs from New Cooch Behar to Baman-
hat and Gitaldah, as mentioned in the Ques-
tion, upto the East Pakistan border. The-
main cash crops of jute and tobacco are pro-
duced here. Unless the hon. Railway Minis-
ter offers certain facilities to poor agricultural
producers in the locality to tranship their
produce to better markets, how can these
poor people carn their livelihood ? The hon.
Minister says that there is lack of traffic
justification. I would like to know from the
hon. Minister whether he is prepared to have
a survey, whether there is really traffic justi-
fication or not.

SHRI R. L. CHATURVEDI: He has
made two points, The hon. Member gave
his own statistics, submitted by the West
Bengal Government. But lel mc give my
figures. About this Alipur Duar-Cooch
Behar-Bamanhat Section for which conver-
sion is suggested, the present carrying capacity
is 11 trains, cach way, per day. It is 53 KMs
long. Now, actually, what we are carrying
is, 3 passenger trains per day and 0.8 goods
train per day, that is, a total of 3.8 per day.
On this basis, 1 would humbly say that there
is no justification.

Another point is about the Golakganj
line for which the hon. Member has sug-
gested conversion. There, the carrying
capacity is eleven trains per day. Actually,
2 passenger trains run per day 0.7 goods
train per day, that is a total of 2.7 per day.
It is 47 KMs long. With the existing traffic,
it is obvious, that there is hardly any justi-
fication for conversion or any construction,
apart from the paucity of funds.

SHRI B. K. DASCHOWDHURY: The
argument given by the hon. Minister is not
correct. Unless there are railway lines, how
can there be traffic justification? How can
traffic justification come up? We have seen
many cases there is lines are being converted
from metre-gauge to broad-gauge even with-
out proper justification. Unless there are
lines in between Mew Cooch Behar to Fakira
Gram via Gulak Ganj and from New Cooch
Behar to Hashi , the g of traffic
justification cannot arise even. The hon.
Minister, in his Budget Speech, has said that
in the Fourth Plan, 750 route KMs, are
intended to be ted from metre-gauge
to broad-gauge and, again, about the pew
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lines, 800 K Ms pre intended to be constructed
in the Fourth Plan,

MR. SPEAKER: 1 do not want any
debate on this. Please put your question.

SHRI B. K. DASCHOWDHURY: Yes.
kindly give me a minute only. Because of
these metre-gauge lines running between New
Cooch Behar to Bamanhat and Gitaldah,
the jute and tobacco growers in the district
are finding it very difficult to transport their
produce. They are sending their produce
through road carriers, on trucks. If this line
is converted into broad-gauge, it will justfy
traffic. T would request the hon. Minister to
make a survey and come with proper statis-
tics whether it is justified or not.

SHRI R. L. CHATURYEDI: As I have
already pointed out, the present line capacity
is 11 trains per day and, even if that is not
justified, how will it be possible for us to
convert it? [ fully share the sentiments ex-
pressed by the hon, Member. If he could give
some better figures, better performance,
naturally we will consider it.

SHRI R, K. AMIN: This is a very broad
question which everybody in every State is
facing, that is, the conversion of narrow-
gauge into broad-gauge. The Ministcer has
stated that there is paucity of funds and that,
whenever it is possible, it will be done. Tnstcad
of that, will he kindly give us definite guide-
lines for the conversion of narrow-guage lines
into broad-gauge and pur them before the
House?

SHRI R. L. CHATURVEDI: I am sure,
the hon. Member must have gone through
the Report of the Uneconomic Branch Lines
Committee, that all the narrow-guage lines
are being classified as uneconomic. That
Report is under consideration. We have
gone a step further. In his Budget Speech,
the hon. Railway Minister, has announced
the survey of certain lines also. So, wc are
fully seized of the matter. 1 fully appreciate
the importance of even the existing narrow-
gauge lines. All these things are under active
consideration.

SHRIMATI JYOTSNA CHANDA: May
I know from the hon. Minister whether the
Governmeat propose to any of the
metre-gange lines of the N.F. Railway in tho
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Fourth Plan and, if so, what are those lines?

MR. SPEAKER: You are widening the
scope of this Question which relates to a
particular area.

SHRI R. L. CHATURVEDI: It has
already been explained during the reply on
the General Budgcet that we are actively con-

sidering the conversion of the line from
Bongaigaon to Gauhati.
SHRI HEM BARUA: It has been said

on the floor of the House that it will be ex-
tended upto Dibrugarh.

SHRI R. L. CHATURVEDI: That line
is separate.

o ot qwTe aqnlt : faat g
g4t 39 £7 A § ITF AT AT /T
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HIT & HATHT T G F g fozwior ot
AT F AW EATE 7 gfe vEAT @
A1 fgw f@ mTgat w1 owre @ §
ofcafda #7471 w9%T IRT § W
fadfy 2 H ?

MR. SPEAKER: That does not arise
out of the Question. This is about Railway
Line from New Cooch Behar. That is not
relevant.

cagTfi
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SHRI J. AHMED: Dhubri in Assam was
the biggest jute exporting centre of Assam
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before partition and 30 lakhs maunds of jute
used to be transported from Dhubri Centre
only. Now the business people are finding
great difficulty to transport jute through the:
metre gauge due to paucity of accommoda-
tion in the Metre-gauge line. They are now
carrying the jute thnough trucks from Dhubri
to Cooch Behar to book it in the broadgauge
line, May I request the Minister to give
serious  consideration about connecting
Dhubri to Cooch Behar by a broad-gauge
line immediately?

SHRI R. L. CHATURVEDI:
a suggestion for consideration,

That is

SHR1 ). M. BISWAS: A Committee was
appointed with Mr. Chaturvedi as Chair-
man to convert unremunerative metre gauge
and narrow gauge lines to broad gauge. We
have seen the recommendation of the Com-
mittee., T want to know from the Minister
about the fate of the recommendation made
by that Committee, to convert narrow gauge
line to broad gauge line particularly with
reference to Purulia Kotsella narrow-gauge
line.

SHRTR. L. CHATURVEDI: The Minis-
ter has already said and explained this point
very amply. For the information of the hon.
Member I may just point out that Purulia
Kotsella has been ordered for a survey.

st @R Wl W AZRT 7
qH 99 & SO A A1 77 F F ww
fag amwETe AR faarese AT 1
e 7T AT 79 F 37 g ama £ gfer
¥ BT E FFAT R | F AAAT ATEATE
& gt agg & oY & sfegre aw ot
e = g, fom® @90 ¥ geew A
w9 Wt wTw § T 6 qaud WA H
& sreEree faan 9, W@ w9 IEw oY
AT A F agwT Y Hrfworww 37 ?

MR. SPEAKER: I am sorry that this
question is not relevant to the main ques-
tion. Very often, Ministers object on the
grounds of irrelevancy. But T find on this
occasion the hon. Minister is cager to answer
the question. 1 leave it to the Member and
the Ministor, and they may decide betweon
themselves
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MR. SPEAKER: The main question re-
lates to a particular line, and 1 have been
saying that the supplementary question should
be relevant to the main question. But I find
that the hon. Minister is all the time ready
with information on all the railway lines.

= fir rome . 7 qET IHTARW
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STAAT FTEAT § % g8 ®W Fw aw 7
gramam ? § gas Ffwfae same Fmgan
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¢ at e T RTTH THo fro FTAAA
TITEIE | A3 T FT T AT 90767,
aoRr agi i A w A5 g ?

MR. SPEAKER: This question is not
relevant. .

Indo-Ceylon Rallway gn-omhaﬁna Committee

*693. SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI SAMINATHAN:
SHRI DHANDAPANI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Indo-Ceylon
Railway Co-ordinating Committee had a
meeting in Ceylon on smoothening the
working of Railway and ferry boat servioes
between]the two countries;
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(b) if so, what were the subjects discussed
and decisions arrived at; and

(c) what were the objections raised by the
Ceylonese delegation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI): (a) Yes, Sir. A coordina-
tion meeting was held from 3rd to 5th March,
1970 at Colombo at the instance of the
General Manager, Ceylon Government
Railways. Besides the representatives of the
Southern Railway, the meeting was also
attended by the representatives of the Shipp-
ing Corporation of India Limited and the
Tamil Nadu Government. From the side
of Ceylon, representatives of Ceylon Govern-
ment Railway, the Customs, Immigration and
Emigration, Exchange Control and Tourists
departments of the Ceylon Government
attended. The purpose of the meeting was
to discuss problems relating to traffic between
India and Ceylon.

(b) A statement giving the required in-
formation is placed on the Table of the House.

(c) The meeting was held in a spirit of
mutual understanding and goodwill.

Statement
The following subjects werc discussed:—

(1) Expediting of Custom's ITmmigration
and Emigration, Hcalth and other
formalities;

(2) Adjustment of train services and
timings on Indian side for clearance of
repatriates and through passengers
from Rameswaram;

(3) Introduction of through booking of
parcels, goods and motor wvehicles;

(4) Tssue of tickets in advance from
Ceylon for journey to India;
Provision of Circular Tour Tickets for
use on Indian Railways by passengers
from Ceylon;

(6) Through booking of passengers bet-
ween stations on the Ceylon Govern-
ment Railways and important stations
on Indian Railways;

(7) Settlement of Credit balance by Coach-

ing Division shects at the official rate
of exchange;

(6}

—
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(8) Supply of up-to-date passenger fares
from Rameswaram (o important
stations on the Indian Railways;

(9) Finalisation of the tripartite agreement
between the Ceylon Government Rail-
way, Shipping Corporation of India
Ltd., and the Southern Railway re-
garding Ferry Service;

(10) Provision of a Pier on the Indian side

for the con e of deali of
passcngers, luggage, parcel and freight
traffic, and

(11) Running of additional Ferry Services
as warranted by the Shipping Corpora-
tion of India Lid.

It was agreed that nccessary steps would
immediatcly be taken to ensure the punctual
running of trains 1o Talaimannar and ex-
pedite the transit formalities both at Talai-
manner Pier and at Rameswaram with the
provision of adequate clearance of through
passengers by trains from Rameswaram,
so as to facilitate the movement of tourists
and repatriates from Ceylon to India and of
tourists from India to Ceylon. Tt was also
decided that the through booking of freight
and parcels traffic including motor vehicles
should be introduced as quickly as possible.

SHRI N. R. LASKAR: Since Ceylon is
a friendly neighbour of ours, the facilities
for travel between India and Ceylon
should be made easier. In thal context, the
holding of this conference was a good idea.
Item 9 in the statement reads:

“Finalisation of the tripartite agrec-
ment between the Ceylon Government
Railway, Shipping Corporation of India
Ltd. and the Southern Railway regarding
Ferry Service;"”.

I would like to know whether any concrete
or specific or particular step has been taken
in this regard.

SHRI R. L. CHATURVEDI: [t is atill
under consideration. No particular siep has
been taken.

SHRI N. R. LASKAR: It is not only
the railways that are concerned, but the
Shipping Corporation is also concerned.
I would like to know whether the railways
are going to take up this matter immediately
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with the Shipping Corporation so as to
finalise the agreement and provide the neces-
sary facilities. I have seen the conditions
myself when I had occasion to visit Ceylon
and Port Blair, and I find that the customs
clearance on our side takes a lot of time.
May I know whether the hon. Minister will
look to the customs clearance on this side
also so that pcople could go and have the
customs clearance more quickly?

SHRI R. L. CHATURVEDI: This point
was also considered at the meeting and the
Shipping Corporation is fully seized of the
matter,

SHRT SRADHAKAR SUPAKAR: May
I know the time now taken by passengers to
travel from the terminus of the Southern
Railway to reach the first point in Ceylon,
namely Talaimannar station?  After the
11-point programme is implemented, what
will be the saving in time for passengers?
It has been stated that the provision of ade-
quate clearance of through passengers by
trains from Rameswaram would facilitate
the movement of tourists and repatriates
from Ceylon to India and of tourists from
India to Ceylon. 1 would like to know the
time now taken and the saving in time that
will result if the 11-point programme is imple-
mented.

SHRI R, L. CHATURVEDI: The ferry
leaves Rameswaram at 14.00 hours and
arrives at Talaimannar at 17.30 hours, thus
taking 3% hours; similarly, the ferry leaves
Talaimannar at 10.00 hours and reaches
Rameswaram at 13.30 hours, and in the
reverse direction also, it takes 34 hours.

SHRISRADHAKAR SUPAKAR: What
will be the saving that will be effected ?

SHRI R. L. CHATURVEDI:
to be seen. I cannot say it now.

That has

Rise In Price of Paper
e of

*694. SHRI INDRAJIT GUPTA:
SHRI KANWAR LAL GUPTA:
SHRI BRIJ BHUSHAN LAL:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, - INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

{a) whether his attention has been drawn
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to the fact that prices of almost all varicties
of paper have been increased more than once
since the price control thereon was abolished ;

(b) whether it is also a fact that over and
above the enhanced mill prices, gome dealers
are charging a further premium of Rs. 200
to 500 per ton;

(c) whether the paper mills are exploiting
the market shortage by changing nomencla-
tures and grammage of certain common
varieties of printing paper used for educa-
tional purposes; and

(d) if so, the action proposed to be taken
by Government to check such malpractices
and profiteering?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH): (a) Yes, Sir.

(b) to (d). Since the decontrol of paper
prices in May, 1968 the paper industry has
increased the prices of paper twice, first by
about Rs, 250/- per tonne and again in
April, 1969, by about Rs. 150/- per tonne.
When this came to the notice of the Govern-
ment, the industry was asked not to enhance
the prices further without prior consultation
with the Government.

The complaints about over charging,
change in the nomenclature and shortage
of paper of substance bclow 60 gsm. which
is used for printing purposes have come to
the notice of Government. An Ad Hoc
Committee has been set up consisting of the
representatives of the Government and Paper
Manufacturers, Paper Traders and Cons-
sumers to look into such complaints and
suggest ways and means of eliminating these.

SHRI INDRAJIT GUPTA: If I under-
stand the hon. Minister aright, Govern-
ment have already acquiesced in the two
price increases which the paper mills have
already carricd out, because all that they
have said is that further increases should not
be effected without consulting the govern-
ment. This means that Govarnment have
swallowed the first two increases, and they
have nothing to say about those increases.

T would like to know whether Government
are aware of the fact that a large number of
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these paper dealers and traders who were
in the regular business are being displaced by
certainhand-picked dealers who are favourité}
of these mills, and through these handpicked
dealers, some of these big mills are trying to
market at premium rates thin varieties of
paper to the exclusion of the ordinary
varieties of white paper which are used for
printing books and school text-books and
exercise-books and so on, and if they are
aware of this problem, I would like to know
what Government are going to do to protect
the legitimate rights of the regular dealers
and traders who are facing the danger of
being wiped out of business?

SHRI BHANU PRAKASH SINGH:
Regarding giving these agencies to the dealers,
it is a job of the manufacturers. 1 do not
know how Government can ask them to
appoint X instead of Y. [f they are prepared
to listen to Government, we will certainly
be happy to do it.

SHRI INDERJIT GUPTA: Everybody
knows that these varieties of ordinary white
paper in our country arc used mainly for
cducational purposes, for exercise books,
text books etc. I this trend is allowed to
continue, then education and cultural acti-
vities will also suffer a setback. The purchas-
ing power of ordinary book rcaders in the
country is also very limited and the book
market has alrcady begun to shrink. Have
Government taken any long-term view of
this? have they any policy in the matter or
are they going to be conlent with appointing
an ad hoc committee or some such thing?
Are they prepared to take any strict and
severe measures against this profitcering
and malpractice of the paper mills?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): We have two proposals under
consideration. One is to tackle the problem
with immediate effect; the other is a long-
term proposal. In pursuance of the first,
we are constituting a committee in which
representatives of traders, consumers and
Government will be there. We shall discuss
what steps we can take to get rid of these
reported malpractices. The committee is
meeting on 17 th April,

SHRI S. K. TAPURIAH: Which mal-
practicea? Have they been proved?
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SHRIF. A. AHMED: There is an allega-
tion that low gram paper is charged more
price than indication in the market by cer-
tain traders. So we have called a meeting
of all the representatives to discuss these
matters and see what action can be taken
in that behalf.

The second thing is to increase the produc-
tion of paper. We are setting up a Paper
Corporation and also are encouraging others
to undertake manufacture in the country.
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Fa Wy g I (s w4 AgRE
& QT "I § FThT faT ager ATE )
7 "t Agiey favarw fammdi fr =g
AR E1F FLIT | A FET AT A
AT, 9T AT ¢ 5 e w1 gerd
H ETHAT | W S FT @9T 677 357
% o fFamd o &1 e W mr
# 1 wror oy aga saray sAEwHTTEE fawt
Faarzgad I am @ @reg) &
ATt w1 A T 9T Fw e,
FT qg QR LT 39 /1 & ey
=g g fF @ a § g |
wrtart v w7

qgX AT WY FTES I7C FY FIraATT
FLR G, G oA A w4 fvaq grge
Y FrqaraT  FL R § 7 T A A
&1 arey &G e ¥ g farare &Y ?
ag ot fr-agdfer fear mr g, @
are ot 7f fasd ) et § T
Frew g ?

st wyemr et wgea g
T8 TF <6 § QARTAT WY WY gEd
s & Fgrmr R gt faegar
H3 § 1 XH I A7 Jgax wwn fe
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Apheacd, Fed W weqad, A
& fdyizfesy # qame v fifan
& 9 ffzn FF F a7 78% A T
qdT 9/ a1q fs gafaga o A7
qIF I WA g1 AT AT T mAdH
F1 74T ZIATH FAT 1T, 0 O gH
qHET |

FgT AT AT FT ATSAT §, A AT
g4t dfera & gt @, FgA-E A
ot 7% fergeam & ad) adr & A%
ITRT AEL H IAIE FTAT GSAT & | -
#4 o # fewa W § AR 2=z -
Hz® ¥ arq AmfowT aiE W g €
o 3 ot 9 FwaT § | IT 6w
fegmdl =7 a9 T TS I AT THT
oI ALY 9% 9F §

f( €A AT AR : FAT AT ATIAT-
v & fF ga frga 7 w==1 FTO

sEmR wEYE < oY I qU AT )

off AN AW T © T I FATR
q9E ¥ E WiiHe IME I B Gl
W& | TTo WTo Fo 9N, T3,
arw gfear oo qoe Yoe EFE TR
gETfaues 7 Eeraae e & 3A-
qIeE ¥ a9 6 frErt 1969 ®1
Y FY eFfads f1 qentan Ffemm &
a1 H J9TAT 4T | SR FF1 AT
“, . . the alarming prospects that
by the end of the Fourth Plan the country

would run out of paper, the price of which
would go sky-rocketing.”

T HdT AEITT FT LA T/ T TR
W g, &1 & ag rer gt § 6 o
o wrea-fiwT o & A o A
wiES ¥ wraew & gy e faw-
o daT @ W @r Y, A T
aTX ¥ w1 www HW oo ) &, ofw
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I7Ar Myt ¥ geF § wwa A
qetaq 7 =g ?

o1 FEE wel | WA { AT
fea & f w1 wrga-dia< =T & wrfax
H g® O A9 I A9T KT & MY |
TA FR guIe At faw ag o g,
frad gu T FeRew & wfag se-
FU FF0T AT 7@ § | g7 =g & f -
32 AT F AR AT A H1F, AfH ) wrar
T Fr WA g0 g 7% | 9% fAg
Ffrr A AT 1 gmag AT @
g fe sme g ax, ot foelt @ &
gfsad et § oY qreqoT &1 agmEr
Sl

fi tw w72 qat: g ATE 94T AN
21 ¢ fr 3w § Frow ) feea faa-
sia-far ag F=0 o1 @ & A i
% agd %1 ady Freor & O fraefy Jue
w43 @, JaF garfaw  SwEr
STeAMA 7 TEAL AV Y WY 1 g
1 7% ¥ frgd w19 ¥ ¥ 98 vAm
foar star w®T & T g fewraw w3w
s aoe fasr amA & art § ar-faar
FT I & A IA a1 § qraAq 99
1 &, A o 7w ag fae ad g
wE E ) w9y fae e e A
JTEHUT & FT JAT, q1 TAQ FIAN
%% 9EaT | & Ag ST =rear g &
oz Y 78w A g0 F@ F e
fergeam § #9 sat 7 3 o
Fai WY F A A7 AT G E A I
STSFU AT ERIT |

s wr wemw fag : fewrae mAw
& sqafye ST FT T80T A AT ¥
T @1 ¢, *few ag w9 ga feafa &
9w mr ¢ 5 o € gq aw A
gowraar ¢ & feamasr w3w aT e
T g ¥ wwadT ¥ A F, o
T FTTATAT SEATAT ATAT §, T Tow v
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g JTgr | qg | arHen O qdfas
F FATH G GFT GAT AT | FHW AT H
T & F wrem awe, fgwraw g2m
T A oY qrO F A9 W A
qiara gf & W< g awetan fgwrae
T qHTL F WA femr mar g &
s Fea g fw faae wiaer &
(wwer)

ofi 9% &g At dF qur d fF
ag FTLEMT Fa A ATCAT |

=t W wew fag: gw oAt #
frta &1 fgeraer w3w @i @ fae
AT § | 7g At fgwrae 93w wraw f
AT |

WEi A% AT JGFE  FT 9T g,
T BT HEF-AHR 0T H 977 4G
S oA w1 faEre & @Y
¥ gz ¥ & ¥ T e,
75,000 =7 ¥f7 I9; HTETA W
¥wT 50,000 Z sfg g = qew
30,000 &7 gfar I¥; ATMEE AR
¥7T, 30,000 = wfa a¥,

weaw wgey : fafrex agg ar
g foree € g% 7 A |

oft wry wea fag . AEAT wEEr
g 7@ IB7 4T |

o wy fomd o9 TEHTH 1968
# arw frgaor gar faar, 1 w1 Su=1 a8
et 7Y 97 fF T A g ! Fag
ST argar g i e Q agl & e
fraw affog ag & =i |1 FE
gt w§ & fog smamw &1 &
FroAT agAl, aTfE qrsagEE Wi
wifrqt & fag gqafe wmar § nre
JOFeY & AF |

oft reregrer sraft g ;. I 1960
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¥ &fee ftaw 27 foqie ard o, Y 3w
T o< ¥ e Feww frg g 4 1 Tu%
g T AT 1962 H TS GITT-AT
HT% JIEF9F g8 T T9E & §9 W
T AT F | T F AT 1968 TF
qqT F AT § F1E AR Y AT 97 )
wirgfrfmavgigast w9
i FTee A% ArEFE YT AT TR &
& 300 AT 400 &I & wATET AGH
wfew | gwd 9w a4z W e
qqT FY FHY FrEFE &, T Frar
awTe §, I gW fewis #1 T T @
¢ | zafae gwa fwge w7 fzar 4t |
FfeT 3% T A T fror & A &
AW 250 ¥4 #IT 200 §I1F IEH
agrfac | 1969 % M 9587 ¥
AFT 150 ®IY TF FG F 9 a9l
fag | va% a2 g9F ST qATAT R
FeT fF urdeer & TaT 7 F aFT; o
A% IH AT FT AT T g1 g f
FO9 & T g faq g @ &
qT qF TAT FTAT SH AT I HIT T
& TR AT, AT EH BEIA AT FTET |

oy wy ford : o Tfpar o<
¥ qwE 1 Q0 F F faq g F
g WTATE, FFIE, #F & dTeAT 87

o FEEfta et wgwa . ot T
a1 g @I a7 i 3P0 FY T 7
& | w7 Evd 3, A1 ag FAT9ET )

SHRI N. K. P. SALVE: 1 have heard
very attentively to the warious measures
proposed by the hon. Minister to meet the
shortage of paper. Unfortunately he happens
to be the head of a department which has
a devestating reputation of having a speed
which will put even a shail to disgrace. Since
the profiteering and racketeering is in respect
of papers which are used for exercise books
and books only, it is very sinful. We cannot
barter away the rights of our students and
this must be put an end to. May I know
from the hon. Minister, if in the course of
the next 15 days the shortage in this variety
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is not brought to an end, would be clamp
down control?

SHRI F. A. AHMED:
that suggestion.

1 shall consider

SHRI S. K. TAPURIAH: The Govern-
ment decontrolled paper three years ago
50 that the flow of supply and demand would
determine the price. In spitc of the price
increase and delicensing of paper industry
that was there till some time back, not a
single proposal or mill came up in the coun-
try. Is it because of the fact that in spite of
enhanced price the paper industry at present
does not give enough return on the capital
employed and that is why in spite of delicens-
ing no new industry came up? Secondly,
what steps are the Government going to take
with regard to two small mills that are closed
in Bihar? Would they take any effective
steps by giving financial assistance to them
so that they could be opened and the shortage
could be mitigated?

SHR!I BHANU PRAKASH SINGH:
Although the industry was delicensed, the
paper industry had to meet some hurdles
according to the industrialists, These are:
(1) These are capital inlensive industries in
nature and require about Rs. 20 crores for
the establishment of an minimum economic
priced unit; (2) the sources of raw materials
come under the purview of the Statc Govern-
ments and regular supply of these raw materi-
als on a long term basis at reasonable rates of
royalty are not assured to the mill; and (3)
all the equipment are not available from th:
inigenous machinery manufacturers and a
considerable part of it has to be still
imported.

These were the main hurdles which the
industry has sought to bring before the
Government. Governinent have put papcr as
high investment industry and put the news
print in-core industry and certain other con-
cessions, such as 35 per cent rebate had becn
given. The industry wants more concessions
from the Government and these are under
consideration.

SHRI K. RAMANI: Due to acute scar-
city of paper the owners of small printing
presses and small book publishing houses
are affected. In view of this situation will the
Government try to procure all the paper
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produced in the country using their powers
under the Essential Commodities Act and
try to have correct distribution of this stock ?

Secondly, in Tamil Nadu there is only one
paper mill which is in the private sector;
it is a medium-sized mill. 1 want to know
whether the Government is having any plan
to expand that mill and also for any new
paper mill unit to be established in Tamil
Nadu, because there we are having the raw
materials like bamboo, etc., to prepare pulp.
Is there any such plan 7

SHRI BHANU PRAKASH SINGH: A
meeting on the 17th April, 1970 is being called
for, and if the Government feels that there is
still some special step to be taken because of
the acute shortage of paper, as the hon.
Member says, cortainly after this meeling
the Government will consider this,

SHRI K. RAMANI: 1 wanted to know
whether there is any plan to expand that
unit or to sel up a new unit.

SHRI 8. R. DAMANI: It is a fact that
there is acute shortage of paper and that
can be mct only by increased production.
According 1o the answer just now given,
there are three mills proposed 1o be set up in
the public sector, namely, the Kerala project,
the Assam project and another in Naguland.
May 1 know from the Minister at what stage
these projects stand al present: whether the
orders for plant and machinery have been
placed, whether a site has been selected and
when are they likely to go into production?

SHR1 BHANU PRAKASH SINGH:
The Planning Commission has given' us the
clearance and the Government are soon
going to sct up a paper corporation, and
after this is set up, these public sector pro-
jects will be taken under it.

Regarding the acute shortage of paper,
the Government have recently granted an
additional capacity of 45,000 tonnes to cer-
tain private mills.

SHRI S. R. DAMANI: 1 wanted to
know at what stage do those projects stand
and whenthey are going into production and
whether any date has been fixed.

SHRI F. A. AHMED: As has already
botn polnted -out by. my collague, the
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Planning Commission and the Finance
Ministry have given clearance and now steps
are being taken for the purpose of establish-
ing a corporation. As soon as the corpora-
tion {s registered, action will be taken, and
when the committec report is also available
that also will be looked into.

s wATT faw : & srAar smgan
g T *17 & Y 7T ag €, g www o
FEET fort 74 & A1 T T H AT
7 &, 3 fred a7 FToF ¥ 7 gan
YT 71 299 faar & 5 fyerarfasy
FT qATHT foamr & ?

TEL FATA——FAT T=A| AT ATAH
& faq wrow 7t &7 FT AEGA FA
g, 9% FTAT-ATATT BT TF F fAg-
ATHH & 4 H AT FIAT FTHATT FeqE
%7 ¥ g1 &Y @1 2——F47 TIET FOTT
F SUTATT FT AR F9F F A F
g 7E & 7 FifE T Y fae
F AFAETT FY AT gAA F WA
st T oa=gi &1 far famdr 2
afe T & AT FT U TAFT
F9A  IART arer fenft, o1 Fg) sarar
aegl ST FrT, qAfAT T A
JUFT A (GFIT FT ?

Wi Wi SFw fag : ofma, @t
T TEN AT FT AET §, THET THAT
ot 7% arw 77 &, A% fa & Aifew
|ATEAT §, T HI ATE F AT X 47T |

3t qAF FTOA X7 AT FT I &,
% ovfy qaemar & 5 17 wT FT AT
Hfew g1 @i &, saF ywang J47 ferfa
1Y, I9%F FATT FIW ISPAT I |

gt AF TEIAFT FT I97 3, HAT
FATL 919 Q4T F1E XA A4 & 1 79
w ofews de ¥ aqa-fre W 9T
fargmar R &

ot v el W =-
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#ra waY AEiga ¥ gawTar fis &% w1
T T F qg ¥ o FTOT B FHT gATL
IMH & FAT HAT WEET £ A9 Bl
wrAd § {% fagre 7 &3 71t % aga
sorar wfarar g--zfar fage & o
HT gl fagre ¥ W) aiw w7 ' w7
fos%T FFTT FwTaT FTATE | S/ AT FT
a1 # T g #1 W fagr
qIAF 1A FF ofeoF Fazed efeqorfagre,
afs agi q93 7 g A 3l fage
¥ 0T 1 FTEGEAT AT g faee
F7AT 9rgT & T Agf P

gAY FAE— AnE o faw
TET 9T &, FIT ACHTT JAET AUA T
¥ FFT T FINS F ITUIEA B SqATYT
-5 fa=rT TaAl & ar 78 ! wwe agt ar
Fq1 agt ?

ot wig wumw fag: a1 &7 w
FAATAT—F7, WA, TATHE, HEg-
w3 AT woA § ofedw dwT ®
FTE AT GEH-ATE AT A AT
fazre & a1 & ot T e Ad &

gt a% u-Adfae #1 wae g
frfy aeg B ofas T & 0 &
77 Usg "eETdl § ofaEre 7y ama
Fe3 weErC Ay ara Adl F, fR Y wrAda
gzed 7 T &, 94 ¢ faar fear s
qaHRATE |

+SHRI HEM BARUA: Is it a fact that
some of the foreign embassies operating in
this country import newspring for their
journals the number of which is beyond the
prescribed limit, sell the newsprint in the
black market and stabilise the price of news-
print in the black market? If so, may I know
what steps Government propose to take to
stabilise the prices of papers including news-
print in this country, not through the black
market but through the proper channel,
by increasing production? If it is by increas-
ing production, have Government decided
already to set up paper mills in Assam and
Nagaland ?
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SHRI F. A. AHMED: As already in-
dicated by me, a decision has been taken
by the Government to set up a paper mill
in Assam, Nagaland and also in H. P. We
are considering the proposal from the private
sector also. There is also a proposal for a
pulp plant in Kashmir, These are proposals
by the Government. Through this process.
we will be able to increase the produc-
tion of paper. About newsprint, we have
under consideration a project which will
increase the present capacity to 175,000
tonnes.

About the first part of the question re-
garding foreign embassies, I have no such
information.

SHRI TENNETI VISWANATHAM:
The minister has been pleading shortage of
Paper; he has admitted that the market
price is very high and there is racketing.
But still he believes in a conference between
the producers and the consumers and per-
haps the Government—a conference between
tigers and cows! How long is he going to-
rely upon this 7 About starting projects in
the public sector, he has mentioned some
States. But he has forgotten or omitted
deliberately Andhra Pradesh. We have got
plently of raw material in our forests, There
are only two paper mills. We have tried to
pre-empt all the bamboo without any capacity
to utilise it. Therefore, will Government
think of including Andhra Pradesh also in
their scheme of public sector projects for
paper production ?

SHRI F. A. AHMED: I have not got
any project from Andhra Pradesh; if there
is any suggestion, we will certainly con-
sider it,

i YW ST TONT : T wET,
FTA T H T T A A Frderer gerar 8,
IqF AR H AT 95T ¥ 9ar g7 fis
frraa g2 & a qew 7571 93
fraeam g & fag smrfal s
I AT FR FTHR 9T FIEY q2T
TATH TV AT AT Ag wisAis gl fw
afs #iga 1 s 1T IR
10 %3rs wvar £ oY g Frdfaror geraia,
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Y Fror frdawr ger ) W oAg A
wE e

MR. SPEAKER: That is not relevant,

& foet: woow wgET, @i
fafawr o feem &1 ot #rg § S8
IemET #9 g @r ¢ faawr oF s
7z 2 % dwe faer ozrgz fafem T &7
JOATEA FH FAT & FiF AT HATH
F% famar & afer a7 q@y we ¥
9 § 9% f& Fiz doT, 9 SgTET
et faaar & gafag @ & 7
JEIEA  SATET ZhT & | TET IWT H F
At 7greg § qrAar g g fF g
9T firefi 7 30 THT F wmew g fows
a1z ffen Qo fFew &7 97 FF9 §
IAFT ATINGF H127 f w7 faar g
arfs TawT Fearaw wies g a9 7

oft wry e fag ;3@ gaATT 9T
far=re fopgr wm w=waT 21

Import Substitution Programme

*695. SHRI SHARDA NAND:
SHRI SURAJ BHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware of
the fact that the Indian manufacturers
switched from copper to aluminium and from
imported steel to domestic steel without loss
of efficiency during the 1965 embargo on
India;

(b) if so, what are the other such items
which were imported before and for which
substitutes were found by the Indian manu-
facturers during this period;

(c) whether Government have made any
survey about the items which are imported
from outside to find out whether there can
be some indigenous substitutes or whether
Indian made gopds can be producted from
them;
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(d) if so, the details thereof; and

(e) if the reply to part (c) above be in the
negative, whether Government propose to
make this survey to reduce imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH): (a) Yes, Sir.

(b) Although substitution, partial or
total has been achieved in several industries,
it is not possible to attempt to draw up any
comprehensive lists of all such items as the
“IMPORT SUBSTITUTION" Programme
covers the entire gamut of industry and is a
continuous process.

(c) and (d). Continuous efforts are being
!'nadc in all the sectors of the industry to
identify items which have been imported in
the past and to organise developmental
action for achieving their production within
the country so that the import of such items
whether they are end products or the raw
material is progressively reduced to the
minimum levels possitle. As a result of this
exercisc more and more items are conti-
nuously being placed on the banned or res-
tricted lists for import, consistent with the
progress of their availabilitv in the country.

(¢) Does not arise.

o WIATAR : ACqE FEIA, TE
qiF A = vl @ ww A aid &
YA 9 qfeaed ST SR 9w a5 F
Fo fangal 7 gegfafaan $w geqa
F3w = & qu e @ s
sTgaT § g i 7 fem-fam i
w1 frrfor forar ? scger e ag &
f 217 fam fasreai & g wfsars a1
FLF 1 94 fFam HI I9H 3 a6
§q a1 37 fawaat F1 aF A %
& w7 Seavg faar mr ?

s s faerw, wiafes s
AT wwATT g " (o wwede et
wgwx) : ogf aF feiea wr A & A
¥ fezem w1 w gm wifs 77 @A
TR | 3 A g FeIggET grar
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WY IEH o AT AAE TS W A
& IR g gL A GA WY &Y €1 Wt
g ¥ g9 A faw o §, v Y aw
A& & Sl aga AL s A gATw fag
mTE

&t W AR weqE gy, aiw
%1 it % qf ¥ for o e g A
a1g Ty Iaw gegfafaas A gEmT 4
a1 & st wgar g oegfafram &
IR &t qgry F fRq g4 v &
T w1E Fre ¢ fagi SEET Feared
R sgrerag ? gady 5 1g & fr forw
e #1 geaTa gW ATET & W §
I8 FATFALT F I FT, HYT Tgf T A
FIC@W I9 E § T8) 9 aAH AT A
TISHAT ACEHTE 947 Gr ¢ 7

Y HEET w1 WgRT © W A
w ¢ f5 fre avg & weafufrom &1
TSI TFTAT ATY | TET ah ZAL FNA
1 At &, qgt 0T oY FArfed FEr
H=ST g1 T &, qTEL ¥ o A AT §
It gETay # ggt o T a7 G

DR. RANEN SEN: Tsit a fact thatin
spite of our scientists having prepared cer-
tain import substitutions, theie is no proper
coordination  between the Government
research workers and the business houses?
If so, for the proper wtilisation of the talent
we have for import substitution, will the
Government see that there is proper coordi-
nation between the research workers and the
business houses?

SHRI F. A. AHMED: I am pot aware
of any lack of coordination between Govern-
ment research centres and non-official re-
search centres. So far as 1 know, whenever
any attempt has been made, we have been
getting very responsive approach from the
private sector also for the purpose of im-
proving research in the country.

Shri R. K. BIRLA: My question is very
simple. According to the Planning Commis-
sion, we import Rs. 35 crores worth of wool
from Australia. For the last 10 years, there
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has been a scheme lying with the Government
that they are going to improve the breed of
our Indian sheep. 1 want to know from the
hon. Minister what has been the progress
made in this direction so that the foreign
exchange worth Rs. 35 crores could be saved.

SHRIF. A. AHMED: Ttis a fact that the
quality of wool is not good as that of imported
from outside. For that purpose, for improv-
ing the quality, the breed, there is a proposal
for importing sheep from Australia and other
countries. I have not got the detail facts at
the present moment.

SHRI R. K. BIRLA: Does it require 10
years to import sheep from Anstralia?

SHRT BEDABRATA BARUA: The
position of the Government appears to be
very formidable in this regard. Tn most of
the cases, when something is not produced,
that item has to be imported. T would like
to know whether this lacuna is sought to be
made up. Where the designing, engineering
and consultancy service in the country is-
available for producing something, T want to
know whether it is made use of and whether
it is related to the production capacity and
the demand in the country. T do not think
any genuine cffort has been made in this
regard.

SHRIF. A, AHMED: The designing and
consultancy service that is available is cer-
tainly taken advantage of by us,

SHRI N. K. SOMANI: As far as the
capital equipment industry is concerned,
the way the import substitution programme
is being carried out leaves much to be desired.
There arc two common complaints. One is
that the price charged for the Indian capital
equipment is twice or thrice the landed
c.i.f. cost of the imported equipment. The
second is that there is no after-sale service by
these suppliers which put the peeple who
buy Indian capital equipment to a great deal
of inconvenience and high cost. In view
of that, the Government has recently establi-
shed a Bureau of Costs and Prices under
Mr. Wanchoo. May I know from the Govern-
ment whether they will refer all such problems
to this Bareau so that the needful could be
done ?

f
SHRI F, A. AHMED: It is a fact that
with regard to certain capital equipment,
the prices of indigenous equipment are more
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than the imported one, There arc many
reasons for it. [ would not like to go into
them now. So far as the question raiscd by
the hon. Member is concerned, 1 will, cer-
tainly refer it to the Bureau which has been
set up and his suggestion will also be taken
into consideration.

Wi TR AW : WEPH WA,
i ndifaen & geediz1om § fag
T9 AW ¥ AgT ¥ fa9q A grssw § wud
HAAH TAAHE TR FIEAT BT AT §
f5 ¥ wedizyz dedaae %7 990
afew 78 wwm & wfysfal & s
@ & 99 i1 Fr ulows dwT A
=1 for § w7 o {5 =7 aga argw
FAAT AT F ATAAT ATZAT § AT AL
gradt §F7 99 fagiq gefw ¥ a5
qeediT0z HeqhaaT  FEAAM?

ot GAEA WA HEHAI 1 T ahé
qeedleqz FeqfFaT w0 m AT
IAFRT 283 frem i gaTaT & A &
Hfw nfers faze & mav o 9 FF
a1 IaFET W gaATA @1 AATE |

st T o ofse qEET § A
qrer AT wafs az faaaq gredw me
IIEH Fi IAFT T AFA E |

WRITTEN ANSWERS TO QUESTIONS

Issue of Industrial Licences to Big Business
Houses

*696. SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the State-wise industrial licences issued
during 1968-69 and 1969-70;

(b) the amount of capital involved;

{c) the share of 73 big busincss houses in
the total licences issued, State-wise, during
the abpve period; and

(d) the share of the Tata, Birla, Goenka
and Shahu-Jain Groups of Companies in the
total industrial licences 'issued, Suta-wisc
during the same period?
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THE : MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (d). A statement is laid
on the Table of the House. [Placed in Library.
See No, LT-3034/70].

Harijans Prevented from Exercising Voting
Right During Mid-Term Pol

*697. SHR1 BEDABRATA BARUA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether Gowvernment have received
reports that Harijans in some constituencies
were prevented from exercising their voting
right in the mid-term poll during 1969; and

(b) whether it is a fact thut Government
are now proposing to provide mobile polling
booths in areas from where such complaints
had been received ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON)‘. (a) Some  complaints  were
received by the Election Commission about
intimidation and coercion of voters belonging
to the Harijan and other weaker sections of
the community,

(b) The Election Commission is framing
proposals to provide more polling stations,
including mobile polling stations, in areas
where intimidation of voters belonging to
the Harijan and other weaker sections of the
community are likely to be resorted to.

Effect of Expansion of Tata and Birla
Industrial Houses on their Profits

*698. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleascd to state:

(a) whether it.is a fact that the Tata and
Birla industrial houses have ploughed back
their profits in their further expansion within
the last two years;

(b) if so, by how much, separately; and
(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The information
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regarding total profits retained in business
by companies of the Birla and Tata Groups
during 1968-69 is not available as many of
these companies have yet to file their Balance
Sheets for the year. Total profits retained in
business by the companies as indicated in the
ILPIC Report in respect of the Industrial
Houses of Birla and Tata During 1966-67
and 1967-68 are, however, as follows:

Profits retained
(Rs. in crores)

1966-67  1967-68
Birla 15.40 1273
Tata 7.73 4.87

(c) Does not arise.
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Cancellation of Tender for Railway Colony
at Paradeep

*700. SHRI D. AMAT: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether it is a fact that a (ender
amounting to Rs. 2 lakhs in respect of the
proposed Railway Colony at Paradecp had
been cancelled by the Engineer-in-Chief,
Planning and Development, towards the
end of the ycar 1969; and

(b) if so, the reasons for suchcancellation?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) A tender notice issued in
August, 1969, for the construction of staff
quarters at Paradeep Port in connection with
the Cuttack-Paradeep raillink was withdrawn
on 13th August, 1969, evenbefore the tenders
were actually received.

(b) Some rethinking had to be done in the
middle of last year regarding the Cuttack-
Paradeep rail link. However, this tender
has subsequently been finalised and the
acceptance letter issued on 27th January,
1970,

Decline in Investment in Industries in
West Bengal

*701. SHRI D. N. PATODIA: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have made any
assessment that there has been a sharp de-
cline in investment in the industries in West
Bengal;

(b) if so, what has been the break-up for
the last threc years, year-wise;

(c) whether the lack of investment will
cause any economic imbalance of the State
as compared to other States; and

(d) if so, the reasons ti;mfor and Govern-
ment’s reaction thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED):  (a) and (b). While no assess-
ment as such has been made of the quantum
of investment flowing into industries in West
Bengal, the number of industrial applications
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received and the number of letters of intent
and licences issued in West Bengal in 1969
are more than in the two previous years as
revealed from the statistics below:

1967 1968 1969

Number of industrial

applications received B6 96 110
Number of letters of

intent issued. 30 18 26

Number of licencesissued 48 34 64

(c) and (d). Do not arise.

Halt Stations at Seemapuri, Selampur and
Gandhi Nagar Colonies in Delhi

*702. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA:
SHRI JAI SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that more than 5
lakh people of Delhi living in trans-Jumna
colonies are served by the Raidways in their
to and fro journeys;

(b) whether it is also a fact that the
passenger facilities at Shahadara station are
extiemely inadequate to cope with the ever
increasing needs of the passengers;

(c) whether all the trunk trains do not
halt at Shahadara a. present and, il so,
whether Government propose to halt all the
trunk trains there;

(d) whether Government propose to in-
troduce more Suburban trains between
Meerut and Delhi to cater to the needs of
the people and, if not the reasons therefor;
and

(e) whether Government propose to open
halt stations at Seemapuri, Selampur and
Gandhi Nagar and, if not, the reasons there-
for?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Sir, the population in trans-
Jamuna colonies has been estimated to be
over 3 lakhs but the exact figure is not avail-
able with the Railways.

(b) No, Sir, but the need for augmenting
the existing amenities is under considera-
tion.



kKX] Written Answers

(c) Only 7 long distance Mail/Express
trains out of a total of 22 such trains are not
scheduled to stop at Delhi Shahdara station
and it is not proposed to provide their halts
at this station.

(d) Introduction of any more trains between
Meerut and Delhi is not, at present, opera-
tionally feasible on account of strained line
capacity on the Ghaziabad-Meerut single
line section.

(e) No, Sir. The opening of train halts or
flag stations at Seemapuri, Selampur and
Gandhi Nagar has not been found feasible
for operating reasons due to the suburban
section between Delhi and Ghaziabad being
very busy. The proposals have also not been
found to be finacially justified.
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Supreme Court Judgment in Case of Nathu
Ram Mirdha Vs. Goverdhan Das Sonl

*704. SHRI SHRI CHAND GOYAL:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether the Supreme Court has up-
held the findings of the Rajasthan High
Court in the case of Nathu Ram Mirdha
vs. Goverdhan Das Soni that there has been
tampering with the ballot papers;

(b) whether Government have received a
demand that any enquiry should be conducted
into this allegation; and

() whether Government have since held
an enquiry in the matter and, if so, with what
result?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): (a) to (c). Yes, Sir. The Election
Commission has taken action to have the
matter fully investigated so that appropriate
and effective action can be initiated for
eliminating such malpractices in future.

Special Increments granted to Class III and
Class IV Railway Employees

*705. SHRI S. M. BANERIJEE: Will
the Minister of RAILWAYS be pleased 1o
state:

(a) whether it is a fact that the special
increment granted to those Class 1l and
Class IV Railway employees who were
stagnating on maximum of the grade for the
last two ‘years or more, is being considered
inadequate by the employees;

(b) if so, the reaction of Government
thereto;

(c) whether the All India Railwaymen's
tion has already submitted a repre-
sentation to this effect; and

(d) if so, the steps taken by Government
thereon?

Fad,
F

THE MINISTER OF RAILWAYS (SHR1
NANDA): (a) to (d). A few represen«
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tations have been received in this regard,
Government do not propose to take further
steps in this matter for the present in view
of the fact that Government have already
announced the setting up of a new pay Com-
mission. No representation from the All-
India Railway Federation has been received
on the point.
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Visit by West German Delegation to Rowrkela
Steel Plant

*707. SHR1 R. V. NAIK:
SHRI J. MOHAMED IMAM:
SHRI K. M. KOUSHIK:
SHRI R. R. SINGH DEO:
SHRI K. P, SINGH DEO:

Will the Minister of STEEL and HEAVY
ENGINEERING be pleased to state:

(a) whether the West German foreign
Minister recently visited India along with
financial and technical experts from his
country;

{b) whether there were discussions between
the Government of India and the West
German Delegation regerding expansion of
the Rourkela Steel Plant; and
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{c) wheéther Government have accepted
the West German offer for this purpose and,
if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL and HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) to
(c). The Foreign Minister of the Federal
Republic of West Germany visited India in
February, 1970. Mo discussions were held
with him regarding the expansion of the
Rourkela Steel Plant.

Soviet Supplies for Bokaro Steel Plant

* 708. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL and
HEAVY ENGINEERING be pleased to
state:

(a) whether his attention has been drawn
to the progress report of the Bokaro Stecl
Plant brought out in “anuary, 1970, extracts
from which were published in the Hindu
of the 30th January, 1970 under the caption,
“Soviet Promise to Expedite Supplies for
Bokaro™;

(b) whether it is a fact that against a target
of 10,066 tonnes of structurals, only 3.700
tonnes of structurals were reccived by the
Bokaro Steel Plant by January 1970 and that
the structurals received were also not in the
sequence in which they were required;

{c) if so, the reasons for such delays and
details of the steps taken by Government
to ensure that there would be no such delay
in future; and

{d) whether the Bokaro Steel Plant would
be completed at least as per the revised
schedule and, if so, the date by which it is
now expected to be commissioned and the
expected total cost for the completion of its
first stage?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL and HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) Yes,
Sir,

(b) In accordance with Contract No.
7622-0OC between Bokaro Steel Limited and
the Soviet organisation ‘Tiajpromexport’
the USSR Organisation has to complete
supply of 17,708 tonnes of steel structures
by July, 1970. All these steel structures are
required for the Steel Melting Shop. Till
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the end of January, 1970, 6,900 tonnes and
not 3,700 tonnes had been received from
USSR. 1t is, however, true that these
have not been received in the sequence
in which they are required for erection.

(c) Bokaro Steel Limited have already
taken up the matter with the USSR suppliers
for expediting the suppli The shiF t
have since improved, and upto the end of
February, 1970, 8,100 tonnes of steel struc-
tures have been reccived from USSR, and
shipping advices for another 1,400 tonnes
have been received.

(d) According to the revised schedule,
the erection of first blast furnace complex
has to be completed by December, 1971,
and the entire stage-1 by March, 1973. Total
cost for completion of first stage is now
estimated at about Rs. 7,600 million by
Bokaro Steel Limited.

Amendment of Representatioa of the People
Act regarding six-year Disqualification
of a Candidate

*709. SHRI MAYAVAN: Wil the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whether the Union Government have
taken any decision to remove the clause
regarding six-year disqualification of any
candidate found guilty of indulging in cor-
rupt practices under the Representation of
the People Act;

(b) if so, when it is likely to take effect;
and

(c) whether the removal of this clause will
help to encourage the corrupt practices
followed in the elections?

THF MINISTER OF LAWAND SOCIAL
WELFARE (SHR1 GOVINDA MENON):
(a) No, Sir. i

(b) and (c). Do not arise.

Amount of Commission Paid by M/s. A. H.
Wheeler and Co.

*710. SHRI DEVEN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) the amount of commission paid by
M/s. A. H. Whecler and Company for

mmwmlmmmmww‘w -
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running their stalls on the Railway Stations;

(b) the total number of bookstalls run
by the said Company in India;

(c) what is the percentage of commission
paid to the Agents of M/s A. H. Wheeler and
Company;

(d) whether it is a fact that books of
famous writers and popular books are not
supplied according to the indents of the
agents; and

(e) whether it is also a fact that the
Vigilance Inspectors of M/s A. H. Wheeler
and Co. forcibly take away magazines from
the book-stalls on the plea that they are not
stamped ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) According to the informa-
tion furnished by Messrs. A. H. Wheeler
& Company, the total amount of commis-
sion paid by them to their agents for running
the bookstalls at the Railway Stations for the
years 1967, 1968 and 1969 was Rs. 10,76,046
Rs. 9,83,882 and Rs. 11,78,035 respectively.

(b) 368 book "sstalls are run by the Com-
pany on Indian Railways,

{c) A statement giving the information as
furnished by the Cc y is laid on the
Table of the Sabha.

(d) Books of famous writers and other
popular books are generally supplied to
bookstall agents on their requisition and
even otherwise.

(e) The Vigilance Inspectors of M/s A. H.
Wheeler & Co. Pvt. Ltd. have instructions
from the Company totake away unauthorised
unstamped magazines in order to stop un-
authorised sales that deprive the Company
of their revenues and Railways of their
royalty.

Statement

The rates of commission generally paid
by Messrs A, H. Wheeler & Co. (P) Ltd. to
their bookstall agents are as under:—

1. For Bookstalls whose sales are over
Rs. 5,000/- per month.
(i) 5% on a fixed amount of sales,
varying from station to station.
(i) 109 over and above thesg fixed
amounts,
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(iii) An additional 15% on sales over
and above the sales of last year.

2. For bookstalls whose sales are between
Rs. 1,501 to Rs. 5,000/- per month,

(i) 6% on a fixed amount of sales
varying from station to station.

(ii) 10% over and above the fixed
amounts.

(iii) An additional 15 %, on sales over and
above the sales of last year.

3. For bookstalls whose sales are Rs.
1,500/- per month or below.

(i) 74% on a fixed amount of sales
varying from station to station.

(ii) 10% over and above the fixed
amount.

(iii) An additional 15% on sales over
and above the sales of last year,

In addition to the commission, certain out
of pocket allowances are also paid to some
of the bookstall agents,
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Workers Representation in the Management
of Indian Railways

*712. SHRI YASHPAL SINGH: will
the Minister of RAILWAYS be pleased to
state:

(a) whether he is examining a proposal
to associate workers with the management
of Indian Railways by appointing a repre-
sentative from their ranks on the Railway
Board; and

(b) if so, by what time a final decision will
be taken in the matter?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No Sir.

(b) Does not arise.
Applications for Industrial Licences from U.P.

*713. SHRI S. M. KRISHNA:
DR. SUSHILA NAYAR:

Will the Ministerof INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether it is a fact that a large number
of applications have been received during the
period from 1at April, 1969 to 31st December,
1969 from the State of Uttar Pradesh for the
issue of licences for the setting up of new
industries in that state;

(b) if so, the number of applications sub-
mitted to the Central Government together
with the names of industries;

(c) the names and number of applicants
to whom the licences have been issued and
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the number of applications pending and
rejected; and

(d) the reasons for rejection in cach case
and the time by which the remaining applica-
tionswill be disposed of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). 42 applications for
licences for setting up new industrial under-
takings in Uttar Pradesh were received during
the period 1-4-1969 to 31-12-1969. The indus-
tries to which these applications relate are
given in Statement 1, is laid on the Table of
the House. [Placed ir: Library. See No. LT-
3035/70).

(c) Out of the 42 applications received, 18
have been rejected and in one case, that of
M/S Amrit Foods (P) Ltd., Ghaziabad, a
letter-of-intent has been issued. 23 applica-
tion are pending final disposal. Of these 23,
5 have already been placed before the Licens-
ing Committee and decisions on them are
expected to be communicated to the appli-
cants shortly. Of the remaining 18 applica-
tions, 13 were received in the last quarte
of 1969 and are still under examination,

(d) Statement II showing the reasons for
rejection of the 18 applications is laid on the
Table of the House. [Placed in Library. See
No. LT-3035/70.]

It is difficult to indicate precisely the time
by which the pending applications will be
disposed of. However, Govt. are conscious
of the need for expeditious disposal of all
licence applications and efforts are made to
dispose of the applications as quickly as
possible,

Tannery and Footwear Corporation of
India Ltd., Kanpur

*714. SHRI DEVINDER SINGH
GARCHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) whether any detailed scheme has been
formulated by Government to modernise
the Tannery and Footwear Corporation of
India Ltd., Kanpur;

(b) if so, the details thereof;
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(c) the expenditure likely to be incurred
on this;

(d) the time within which this scheme will
be completed; and

(e) the details of orders received by TAFCO
from May, 1969 so far?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFIRS (SHRI F.A,
AHMED): (a)to (d). A scheme for moder-
nisation is under consideration of the Tannery
and Footwear Corporation of India Limited,
Kanpur,

(¢) The value of the total orders received
upto 21-3-70 comes to Rs, 107.18 lakhs.
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Running of Electric Trains in Varioas Raflway
Zones

*716. SHRI R, K. BIRLA: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of electric trains at present
running in each Zone;

(b) what is the estimated number of trains
proposed to be provided under the Fourth
Plan in each Zone; and

(c) what is the expenditure earmarked for
the purpose under the Fourth Plan?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The daily average number of
clectric trains fun in cach railway zone at
present is indicated below:

Central Railway 859
Eastern Railway 743
Northern Railway B3
MNorth Eastern Railway nil

Northeast Frontier Railway nil

Southern Railway 262
South-Central Railway nil
South-Eastern Railway 484
Wastern Railway 442
Total: 2873

(b) and (c). The Railway's Fourth Five
Year Plan envisagesa total originating freight
traffic of 265 million tonnes in 1973-74. Non-
suburban passenger traffic is expected to
increase by 23% during the Plan period.
The increasc in suburban traffic expected is
somewhat more. It is difficull to make an
estimate, at this stage, of the number of new
electric trains that will have to be introduced
to cater for the additional traffic anticipated,
as this will depend on traffic requirements
from time to time on the individual sections.
However, an amount of about Rs. 92 crores
has been provided in the Railway's Fourth
Plan Programme for procurement of electric
rolling ttock, namely, electric locomotives
and electric multiple coaches and Rs, B2
crores for electrification scheme.
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Remunation of Whole Time Directors in
Todian Vegetable Products Ltd. and
Gokak Mills

*717. SHRI MADHU LIMAYE: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have received
from a Member of Parliament any letter on
the remuneration of the whole time directors
of the Indian Vegetable Products Ltd. and
Gokak Mills;

(b) if s0, what are the terms fixed;

(c) whether it is violative of the Govern-
ment circular; and

(d) if so, the action taken in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
and COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) In the case of Gokak Mills Ltd., the
Company Law Board has accorded approval
to the appointment of a Chairman, a Vice
Chairman and a Managing Director whose
names and particulars are funnished as
under:—

Shri F. H. Kemple (Chairman): Appoint-
ment for three years from 1-1-1970 on a
salary of Rs. 3,000/- p.m. plus perquisites,

Shri  G. Khandwala (Vice-Chairman):
Appointment for 5 years from 1st Janugry,
1970 on a salary of Rs. 2,000/- p.m. plus
perquisites,

Shri D. J. Madan (Managing Director):
Appointment for 5§ years from 1-1-1970 on
a salary of Rs. 5,000-250-6,000 p.m, plus
perquisites.

The perquisites in each case as requested
were towards medical expenses retiring bene-
fits, leave salary, bonus, etc.

In the case of Indian Vegetable Products
Ltd., the company has applied for approval
of the appointment of Shri G. Khandwala
as the Managing Director of the Company.
The said application is being processed and
the company is being addressed to furnish
additional information, etc.
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(c) No Sir.
(d) Does not arise,

Project Report on Expansion of Bokaro
Steel Plant

*718. SHRI RABI RAY: Will the
Minister of STEEL and HEAVY ENGI-
NEERING be pleased to state:

(a) whether it is a fact that the Govern-
ment of India entered into a contract with
Dastur and Company in 1964 about the ex-
pansion of the Bokaro Steel Plant;

(b) if so, what are the main features of
the agreement; and

(c) whether it is a fact that the said com-
pany reminded Government that the Bokaro
Project report submitted by the US.S.R.
would be both expensive and ful ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL and HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) No
Sir. Construction of the Bokaro Steel Plant,
and not its expansion, was under considera-
tion in 1964. Negotiations with a view to
a Consultancy agreement for the construc-
tion of the Project, were held with M/s, Dastur
& Co. for several months prior to April,
1964 but in the circumstances already ex-
plained in reply to the Unstarred Question
No. 3922 answered on the 24th March, 1970,
these negotiations could not mature into a
legal contract.

(b) In view of the reply to part (a). this
does not arise. '

(c) The Bokaro Project Report submitted
by the Soviet Organisation was accepted by
Government after its examination and appro-
val, with certain modifications, by a Technical
Committee which included representatives
from M/s Dastur & Co. M/s Dastur & Co.
subsequently made cértain suggestions for
cost reduction which were fully discussed
with the Soviet experts. As a result of these
discussions, with which M/s Dastur and Co.
were also associated, proposals for reduction
of cost by Rs. 11.4 crores were accepted,

Suggestions for Economy in Fuel Consump-
tion on Railways

*719. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased to state:
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(a) whether a Study Group of the Railway
Board and also the Public Accounts Com-
mittee had suggested methods to have
economy on fuel consumption on the
Railways;

(b) if so, the main suggestions made in
this regard; and

(c) the steps taken to implement the sug-
gestions ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes, Sir. A Study Team
appointed by the Railway Board examined
the impact of various factors affecting coal
consumption on some railways with the pro-
gressive increase in dieselisation and electri-
fication and suggested a methodology for
assessing the quantitative effect of such factors
with a view to taking remedial measures.
The Public Accounts Committee (IV Lok
Sabha) in their 60th Report drew attention
to the report of the Study Team for follow
up action,

(b) and (c). A statement showing the main
suggestions of the Study Team and the Public
Accounts Committee and the action taken

thereon is laid on the Table of the Sabha.
[Placed in Library. See No. LT-3037/70].
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Rallway Officials Injured During Recent
Agitation in Haryana and Punjab

4526. SHRT V. NARASIMHA RAO:
Will the Minister of RAILWAYS be pleased
to state:

(a) the total number of Railway officials
injured during the recent agitations in Harya-
na and Punjab; and

(b) the amount of compensation paid to
them?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Six.

(b) No compensation has been paid to
any of the injured officials.

Interpretation of Section 19 (B) of the Repre-
sentation of the People Act, 1950,

4527. SHRI BABURAO PATEL: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state:

ta) the period of minimum time that is
implied or required by the words “ordinarily

ident in a consti y" in Section 9(B)
of the Representation of the People Act,
1930, to qualify for the membership of Rajya
Sabha fromi any Stafe;

CHAITRA 10, 1893 ($4K4)

Written Answérs 50

(b) whether any judicial pronouncements
have been made so far prescribing the mini:
mum period in relation to the above; and

(c) if 80, when and the names of members
or parties concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No
minimum period is implied or required by the
words “ordinarily resident in a constituency™
in section 19(b) of the Representation of the
People Act, 1950 to qualify for registration in
the electoral roll for the constituency. Apart
from the meaning of the term “‘ordinarily
resident” given in section 20 of the Repre<en-
tation of the People Act, 1950, there is no
strict or definite rule for ascertaining one's
ordinary residence. It is a question to be
decided on the basis of relevant facts and
circumstances. No rules have been made to
define *“‘ordinary residence™ so far,

(b) No, Sir.

{c) Does not arise.

Relaxation of Age Limit for Engineerimg
Services Examinations

4528, SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Administrative Reforms
Conmmission has in its report submitted to
Government, reccommended to raise the age
limit for the U.P.S.C. Engineering Services
Examinations from 25 years to 27 years;

(b) If so, whether Government intend fo
implement the said recommendation with
effect from this year or next year and, if not,
the reasons therefor; and

(c) the specific recommendations, if any,
made by the Administrative Reforms Com-
mission and Government's reaction thereto,
regarding relaxation in age limit for various
categories of Engineering Central Govern-
ment Bmployees and the latest Rules and
Regulations for direct recruitment to Class
II Telegraph Engineering Services?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (c). The Administrative
Reforms Commission have recommended
that the upper age limit for entrance to the
competitive examinations may be raised to
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26. No decision has so far been taken on this
recommendation.

The Recruitment Rules for the Telegraph
Engineering Service, Class II, do not provide
for any direct recruitment.

Excess payment made for Digging and Ex-
cavating at Rourkela Steel Plant

4529. SHRI BABURAO PATEL: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that a sum of Rs. 6
lakhs was paid to in excess for digging and
excavating at the Rourkela Steel Plant;

(b) if so, when the payment was made;

(c) the names of the contractors and the
amount paid to each;

(d) how such large payment came to be
made in excess in spite of supervision by
Engineers and internal audit; and

(e) whether the Central Bureau of Investi-
gation has been asked to investigate this
matter and, if so, with what result and, if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) No such case of excess
payment has come to the notice of Govern-
ment. ’

(b) to (e¢). Do not arise.
Theft cases of Steel in Bhilai Steel Plant

4530. SHRI BABURAO PATEL: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) the total number of thefts of steel and
the value of steel stolen from the Bhilai Steel
Plant during the years 1968 and 1969;

(b) whether it is a fact that the Security
Force of the Railways seized recently at
Sarona five truck loads of iron thrown in the
yard;

(c) whether it is also a fact that despite
specific complaints of thefts made by the
President of the Bhilai Engineering Workers®
Union and some officers of different Trade
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Unions, the authorities have turned a deaf
ear to them; and

(d) the steps taken to prevent future thefts
and if no steps have been taken in the matter,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) No theft of steel was
reported from the Bhilai Steel Plant during
the years 1968 and 1969. However, some
cases of theft of pig iron, Railway plates
iron angles and stopper rods etc. were re-
ported. The details are as follows:—

No. of cases Value of  Value of the
Year registered by property property

security stolen recovered
1968 9 Rs. 760/- Rs. 760/-
1969 4 Rs. 9870/-  Rs. 9870/-

The property stolen was recoveredin all cases.

(b) According to Press reports some pig
iron and other finished matcrial were seized
by the Railway police at Sarona near Raipur.
The material did not belong to the Bhilai
Steel Plant.

(c) There is no Union by the name of
Bhilai Engineering Workers’ Union function-
ing in the Bhilai Steel Plant, nor have com-
plaints of such nature been received by the
plant authorities, from any other Union.

(d) All cases of theft are promptly re-
ported to the Security staff posted to various
exit points who take appropriate action.
In addition to extensive patrolling done by
the security staff, surprise checks are also made
by the security Officers.

Service Conditions of Railway Doctors

4531, SHRI BABURAO PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) the total number of resignations by the
Railway Doctors during the last three years;

(b) the number of Railway Doctors, their
pay scales and emoluments and reasons why
their service conditions are not at par with
either those in the Central Health Services
or with the other Railway officials;
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(c) the immediate demands of the Railway
Medical Officers’ Association; and

(d) whether Government would consider
the merging of the Railway Medical Services
with the Central Health Scheme and, if not,
the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) 192.

(b) The number of Gazetted posts of the
Railway Medical Service is 2011, A statement
showing the pay-scales and other emolu-
ments of the Railway Doctors is laid on the
Table of the House. [Placed in Library. See
No. LT-3038/70). The organisational struc-
ture of the Railways is different from that
of the Central Health Services. Railways
are organised on a Divisional pattern and
Divisional Officers who are in the Senior
Scale (Rs. 700-1250) work under the Divi-
sional Superintendent. Assistant Officers in
Junior Scale (Rs. 400-950) or Class 11 (Rs.
350-900) work under the Senior Scale offi-
cers. It is therefore, not possible to adopt
exclusively for Railway Medical Officers the
same scales of pay as obtaining in the Central
Health Services. It is also not possible to
create a large number of higher grade Class I
posts for doctors, merely to provide them an
avenue of promotion. Posts are created or
upgraded only on the basis of worth of charge
and any large-scale upgradation/creation of
Class I gazetted posts is not considered pos-
sible, particularly in view of the present
financial position of the Railways.

{¢) The main demands made by them are
as under:—

(i) Introduction of the scale of Rs.
450-1250, as in the Central Health
Services, as an avenue of promo-
tion for Assistant Medical Officers,
Class II.

(ii) Introduction of a Specialists’ Cadre
of Rs. 600-1300, as in the Central
Health Services; and

(iii) Increase in the percentage of higher
grade posts so as to provide better
avenue of promotion.

(d) It would not be possible to merge the
Railway Medical Service with the Central
Health Services as the latter cannot adequately
meet the requirements of the Railways,

CHAITRA 10, 1892 (SAKA) Written Answers 54

Authorised and Paid up Capital of Film
Companies

4532. SHRI JUGAL MONDAL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the authorised and paid-up capital
of the four film companies, viz. A.V.M. Ltd.,
All India Film Distributors (P) Ltd., Good-
will India Ltd., and Great Arts (P) Ltd., at
the time of their setting up and as on the 31st
March, 1969;

(b) the amount of loans received by these
Companies upto the year 1969 from Govern-
ment, Banks or other parties, separately;

(c) the amount paid as interest by these
Companies during the last three years;

(d) the names and addresses of the Direc-
tors of the above Companies together with the
names and addresses of their sharcholders;
and

(e) the details of their performance during
the same period and the estimates for the
year 1969-707

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (e). The information is
being collected and it will be laid on the
Table of the House.

Economic Survey of Gujrat

4533, SHRI NARENDRA  SINGH
MAHIDA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government propose to under-
take economic survey of Gujarat with the
help of the State Government;

(b) if so, the details thereof;

(c) the number of big industries established
in Gujarat during the three Five Year Plans,
Plan-wise;

(d) whether it is a fact that some arcas
in the State are fully capable of industrial
development; and

if so, whether any proposal has been
inélozdd.i;&l?ouuh l;an for the establish-

" ment of industries in these arcas?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) No, Sir.

(b) Does not arise, .

(c) One central industrial project viz.
Koyali Refinery has been established in the
Gujarat State during the Third Five Year
Plan Period. In the private sector, a fertiliser
factory near Baroda was commissioned in
1967.

(d) & (e). The entire area of a State is
taken as one single unit in planning for
industrial development. The Central indus-
trial and mineral projects included in the
Fourth Five Year Plan are indicated at pages
253—260 of the book ‘Fourth Five Year Plan
1969—74—Draft® brought out by the Planning
Commission. Among projects on which
locational decisions have been taken, the
Central projects located in the Gujarat
State are Gujarat Aromatic Project, Koyali,
Gujarat Naptha Cracker, Koyali for manu-
facture of ethylene, propylene, benzene ex-
traction, butadiene (inclusive of synthetic
rubber). A proposal to set up an alumina
project in the State sector during the Fourth
Plan with Central Government participation
is also under consideration.

In the small scale sector, the Small In-
dustrics Development Organisation has con-
ducted surveys of the districts of Banaskantha,
Bhavnagar, Bulsar, Junagarh and Sabar-
kantha in the Gujarat State at the instance
of the State Government. These Survey
reports give detailed information regarding
demand and resource characteristics of the
areas and also indicate the prospective small
scale industries to be located there,

Licences for Industries ia Gujarat

4534, SHR1 NARENDRA  SINGH
MAHIDA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of applications received
from Gujartat in 1969-70 for the grant of
licences for setting up new industries; and

(b) the number of applicants who have
begn issyed licences along with the names

. of industries for which these have been
issued ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). 92 applications for
industrial licences for the establishment of
new industrial undertakings in Gujarat were
received during the year 1969 and 1970 (upto
28-2-1970). 55 of these applications were
received during the last 6 months. 3 of these
applications have been withdrawn by the
applicants and 15 have already been rejected,
In respect of 5 applications, letters of intent
have been issued and these relate to plastics,
processed food, dyes and iron and steel
industries. Tn addition, 5 licences for the
establishment of new industrial undertakings
in Gujarat were issued during 1969 in res-
pect of applications received prior to Ist.
January, 1969. The remaining applications
are under consideration, out of which 17
have already been considered by the Licensing
Committee and decisions are expected to be
communicated totheapplicant partiesshortly.

Industrial Projects in Gujarat

4535, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state:

(a) the names and number of industrial
projects which have been sanctioned and
licensed in the public or private sector to
be put up in Gujarat, during the Fourth
Five Year Plan; and

(b) whether they are evenly dispersed in
that State or are centred in one or two dis-
tricts only?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). During the period
from 1-4-1969 to 28-2-1970, 19 industrial
licences were issued for Gujarat. A statement
showing the proposed location of the indus-
trial undertakings, for which licences have
been issued, is attached. Almost 50%; of the
licences are for locations in Baroda or
Ahmedabad.

Besides, in the public sector, the Gujarat
Aromatic Project and Gujarat Naptha
Cracker Projoct at Koyali. are included in
the Fourth Five Year Plan. A proposal for
an Alumipa Plant in that State, isalsp yader
consideration.
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Statement
S. No. Name of the Undertaking Location
{in Gujarat)
1. M/s. Suhrid Geigy Ltd. Ranali, Baroda
2. M/s. Saurashtra Chemicals. Tehsil Porbander
(Prop. Jiyajeerao Cotton Mills Ltd.)
3, M/s. Bhupendra Kumar Navnitlal & Co. Ahmedabad
4, M/s. Mahendra Oil Cake Industries (P) Ltd. Wankaner
5. Shri Nemchand Karamshi Shah, Cfo. Raja Trading Co, Bombay. Ahmedabad
6. Ms. Pioneer Equipment Co. (P) Ltd. ' Baroda
7. M/s. Sarabhai Merck Ltd. Baroda
8. M/s. Surat Distt. Co. operative Milk Producers Union Ltd. Surat
9. M/s. Cibatol Ltd. Atul, Distt, Bulsar
-10, M/s. Indo-Nippon Chemical Koyali
11. M/s. Sabarkanth Jilla Ru-Utpadakari Co-op. Spg. Mills Ltd. Himatnagar
12, M/s, Charotar Sahakari Khand Udyog Ltd. Kaira
13, My/s. Suhrid Geigy Ltd. Ranoli, Baroda
14, Shri Modu Timblo Bhavnagar.
15. M/s. Anil Starch Products Ahmedabad
16. M/s. Alembic Chemicals Works Co. Ltd. Baroda.
17. M/s. Bhupendra Kumar Navnit Lal & Co, Ahmedabad
18, M/s. Shree Khedut Sahakari Khand Udyog Mandal Ltd. Bardoli
19. M/s. Golden Tobacco Co. Pvt. Ltd. Baroda

Development of Jehanabad Railway
Station (E, Rly.)

4536. SHRT CHANDRA SHEKHAR
SINGH: Will the Minister of RATLWAYS
be pleaned to state:

(a) whether in view of the growing im-
portance due to its having become a Sub-
divisional Headquarters, the Railways have
plans to expand the Railway Station premises
at Jehanabad Station and also at Jehanabad
Court on the Gaya-Patna section;

(b) whether there are any proposals to
construct the Station Masters' Office, Travel-
ling Ticket Examiner's Office, First Class
Waiting Room etc. on the main platform
itself on the above two stations, instead of
the existing ones which are placed hapha-
zardly and away from the main platform;

(c) if so0, the probable date of cam)letion;

() if the replies to parts (a) and (b) above
e in the negative, the reasons thercfor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (1) and (b). No.

(c) Does not arise.

(d) The Station Masters® Office and Upper
Class Waiting Rooms at Jehanabad and
similarly the Station Masters' Office at
Jehanabad Court Station are just abutting
the main entrance to the platform. The pro-
vision of an Upper Class Waiting Room at
Jehanabad Court Station is not considered
justified for the present level of traffic. There
is also no justification for providing a seperate
office for the Travelling Ticket Examiners
either at Jehanabad or at Jehanabad Court
Stations.

Demand for fast trains upto Howrah on

Gays-Nawadsh and Kial-Bhagalpur
Sections (E. Rly)

4537. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RAILWAYS
be pleased to state:

(e) whether the Eestern Railway. has any
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proposal to run fast Mail/Jxpress Trains on
the Gaya-Nawadah and Kiul-Bhagalpur
Sections and right upto Howrah and vice-
versa;

(b) whether there has been a mounting
demand for such train services on the above
sections because lot of time of long distance
passengers is wasted as conneeting train
services to distant stations is missed by them
due to lack of fast trains at some of those
sections;

(c) if so, when such trains would be pro-
vided for the convenience of passengers; and

(d) if the reply to part (a) above be in the
negative, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) No.
(c) Does not arise.

(d A good number of Mail/Express
trains is available between Howrah and Gaya
on the one hand and Howrah and Kiul on
the other. The passengers of Nawadah-
Gaya section can avail of these services at
Gaya and of Bhagalpur-Kiul section at
Kiul. For Bhagalpur-Kiul section passengers
a direct express train viz. 13 Up/14 Dn.
Upper India Express is also available. For
Nawadah-Gaya section passengers also 2
pairs of direct passenger trains viz. 337Up/
338Dn. and 331Up/332Dn. are available.
There is no justification for running a direct
express train from Nawadah-Gaya section
to Howrah.

Extension of shuttle service between Patna
and Jehanabad upto Gaya junction

4538. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Eastern Railway has
received a large number of requests for ex-
tending the present Patna-Jehanabad Shuttle
upto Gaya Jn. and vice-versa;

(b) if s0, the action taken by the Railways
in the matter; and

(c) by what time this Shuttle would be
extended upto Gaya on the Up and Dn.
schedules? )

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). The request for
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extension of Patna-Jehanabad shuttle to
Gaya has been examined but not found justi-
fied in view of underutilisation of existing
5 sectional trains each way running on
Jehanabad-Gaya section,

(c) Does not arise,

Reinstatement of Railway Employees who
took Part in 9th March, 1949 Strike

4539. SHRI CHANDRA SEKHAR
SINGH: Will the Minister of RAILWAYS
be pleased to state:

(a) whether his attention has been drawn
to the demands of the South Eastern Rail-
men’s Union,p ublished on page 5 in the
November, 1969 issue of the Indian Rail-
waymen of the A.LLR.F. demanding the re-
instatement immediately of all the remaining
discharged Railway employees who took
part in the Railwaymen’s strike of 9th March,
1949, in accordance with the latest Supreme
Court’s decision of the 25th August, 1969,
under which all the discharged Railway
employees were entitled to reinstatement
with full benefits irrespective of the date of
termination;

(b) if so, the action taken by Govern-
ment in the matter and the number of Rail-
waymen who have been taken back into
service;

(©) if no employee has been taken back into
service, the reasons therefor; and

(d) by what time all such employees would
be reinstated ? :

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). The details of the
demands referred to are being collectsd and
would be examined.

Recommendations of Dutt Committee on
Industrial Licensing

4540. SHRI S. K. TAPURIAH: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Union Cabinet does not
consider the recommendations of the Dutt
Committee on Industrial Licensing to be
constitutionally consistent with the ‘legis-
lative competence of the Government; and
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(b) if s0, what are those recommendations,
the doubts of Government and the solution
thought of in regard thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Govt. does not consider
that the recommendations of the Industrial
Licensing Policy Inquirty Committee are
not consistent with the legislative competence
of Parliament.

(b) Does not arise.

I W faoy fadl & fow fawrar
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gar qare AT g ?

weife fawiw, wiafoe =
AT BT WA (o et
wpwe) : (%) off g1 fre® gat #
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Forward Trading in Gur

4542. DR. SUSHILA NAYAR:
SHRI 5. M. KRISHNA:
SHRIMATI SAVITRI SHYAM:
SHRI N. R, DEOGHARE:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether some State Governments
have approached the Central Government
to allow forward trading in Gur;

(b) whether the Central Government have
decided to allow forward trading in this com-
modity; and

(c) if so, the reasons for giving such per-
mission ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The State Government of
U.P. approached the Central Government
to allow forward trading in Gur.

(b) Yes, Sir.

(c) In view of a' bumper sugarcane crop
and consequential slump in gur prices, the
Government of India decided to lift the ban
on forward trading in gur.

wugfirm § amawe wiw o
w e
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Establishment of a Cable Factory in
Public Sector

4545, SHRIS. KUNDU: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to.state:

(a) whether the Public Accounts Com-
mittee has adversely commented on the delay
in finalising the establishment of another
cable factory in the public sector;

(b) if so, the reason for the delay; and

(c) when and where the said factory will
be established ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED): (a) Yes, Sir.

(b) and (c). Initially the delay was due to
choosing a proper site as the sites in many
different States had to be studied, After the
site was chosen, there were many representa-
tions from private sector units requesting
permission to utilise their existing capacity
for the manufacture of Tele-communication
cables as there was short-fall in demand for
power cables. It has since been decided to
develop capacily for Tele-communication
cables in the Public Sector only and M/s.
Hindustan Cables Ltd., have revised recently
the Project Report for a second unit at
Hyderabad which is under examination.

Scrapping of Prohibition in Haryana

4546, SHRI D, N. PATODIA:
SHRI 8. M. KRIHANA:
DR. SUSHILA NAYAR:
SHRI RAM AVTAR SHARMA:

Will the Minister of LAW AND SOCJAL
WELFARE be pleased to state:

(a) whether it is a fact that recently Har-
yana has decided to go wet from April, 1970;

(b) if so, to what extent the decision of the
State Government reduces the burden of the
Central Government by way of giving assis-
tance to States fof enforcing prohibition;
and

{c) whether in addition to Harysna some
other State Governments have also taken
any decision ‘fo follow suit? .
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) Total prohibition was never introduced
in Haryana. The State Government desired
to avail of the offer of the Central Govern-
ment for 50% compensation for the loss of
revenue proposed to be introduced in a
phased manner through gradual increase
in the number of dry days per week. The
Government however has now replaced the
policy of gradual increase in the number of
dry days by that of introducing prohibition
district-wise.

(b) The proportionate contribution of the
Central Government to the State Govern-
ment on the programme could only be worked
out after knowing the details of the loss
incurred by the State Government in intro-
ducing Prohibition in the manner proposed.

(c) Government of Rajasthan have taken
similar decision.

Reimbursement of Loss to Rajasthan Incurred
as a Result of Prohibition

4547. SHRI R. K. BIRLA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whether the attention of Government
has been drawn to a news-item published in
the Times of India of the 25th February,
1970 in which it is stated that the Government
of Rajasthan have reversed its earlier deci-
sion to enforce total prohibition from the
1st April, 1973;

(b) whether it is a fact that the State
Minister of Finance has accused the Centre
for not reimbursing 50 per cent of the loss
suffered by the State Government on this
account; and

(c) if so, the reaction of Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(Dr. (SHRIMATI) PHULRENU GUHA):
(a) Yes, Sir.

(b) No official communication containing
such accusation has been received. The State
Government has however intimated that it
has replaced its policy of achieving complete
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Prohibition through gradual increase of
number of dry days in a week by a policy
of gradually extending the area under total
prohibition.

(c) Does not arise,

Profits Earned by Mysore Chemical Manru-
facturers

4548. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the gross pro-
fit earned by the Mysore Chemical Manu-
facturers has been less; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED): (a) and (b). According to the
Directors’ Report, thesales of the Company's
products were higher during the year endod
31st March, 1969 but the gross profits turned
out to be lower than in the previous yecar
owing to lower prices obtained for the finished
products. This is- mainly attributable to
severe competition for marketing products
and also the introduction of increased wages
to the workers with retrospective effect from
1-4-1968 on the recommendation of Wage
Board for Heavy Chemical Industry without
corresponding increase in the output.

Centres for Testing of Electrical Appliances
and Household Goods

4549, SHRI VALMIKI CHOUDHARY:
SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH

GARCHA:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have formulated
a scheme for the setting up of special centres
for testing household goods and electrical
appliances manufactured by small scale
industrial units in Delhi;

(b) if so, the details thereof; and

(c) the time within which, and the places
where, special centres will be set up?
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THE MINISTER OF INDUSTRIAL
DEVEDOPMENT, INTERNAL TRADE
AND OOMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes Sir.

(b) and (c). The scheme aims at establish-
ing four Centres all over the country for test-
ing of Electrical Appliances on a voluntary
basis. The Centres which will be set up at
Calcutta, Bombay, Madras and Delhi will
work under the supervision of technically
qualified staff. The scheme is proposed to
be implemented during 1970-71.

Conference on Rehabilitation of Hamdl-
capped Held in Delhi

4550. SHRI VALMIKI CHOUDHARY:
SHRI MANIBHAI J. PATEL:
SHRI DEVINDER SINGH

GARCHA:

Will the Miflister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether a Conference on rehabilitation
of the handicapped organised by the Indian
Society for the Rehabilitation of the Handi-
capped was held recently in New Delhi;

{®) whether the conference made any re-
esommendations to Government;

() if so, the details of the recommenda-
tions;

(d) the progress since made in the develop-
ment of centres for the handicapped;

(e) whether a blue print for centre for the
orthopaedically handicapped is under con-
sideration of Government; and

(f) if 80, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT ‘OF SOCIAL WELFARE
(DR. (SHRIMAT]) PHULRENU GUHA):
(#) Yes, Bir.

(b) and (c). The recommendations of the
conference have not been reccived by the
‘Government of India, so far.

() to (f). A comprchensive WNational
Centre for the Blind has been set up in Dehra
Dun. The nuclei of National Centres for
Mentally Retarded and the Deaf have come
into being in Wew Delhi and Hyderabad
respectively.
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A Committee has been appointed to sug-
gost the blue print of a National Centre for
Oﬂ\. p M, 1F, A 4

Relaying of Railway Line frem Domoheni
and Changrebunéha (North-East Fromtier

4551. SHRI B. K. DASCHOWDHURY:
Will the Minister of RATLWAYS be picased
to state:

{a) whether the North East Frontier Rail-
way Administration will take up the scheme
of reconstructing and relaying the Raflway
line between Domolyoni and Changrabandha
which was damaged during the flood in Octo-
ber, 1968; and

(b) the expected time by which the above
work will be completed?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). The final report of
the Technical Committee 'on problem of
fioods in North Bengsl, appoimod by the
Ministry of Jrrigation and Power has been
received recently. The recommendations
of the Committee, which will have a wvital
bearing on the stability of this line, are under
examination by this Minisiry, only after
which a decision can be taken regarding res-
toration of this line.

Broadening of Gwalior-Skivpuri Rail Track

4552. SHRI D. V. SINGH: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the Government of Madhya
Pradesh had proposed to the Central Govern-
ment the broademing of the Gwalior-Shivpuri
Rail track and the introduction of a fast
train between Raipur and Bhopal via Nagpur;
and

(b) # so, Government's reaction thereto?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

{b) the ocomversion of Gwalior-Shivpuri
section is mot justified on traffic or financiel

ik ions at p t

The existing level of through traffic between
Raipur and Bhopal via Nagpur (averaging
23 passengers per day) does not justify in-
troduction of a direct train between these
potmts, apart from non-availability of spare



[ Written Answers CHAITRA 10, 1892 (SAKA)

timre capacity on certain sections en route for
running the proposed service.
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Central Agency for scquiring technical
know-how

4556. SHRI N. R. LASKAR:

SHRI CHENGALRAYA NAIDU: '

SHRI DHANDAPANI:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether there is a proposal under con-
sideration of Government to set up a Central
agency for acquiring technical know-how;

(b) if so, the main features thereof; and

(c) whether the State Governments have
been consulted in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOFPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (&) No, Sir, There is no pro-
posal to set up an independent organisation
in the country exclusively for the import of
technical know-how., However, with a view
to avoiding repetitive import of know-how
and thereby reduce the outgo of foreign
exchange and encourage indigenous research
and development, Government have been
of the view that coordinated negotiations
should be conducted with foreign parties
in fields where a number of new units in the
same field are proposed to be set up in the
country at about the same time. This decision
is teing applied in suitable cases.

(b) and (c). Do not arise.
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Cenfirmation of Officers recruited through
Union Public Service Commission

4557. SHRT INDRAJIT GUPTA:
SHRI VIDYA DHAR BAJPAL:
SHRI P. N. SOLANKI:

SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that approximately
1,000 officers recruited from 1956 onwards
through the Union Puablic Service Commission
have not yet been confirmed;

(b) whether the said recruitment was done
from the higher age-groups with the same
qualifications and scales as Class 1 officers;
and

(c) if so, the reason why these so-called
“temporary” officers who are working con-
tinuously for 12 to 14 years are not being
confirmed or even classified as Class I officers ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) 1068 officers were recruited
during the period through the Union Public
Service Commission as Temporary (unclassi-
fied) recruits. Out of this, 322 Temporary
Assistant Officers have been permanently
appointed in Class I uptill now on being
selected by the Union Public Service Com-
mission.

(b) Recruitment of Temprorary officers
was made to unclassified gazetted service
in the Scale which corresponded to the Class [
Junior Scale. The normal conditions of re-
cruitment were relaxed in the case of recruit-
ment of Temporary Assistant Officers in that:

(i) the upper age limit was fixed as 35
(as against 25 years for regular)
direct recruits;

(if) persons with previous experience
were allowed by the Union Public
Service Commission a higher initial
start than the minimum;

(iii) they were not subjected to any
written test but were selected on the
basis of interviews only.

(c) Temporary officers recruited on Rail-
ways are not Class I officers and are net
eligible for confirmation till they are selected
for permancnt appoiatment by.the Union
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Public Service Commission on the basis of
their performance. Such of these Tempo-
rary officers who have put in 12 to 14 years
as have not so far heen appointed perma-
mently in Ciass I have not been adjudged fit
for permanent appointment.

Pending Applications for issue of Hcences for
setting wp Industries in Orissa

4558. SHR1 SRADHAKAR SUPAKAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of applications for the
issue of licences for setting up industries in
Orissa State which are pending with Govern-
ment at present; and

{b) the number of such applications which
were rejected during the last one year?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 9 applications for industrial
licences for setting up of industries in Orissa
are pending disposal.

(b) 9 applications were rejected during the
year 1969,

Setting up of Public Sector Industries
in Manipur

4559. SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

{(a) whether Government propose to set
up any public sector industries in Manipur
during the annual plan period 1970-71; and

(b) if so, the nature of proposed industries
and whether Government hawve given their
approval for the same?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The Manipur
Administration have proposed the following
schemes under ‘Large and Medium Indus-
tries’ in their Draft Annual Plan, 1970-71:—

1. Cement factory (30 tonnes per day)
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2. Khandsari Sugar Mill (60 tonnes per
day sugarcane crushing capacity).

3. Spinning mill (experimental-cum-
demonstration scheme for cottea
cultivation).

The above schemes have been approved
in principle subject to their project reports
being acceptable. -

Closure of Companies in Manipar

4560. SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of Companies functioning
in Manipur till date;

(b) the mumber of new Companics set up
during 1969-78;

(c) the number of Companies liquidated
during the last three years; and

(d) the total investments made by all the
aforesaid companies?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) As on 31-12-69 five com-
penies, }imited by shares, were at work in
the Union Territory of Mamipur.

{b) Ne new company was set up in Mani-
pur during 1969-70

(c) No company went into liquidation in
Manipur during the last three years.

(d} the iaformation in this regard is ‘being
collected and it will be daid on the Table
wof the House. '

Developustat of Small Scale dndesivies du
‘Masipur

4561. SHRI M. MEGHACHANDRA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) the steps taken by the Government of
Manipur and the aid given by Government
for the development of Small Scale Indus-
tries in Manipur;

(b) the names of the industrics getting
loan from the State Bank of India or the
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Nationalised Banks and their respective
amount of loan during 1969-70;

(c) the financial aid given by Govern-
ment for the year 1969-70; and

(d) the names of the industries and the
quantum of financial aid given?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (d). The information is
being collected and it will be laid on the
Table of the House.

Issue of Industrial Licences to
Companies in Assam

4562. SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to stale:

(a) the number of industrial licences sanc-
tioned in Assam to the Companies under the
control of each business group (as per report
of the Monopolies Inquiry Commission and
Industrial Licensing Policy Inquiry Com-
mittee), year-wise, during the last three years;

(b) the amount of capital involved and
items contemplated to be produced;

(c) the number of licences actually uti-
lised by each business group; and

(d) the number of licences cancelled,
business group-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) No license was issued to
any undertaking belonging to or controlled
by the Large/Larger Industrial Groups as
defined by the Industrial Licensing Policy
Inquiry Committee, .for industrial units in
Assam during the last 3 years.

(b) to (d). Do not arise.

Refunds gramted for Unused Tickets at
Howrah Station due to Traffic Jam on
Howrah Bridge

4563. SHRI JYOTIRMOY BASU: will
the Minister of RAILWAYS be pleased to
state the number and total value of the
tickets which could not be used and refunds
hed to be granted at Howrah Station during
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the last one year, owing to traffic jams on the
Howrah bridge?

THE MINISTER OF RAILWAYS (SHRI
NANDA): No scparate statistics are main-
tained for tickets not utilised by passengers
due to traffic jam on the Howrah bridge.
As por rules, refunds are granted by the
Station Masters on unused tickets surrendered
within three hours of the departure of the
train, after deducting due cancellation charges.
In the year 1969, refunds of fares on 58,444
tickets representing a value of Rs. 12,13,798.97
were granted at Howrah Station but the
reasons for un-utilisation of these tickets
are not known.

However, during the same year 1969, the
Eastern Railway Administration had granted
refund on 231 tickets of the value of Rs.
13,223.63 which were surrendered after the
expiry of 3 hours from the time of departure
of the train on the grounds of traffic jam at
Howrah bridge. Refunds in such cases were
granted deducting the due cancellation
charges as per rules.

Orders Placed with Wagon Bullders

4564. SHRI JYOTIRMOY BASU: Will
the Minister of RAILWAYS be pleased to
state:

{(a) the total valuc of wagon orders placed
with the wagon builders, State-wise and year-
wise, from 1967-68 to 1969-70; and

(b) the value of orders supplied by the
wagon builders, State-wise and year-wise,
during the above period?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Details regarding
railway matters are not compiled State-wise,
A detailed statement giving the information
firm-wise is laid on the Table of the House.
[Placed in Library. See No. LT—3039/70).

Enactment for Declaring Social Superstitions
as Unlawful

4565. SHRI SHIVA CHANDRA JHA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether Government are planning to
make any law for declaring certain social
superstitions of one kind or another as un-
lawful;
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(b) if so, when; and

(c) if not, the reasons therefor?

THE "MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) No, Sir.

(b) and (c). Do not arise.

Monopoly Houses under Gandhian theory of
Trusteeship

4566. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government are planning to
bring the top monopoly houses under the
Gandhian theory of Trusteeship;

(b) if so, when it will be done; an_d

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No, Sir.

(b) Does not arise.

(c) The principles of trusteeship as enun-
ciated by Gandhiji in relation to private
ownership of wealth and property were
basically for voluntary application by the
interests concerned.
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Supply of Steel Materials to Ordnance
Factories

4570. SHRI S. M. BANERJEE: Will
the Minister of STEEL - AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that the Director-
General of Ordnance Factories is not getting
material from the steel plants of Durgapur
and Rourkela for the manufacture of Defence
items;

(b) if so, the reason for not supplying the
material in time; and

(c) the steps taken by Government to
maintain regularity in the matter of supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) to (c). The information is
being collected and will be placed on the
Table of the House.

Donations given by certain Industrial Houses
to Political Parties and Industrial Licences
im.dtol‘ben‘

4571. SHRI P. C. ADICHAN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the amount of donations given by the
Commercial and Industrial- firms of the
Sahu-Jain Group, Dalmia-Group, Tata-
Group, Kirloskar-Group, J. K. Singhania-
Group, Birla-Group and Goenka Group to
each of the political parties dunn; the last
three years;

(b) the year-wise number of industrial
licences granted to each of them during the
Iast three years; and

(c) whether any complaints of mi of
these licences have been received and, if so,
the number and details thercof?
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THE MINISTER. OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to {c). Information is being
collected and will be laid on the Table of
the House.
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Reduction in Commercial Clerks’ Category
on Southern Railway

4573, SHRI KIRUTTINAN: Will the
Minister of RAILWAYS be pleased to state:

(a) the reasons for making reduction in
the Commercial Clerks’ Category alone in
the name of economy in all the Divisions of
the Southern Railway in recent years, and
particularly in 1968;

{b) whether Government have received
any representations from the All India Rail-
way Commercial Clerks' Association on the
subject; and

(c) if so. the nature of such representations
and the action taken thereon?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Some reduction in the
strength of Commercial Clerks has been made
in certain Divisions of the Southern Railway
during the last few years on account of de-
crease in the goods and passenger traffic
and earnings.

(b) Yes.

(c) It mainly related to shortage of staff
as per the prescribed yardstick, No action
is called for as staff have been provided
wherever necessary according to the yards-
stick/workload.

Percentage of leave reserve Commercial
Clerks (Southern Railway)

4574. SHRI KIRUTTINAN:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to state:

(a) the percentage of Leave Reserve Com-
mercial Clerks to be kept as per rules;

(b) whether this is being followed in the
Southern Railway; and

(c) the number of Commercial Clerks in
each Division as on the 31st December, 1969
as also the number of Leave Reserve Commer-
cial Clerks, Division-wise, on that date?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The percentage of Leave
Reserve for Commercial Clerks under the
extant rules is 15 to 25.
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(b) Yes.
(c) Division Working Leave
posts Reserve
Madras 987 196
Guntakal 271 54
Ollavakot 709 150
Tiruchira
palli 592 124
Madurai 467 94
Mysore 442 87
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Over-Bridge at Kadakavur Statiom
(Southern Rallway)

4577, SHRI K. ANIRUDHAN: Will
the Minister of RAILWAYS be pleased to:
state;

(a) whether, in view of the increased tra-
fiic across the Railway lines at Kadakavur
(Kerala) of the Southern Railway both by
private buses, lorries and heavy passenger
traffic, there is any proposal to construct an
over-bridge near the Station;

(b) whether any survey has been made for
this purpose; and

(c) if so, the details thereof?

THR MINISTER OF RAILWAYS (SHRI

NANDA): (a) to (). The Government of
Korala has teotatively propased construction
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of road overbridge in replacement of existing
level crossing at Km. 795/10-11 near Kada-
kavur during 1971-72. The work will be in-
cluded by the Railway in their Works Pro-
gramme for 1971-72 provided the State
Government sponsor a firm proposal and
allocate funds for their share of the cost
which broadlyfas per extant rules is, the cost
of land required for the approaches plus
50% of the total cost of the bridge with 24ft.
?vide roadway and the approaches (exclud-
ing cost of land for the approaches).

The site for the proposed road overbrid
has been jointly inspected by the rep t
tives of the Railway and the State Govern-
ment; but the detailed plan has not yet been
finalised by the State Government.

Construction of Retiring Rooms at Varkala
(Southern Railway)

4578. SHRI K. ANIRUDHAN: Wil

the Minister of RAILWAYS be pleased to
state:

(a) whether, in view of the fact that
Vokala (Kerala) being a place of pilgrims
irfhporlanoc as well as of tourist imprtance,
his Ministry would take steps to construct a
pilgrim siding there for the convenience of
the tourists;

(b) whether there are any Retiring Rooms
at Varkala for the convenience of the
tourists ;

(c) whether there is any proposal to con-
struct retiring rooms; and

(d) if so, the time by which this will be
done?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No. There is no justification
as very few pilgrims and tourists travel by
rail to visit Varkala.

(b) No. However, adequate waiting room
facilities are provided.

(c) No.
(d) Does not arise,

Conversion .of Metre-Gaoge Line to Broad-
Guage between Viramgam-Rajkot and
Rajkot-Veraval (Western Railway)

4579, SHRI VIRENDRA KUMAR
SHAH: Will the Minister of RAILWAYS
be pleased to state;
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(a) whether it is a fact that Government
are thinking of converting the existing
metre-guage Railway line between Viram-
gam-Rajkor and Rajkot-Veraval on the
Western Railway into broad-gauge; and

(b) if so, the date by which the preliminary
inspection work will be started and completed ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Engincering and
Traffic Surveys for the conversion of the
direct metre gauge route from Viramgam
to Rajkot and Okha (including Jamnagar-
Bedi), together with the surveys for the
Kanalus-Porbandar section, have been com-
pleted and the survey reports are under exa-
mination. A fina) decision regarding this
conversion will be taken after this examina-
tion is completed. The actual conversion is
also dependent on the priority this scheme
will merit vis-g-vis other conversion proposals
and the availability of funds.

The Rajkot-Veraval metre gauge section is
not covered by the above mentioned surveys,
and is also not being considered for conver-
sion at present.

Broad-Gauge Line from Okha to Porbandar
(Western Railway)

4580. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are considering
conversion of the metre-gauge Rall line
between Okha and Porbandar into broad-
gauge;

(b) if so, whether any action has been
initiated and, if not, when Government
expect to commence and complete the work;
and

(c) if the reply to part (a) above be in the
negative, the difficulties [which prevent
Government from undertaking the above
work and the time by which the above diffi-
culties could be obviated?

THE MINISTER OF RAILWAYS (SHR1
NANDA): (a) Yes.

(b) Engineering and Traffic Surveys for
the conversion of the direct metre gauge route
from Viramgam to Okha via Rajkot and
Jamnagar (including Jamnagar-Bedi) and
Kanalus-Porbandar, to broad gauge have
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been completed and the survey reports are
under examination. A final decision regarding
this conversion will be taken after the exami-
nation of the survey reports is completed,
depending upon the priority this conversion
scheme will merit vis-g-vis other conversion
proposals and the availability of funds.

(c) Does not arise.

Shramadan by Villagers at Kotmath Road
Railway Station (Western Railway) and
Train Facilities.

4581, SHRI VIRENDRA KUMAR
SHAH: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that Table No. 77
of the Western Railway Time Table of Octo-
ber, 1967 shows a Railway Station, namely,
Kotnath Road in Gujarat in Junagadh
District;

(b) whether it is also a fact that when
the people of Bhalgam village in Kutiyana
Taluq in Junagadh District had approached
the Railway Board for the facility of the
above Railway Station, they were asked to
do self-labour for levelling etc. for the plat-
form and that the villagers have already
completed the job;

(c) whether it is further a fact that no
train facilities have been given to that station
till now;

(d) if replies to parts (a) to (c) above be
in the affirmative the rcasons therefor; and

(e) the steps taken to ensure facilities of
a Railway station to Kotnath Road and the
time by which it would be done?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes. The Station name was
included in the October Time Table in the
expectation that the station would be opened
to traffic as the Time Table came into force.

(b) The local people had agreed to con-
struct the platform by Shramdan but later
refused to keep their promise. '

(c) Yes.

{d) The proposal for opening a station or
train halt at Kotnath Road, not being
financially justified and the offer of Shram-
dan having been withdrawn, it had to be
dropped.

(¢) Does not arise in view of the reply
to part (d),
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Foreign Investment . Borad

4582. SHRI VIRENDRA KUMAR

‘SHAH: Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to

state:

(a) the ;:)bjectives and. functions of the
Foreign Investment Board receptly set up
by Government;

(b) whether the objectives in "setting up
the said Board have been fulfilled, judging
from the experience of its working so far;
and

(c) whether it is a fact that there have been
occasions when decisions which should have
been normally taken by the Board have been
referred to the Minister or the Cabinet and,
if so, the number of cases so referred and
the reasons for each such reference?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL X TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The Foreign Investment
Board has been set up as an inter-depart-
mental agency within the Government to
examine and consider various matters re-
lating to foreign private investment and col-
laboration.  Its objectives are, inter-alia,
to cnsure that there is no undue delay in
the disposal of applications for foreign colla-
boration, whether financial or technical, and
that intending collaborators should be made
aware of the procedures and facilities avail-
able for forcign investment and collaboration.

The Board deals with all cases relating to
foreign investment and collaboration, except
those which fall within the powers delegated
to administrative Ministries in this regard.
Various aspects of policy are also considered
by the Board and put up thereafter to the
Ministries concerned. Apart from examining
and making recomendations to the Ministries
concerned in respect of cases of foreign in-
vestment/collaboration, the Board keeps a
close watch on the processing of each pro-
posal with a view to ensure as expenditious
disposal as possible.

(b) Yes, Sir. By and large, the objectives
have been achieved.

(¢) The Foreign Investment Board is an
advisory body and final decisions are taken
by the administrative Ministries in all cases
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Under the existing procedure, certain types
of cases, where the total investment in an
Indian Company exceeds Rs, 2 crores, or
where the proposed foreign equity partici-
pation is more than 40%;, require to be sub-
mitted to the Cabinet Committee for deci-
sion and, during the past one year, 11 such
cases were put up.

Danger to Mansi Junction from Eroslon
by River Ganga

4583. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be plea:ed to
state:

(a) whether it is a fact that there is immi-
nent danger to the Mansi junction of the
North Eastern Railway from erosion by the
river Ganga which might result in incalcul-
able loss to the Railways, in the delinking of
Assam with the rest of the country;

(b) if %0, the steps being taken to avert
the same;

(c) whether a representation was submitted
to Government on the 19th February, 1970;
by the Mansi Bachao Sangharasa Samiti;
and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). River Ganga has
been eroding the left bank near Mansi for
the last 5 to 6 years. Work for retiring per-
manent diversion the Railway line towards
north, between Khagaria and Mansi, has
now been sanctioned in order to ensure un-
interrupted through communication te
Assam during the coming monsoon,

(c) Representation dated 9-12-1969 from
the Mansi Bachao Sangharasa Samiti was
received through the Prime Minister's
Secretariat.

(d) In an Inter-Ministerial meeting held
on 13-3-1970, which was also attended by the
Irrigation Minister Bihar, it has been decided
that model studies would be carried out by
‘the Ministry of Irrigation & Power to for-
mulate a scheme for permanent measures
to combat the problem posed by erosion of
river Ganga. It has also been decided that
meanwhile immediate repairs to the existing
spars would be carried out by the Bihar
‘Go\mt. the cost theosof being shared

MARCR 31, 1970

Writtan Answers 92

between the Bihar Government Railways
and the Ministry of Transport in equal
proportions.
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Face-Lift to New Delhi Railway Station
and its Surroundings

4585. SHR1 YASHPAL SINGH: Will
the Minister of RAILWAYS be pleased to
state:

a) whether the surroundings of the New
Delhi Railway Station are very dirty, es-
pecially the tonga stand, the garbage dumps
nearby in the compound itself; and

(b) if s, the steps being taken to give &
brighter look to the station?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The surroundings of New
Delhi station are not dirty. There is no
garbage dump within the station compound.
The tonga stand area does not always remain
absolutely clean due to horses.

(b) It is proposed to provide barricades to
keep tongas confined to the stand.
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Connecting Mining Site of Kheiri Project
with Chirawa Railway Station

4590. SHR1 R. K. BIRLA:
SHRIBENISHANKER SHARMA :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Railway
Board, headed by the former Chairman
Kirpal Singh, took a decision to connect the
mining site of Khetri Project with Chirawa
Railway Station on the Western Railway;

(b) if so, when the decision was taken and
the reasons for which the site has not yet
been connected with Chirawa;

(c) whether it is also a fact that after 1967
elections the Railway Board is thinking
to reverse that decision and to connect the
site with Dabla station and, if so, the reasons
therefor;

{d) whether it is further a fact that Chirawa
is only 14 miles whereas Dabla is 25 miles
from the mining site entailing less expenditure
in connecting the site; and

(e) whether the Railway Board is consi-
dering to connect the site with Chirawa as
earlier decided and, if so, by what t.lme the
site will be connected?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No such decision was taken.

(b) Does not arise.

(c) The Dabla-Khetri  Road-Singhana
alignment was considered for the proposed
rail link to serve the Khetri Copper Project,
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in preference to the alignment taking off
from Chirawa, as the former gave a better
financial return.

(d) and (e). A link from Chirawa to the
mining site would no doubt be shorter, but
it would entail a longer lead by about 60
Kms,, for long distance traffic. Besides, this
alignment was found to give a poorer return
than the Dabla-Khedi Road-Singhana. As
the proposed rail link is otherwise un-
economic, the question of providing it either
at the cost of the Project authorities, or on
*“assisted siding” terms can only be consi-
dered.

Introduction of Diesel Locomotives in
Rajasthan and Gujarat States

4591. SHRI R. K. BIRLA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the Railways
are contemplating to replace coal locomo-
tives with diesel engines in the States of
Rajasthan and Gujarat;

(b) if so, what are the details thereof under
the Fourth Plan;

(c) whether the Railway Administration
has worked out the high cost of coal as com-
pared to diesel in running trains in Rajasthan
and Gujarat; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). Introduction of
diesel traction is being undertaken on a
planned basis depending on the requirements
of different soctions of the Indian Railways
as a whole and not on the basis of States.
Before diesel traction is introduced on a sec-
tion, various factors like traffic requirements,
comparative economics, availability of
Diesel Locomotives, etc., are taken into
consideration.

(¢) and (d). Studies have been carried
out of the comparative economics of steam
and diesel traction on individual sections
on the basis of not only the cost of fuel but
also other factors like density of traffic,
effects of grades on maximum loads etc.
The results of these studies will be kept in
view when introducing Diesels on a parti-
cular section.
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Remuneration of whole time Directors in
Baroda Rayon Ltd.

4592. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Government have re-
ceived from a Member of Parliament any
letter about the remuneration of the whole
time Directors in the Baroda Rayon Ltd;

(b) if so, the terms fixed;

(c) whether this is violative of the Govern-
ment circular; and

(d) if so, what action has been taken in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes Sir.

(b) The proposals of the company are
for the appointment of Shri V. K. Shah and
Shri S. P. Gackwad, as Managing Director
and Joint Managing Director, of the com-
pany for a period of 5 years from 19-2-1970
on a remuneration (to each) of Rs. 7,500/-
per month with an annual increment of
Rs. 350/- plus commission and perquisites.
The company has also applied for payment
of the aforesaid remuneration as the minimum
remuneration. The applications of the com-
pany are still being processed.

(c) The proposals of the company will be
considered keeping in view the guide lines
framed for the appointment of Managing
Director etc. and payment of remuneration
to them.

(d) Does not arise.

Remuneration of whole time Directors of
Bombay Oxygen Ltd.

4593. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have received
any letter from a Member of Parliament
about the wholetime director’s remuneration
of Bombay Oxygen Corporation Ltd;

(b) if so, the terms fixed;
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{c) whether this is violative of the Govern-
ment circular; and

(d) if so, what action has been taken in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes, Sir.

(b) The company has sought approval of
the Company Law Board for the appoint-
ment of Shri Shyam Madanmohan Ruia as
the Managing Director of the company for
a period of 5 years from 4-4-1970 on a salary
of Rs. 7,500/- p.m. and commission of 1%
of the net profits of the company for each
financial year and the total remuneration
proposed to be paid is subject to the maxi-
mum limit of Rs. 1,35,000/- per anoum.
The Company has also proposed for per-
quisites to be provided to the said Managing
Director and has applied for protection of
remuneration and perquisites payable to the
Managing Director as minimum remunera-
tion in any particular year in the case of
loss, absence or inadequacy of profits.

(c) The applications submitted by the
company on 10-3-1970 are still being pro-
cessed.

(d) Does not arise.

Letter from a M. P. regarding soaring prices
of paper

4594, SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have received
from a Member of Parliament a letter about
the soaring prices of paper;

(b) if so, the magnitude of this rise;

(c) the action taken to bring down the
prices; and

(d) the action taken against the profiteer-
ing paper mills?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Yes, Sir.

(b) Since the decontrol of paper prices in
May, 1968, the paper industry increased the
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prices of paper twize. First by Rs. 250/- per
tonne and Second time in April, 1969 by
about Rs. 150/- per tonne.

(c) and (d). The Paper Industry has been
asked not to increase the prices further with-
out prior consultation with the Government.
An Ad hoc Committee on Paper, consisting
of the representatives of the Government,
paper industry, paper traders and consumers
has been formed to look into the complaints
of over-charging and other malpractices and
to suggest ways and means to eliminate
these.
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Statement made by Chairman H.S.L. on
Social objectives of Public Sector Undertakings

4596. SHRT RABI RAY: Will the
Minister of STEEL. AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether his attention has been drawn
to the statement made by the Chairman,
Hindustan Steel Ltd., that Government
should come out with a fresh policy state-
ment on the Social objectives of the Public
Sector Undertakings; and

(b) if so, what is the “reaction of Govern-
ment to that statement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) Yes, Sir.

(b) The Administrative Reforms Com-
mission had recommended that Government
should make a comprehensive and clear
statement on the objectives and obligations
of public undertakings. This recommenda-
tion has been accepted by Government.
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Revislon of Scale of pay of Station Master,
Trivandrnum Central (Kerala)

4600. SHRI MANGALATHUMADAM:

Will the Minister of RAILWAYS be pleased
to state:

(a) what is the grade of the Station Master
of Trivandrum Central;
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(b) whether in view of the importance of
the Trivandrum city, being capital of Kerala
State, it is considered feasible to upgrade the

status of the Station Master to ‘A’ grade;
and

(c) the difficulties being experienced in
doing so?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The Station Master of
Trivandrum Central, Southern Railway is
in the scale of Rs. 370-475.

(b) and (c). The question of upgrading the
post is receiving consideration.

Grievances of Public of Trivandrum

4601. SHRI MANGALATHUMADAM:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the public of Trivandrum met
and represented to the General Manager,
Southern Railway recently;

(b) what are the important grievances
mentioned in the representation; and

(c) the main points which were being con-
sidered by the Railway and which are being
considered at the Railway Board level?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No representation has been
made by the public of Trivandrum.

(b) and (c). Do not arise.

Broad-Gauge Line from Rupsa-Talband and
Rail Link between Kharagpur and Bombay

4602. SHRIS. KUNDU: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether the Committee on unecono-
mic Branch lines has suggested broad-gauge
line from Rupsa to Talband (South Eastern
Railway) and to provide a link to the broad-
gauge line from Kharagpur to Bombay;

(b) if so, the details thereof;

{c) what other recommendations have been
made so far as the above line is concerned;

(d) what steps have been taken to imple-
ment the suggestions made in this connec-
tion?
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THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (c). In respect of the
Rupsa-Talband line, the Uneconomic Branch
Lines Committee, 1969 have made the fol-
lowing recommendations:

(i) Goods traffic can be attracted by
provision of better services;

(ii) Track between Baripada and Ban-
griposi should be made fit for heavy
type of engines;

(iii) Passenger trains should be provided
with vacuum;

(iv) Conversion of the line to Broad
Gauge should be serveyed;

(v) Bangriposi to Talband should be
reopened for traffic;

{vi) Provision of a link between Buda-
mara and Chakulia on the Howrah
-Bombay section or Rajaluka and
Kokpara should be surveyed;

(vii) Extension of Rairangpur may be
examined alongwith agencies con-
cerned with development of tribal
areas; and

(viii) Track should be made fit for speeds
of 50 Km. per hour.

(d) The Report of the Uneconomic Branch
Lines Committee, 1969 is at present under
examination.

Officlating chance to junior relieving Assistant
Statlon Masters, Delhi Division (Nothern
Railway)

4603. SHRI SHASHI BHUSHAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Junior
Relieving Assistant Station Masters are
officiating vice Station Masters and Assis-
tant Station Masters in grade Rs. 205-280
in the Delhi Division of the Nothern Railway;

(b) if so, the reasons why the senior most
persons have not been provided as leave
reserves to officiate vice grade Rs. 205-280;

(c) whether this arrangement causes loss
to the administration as junior
gotting less pay are paid more officiating
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(d) the justification for excess payment
of officiating allowance to junior staff raised
by the Accounts Department and the action
proposed to be taken to remove the anomaly ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) No.

(b) to (d). Leave reserve is provided in the
lowest grade of Assistant Station Masters
Rs, 130-240(AS). In a leave vacancy in grade
Rs. 205-2B0(AS), the seniormost amongst
the Relieving Assistant Station Masters and
permanent Assistant Station Masters of the
Station is put to work as Station Master/
Assistant Station Master in grade Rs. 205-
280(AS). In such cases officiating allowance
is paid wherever it is admissible under the
rules.
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Firms of Birlas and Tatas in India and Abroad

4608. SHRI' K. N. PANDEY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of Companies, Mills and
firms in India and abroad belonging to the
Birlas and Tatas at present;

(b) the capital invested in thﬂm
at present; .
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({c) whether there has been any increase
of decrease in their capital investments during
1967-68, 1968-69 and 1969-70; and

{c_l) the extent of this increase or decrease
during the said years and the details thercof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) According to the Report
of the Industrial Licensing Policy Inquiry
Committee, 203 concerns comprised the
Industrial House of Birlas and 70 concerns
the Industrial House of Tatas. In addition,
the Birla House has set up five . Industrial
Joint Ventures which have undergone pro-
duction in foreign countries. No such ventures
have been set up by the Tata House,

(b) The position regarding paid-up capital
and total tangible assets for the year 1967-68
in respect of the companies shown by the
ILPIC as belonging to the two Houses is
as follows:

(Rs. in crores)
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The Indus- The Indus-
trial House
of Birlas.

trial House
of Tatas.

117.6
572.4

134.8
579.9

(1) Paid-up Capital
(2) Total tangitle
assests

(net of depreciation)

The equity participation of the House
of Birlas in compnmes outside India is Rs.
54.% lakhs,

(c) and (d). As the information regarding
capital investments for the years 1968-69
and 1969-70 is not available for want of the
annual accounts of the concerned companies
for these two years, a comparative view in
terms of increasc or decreasc in such invest-
ments since 1967-68 cannot be given.

Scarcity of Steel in Punjab

4609. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

{a). whether them is paucity of steel in
Punjab and that has hit the mduslnes in that
state; and
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(b) if so, the reasons for the same and the
steps taken by Government to supply scarce
iron sheets to the Small-Scale Industries

Corporation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED): (a) There is shortage of certain
categories of steel especially sheets, plates
etc. which is felt by steel based industries in
all parts of the country.

(b) While demand has gone up, production
has not increased sufficiently. Efforts are
also being made to meet the requirements
of small scale industries by import of special
quotas of steel out of which about 4,200
metric tonnes is proposed to be allocated to
the Punjab State.

LC.S./I.A.S. Officers in Hindustan Steel Ltd.

4610. SHRI GADILINGANA GOWD:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that the Adminis-
trative Reforms Commission has recom-
mended to do away with the 1.C.S. and
1.A.S. Cadre officials from the Public Under-
takings;

(b) whether some officials of the I.AS.
Cadre are still being retained in the Hindus-
tan Steel Ltd. in contravention of the above
recommendation; and

(c) if so, the names of those officers and
the detailed reasons for their retention?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) The Administrative Re-
forms Commission in its Report on Public
Sector Undertakings had recommended that
necessary steps should be taken to reduce and
eliminate dependence on deputationists in
manning posts in the Public Sector. This
recommendation has been  accepted by
Government and it has been decided that
Government Officers deputed to Public
Enterprises should be asked to exercise an
option between permanent absorption in the
Public Enterprises and reversion to the
parent cadres within a prescribed period.

(b and (c). There are at present only 3
Oﬁwrsoftl»li\s&duworkmsondepu-
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tation in Hindustan Steel Ltd. They are:
S/Shri G. Jagathpathi, L. 1. Parija, K. C.
Singh Deo, S. C. Sarkar and C. V. S. Mani.
The orders regarding exercise of option
referred to in (a) above are applicable to
them also.

Assault on Station Master and Cabin-man
of Majerhat Railway Station (Sealdah Divi-
sion of Eastern Railway)

4611. SHRI V.NARASIMHA RAO: Will

the Minister of RAILWAYS be pleased to
state:

(a) whether the Majerhat Railway Station,
about 17 Kilometres from Calcutta on the
South Section of the Eastern Railway,
Sealdah division, was ransacked and the
Station Master and the Cabinman were
severely assaulted by an angry mob;

(b) if so, the reasons for the trouble;

(c) the loss of life and property of the
Railways;

(d) whether any inquiry has been conducted
into the cause; and

(e) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes. The incident occurred
on 28-1-1970.

(b) The cause of hooliganism was deten-
tion of a train at Up Home Signal due to the
signal being inoperative for some mechani-
cal defects.

(c) There was no loss of life. Railway
properties were damaged by the infuriated
mob. The value of damage is not known.

(d) Yes.

(¢) The cause of failure was due to
mechanical defect. The passengers became
infuriated for such detention and invaded
the station building and ransacked the Station
Master's office. The mob manhandled the
Asstt, Station Master on duty and the lever-
man of the West Cabin and the latter was

admitted in B. R. Singh Hospital for treat-
ment.

New Rallway Lines during Fourth Five Year
Plan

4612. SHRI RAM KISHAN GUPTA:
SHRI J. H. PATEL:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whether the scheme for construction
of new Railway lines during the Fourth Five
Year Plan has been finalised;

(b) if so, the number of new metre-gauge
and broad-gauge lines to be completed;

(c) the estimated cost of the programme;
and

(d) the foreign exchange involved therein?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Not yet.

(b) to (d). Do not arise,

T weqaTEt aqr st §
whrufaaad
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I AW & FATE WX AfAG-
foraamal & wafag g w9 F O
I F7 eqA femmar | @ ywEe
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& g ' |

(7) w1 (). w@ g9 wwfagt
I g frgeaw sqeew wF #
Sueey T g W AW & fag
mfed qwg aw & @ fuifa
fafraat 9T gugqaa w@<i o weamifom
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gtz fag s § =1 7@ ama &7 fa=me
gt fFar s ST wTEEET
afywifeat & fag & a1 =) &
faw | afgwfal o sw=rfat &
grEH W IH THRIT A g i
F HITE AAT-HAT G @ AT |

Enquiry into fatal accident of two Americans
travelling by Bhusawal-Allahabad Passenger
Train

4614. SHRI J. K. CHOUDHURY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether any enquiry was held into the
accident in which two American boys were
killed while travelling on the roof of the
Bhusawal-Allababad Passenger train on the
24th February, 1970; and

(b) if so, the details thereof and the steps
taken by Government to prevent the public
from travelling on the roofs of the trains in
future?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b). This incident took
place on 22-2-1970. An inquiry was, as
usual, duly held in this case also. The finding
of the inquiry committee was that these boys
climbed on the roof of the carriage while the
train was on run between Lagargawan and
Satna stations and no railway employee saw
them doing so.

Travelling on the roof, steps or foot-boards
of any carriage or in any other part of a train
not intended for the use of passengers is an
offence punishable under the Indian Rail-
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ways Act, 1890 (9 of 1890). Instructions al-
ready exist to give suitable publicity to the
hazards of foot-board and roof travelling and,
where such unauthorised travelling is noticed,
to request those indulging in it to desist from
it and to make efforts to dislodge such tra-
vellers from roof, foot-boards etc.

difi-mgarer (g wdw) § unr

4615. i waa ey watfean : w1
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Foreign Aid for Steel Plants in Public Sector

4617. SHRI N. R. DEOGHARE: Wil
the Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) the amount of foreign aid received for
each of the Steel Plants in the public sector;

(b) the names of, and the amount given
by, each country;

(c) the portion of aid spent in each case;
and

(d) the reasons for not utilising the unspent
aid?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) to (d). The foreign exchange expenditure
incurred on the establishment/expansion of
the mild steel plants at Bhilai, Rourkela,
Durgapur and the Alloy Steel Plant, Durga-
pur upto 3ist March, 1969, comes to Rs.
1613.1 million, Rs. 1869.1 million, Rs. 1170
million and Rs. 219.6 million respectively.
Almost the whole of this expenditure has
been financed out of a number of tied credits/
loans reccived from foreign countries. The
position in respect of these credits for these
Plants is as under:—

Plant Amount of Amount Remarks
credits. utilised
Bhilni Steel Plant (a) Rs. 1380.5 Rs. 1330.9 Rs. 13.9 million are likely to be uti-

million
from USSR,

(b) 300 million —

Roubles from
USSR.

Rourkelu Steel Plant  DM-1126

West Germany.

million.

DM-1107.51
Million from  Million.

lised by 1970-71.

This credit is meant for several pro-
posals of Govt. of India. As far as
Steel Ministry is concerned the mecha-
nisation and expansion of Dhalli
mines for Bhilai Steel Plant, the ex-
pansion of the capacity of Bhilai Steel
Plant and the assistance in the field
of Consultancy and designing for
Central Enginecring & Design Bureau
(HSL) are to be financed out of this
credit. These proposals are under
consideration of Steel Ministry.

Balance being utilised.
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Durgapur Steel Plant £ 48.5 £44.0
Million from  Million.
U.K.

‘Bakaro Steel Plant Rs. 1666 Rs. 1103
million from million,
USSR.
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£ 1.5 million utilised by Government
for other projects. £ 3.0 million pro-
posed to be converted into a new loan
for Durgapur Steel Plant.

Plant is still under construction and
balance of credit will be utilised.

The USSR Government has recently agreed to make available Rs. 708 million for the
expansion of the Plant to 4.0 million ingot tonne capacity.

Alloy Steel Plant Y16,096.91  Y15,828.00 Balance being utilised.
million million
(Japan)

£ 0.45 million £ 0.41 million

(UK)

CS 1.96 million CS 1.78 million

(Canada)

—do—

—do—

Elections to Lok Sabba and State Assem-
blies set aside from 1967 to 1969

4618. SHRI N. R. DEOGHARE: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state:

(a) the number of elections to the Lok
Sabha and State Legislative Assemblies
which were set aside during the years 1967,
1968 and 1969;

(b) the number of those which were set
aside on the ground of corrupt practices;
and

(c) the names of candidates with party
affiliation, whose elections were set aside for
corrupt practices and the nature of corrupt
practices involved therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM):

(a) (i) Lok Sabha 3

(ii) State Legislative Assemblies 44

(b) (i) Lok Sabha 2

(1i) State Legislative Assemblies 19

(c) A Statement is laid on the Table of the
House. [Placed in Library. See No, LT-3040/
70).

Foreign Exchange Earned by Steel Plants

4619. SHRI N. R. DEOGHARE: Wwill
the Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) the names of the Steel Plants in the
public sector which have carned foreign
exchange during the last three financial
years;

(b) the amount of foreign exchange earned
by each Steel Plant; and

(c) the action Government are taking for
increasing exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). The required
information is furnished in the attached
statement.

(c) The policy for export of iron and steel
is regulated so as to permit only the export
of such categories for which the domestic
supplics are in excess of the internal demand.
The quantum of increase in exports will,
therefore, depend mainly on the availability
for exports and the demand in foreign coun-
tries. In order to build up exports of steel
on a permanent basis, it is Government’s
policy to plan the growth of the steel indu-
stry with a suitable and expanding provision
for exports and to assist ‘the industry, n
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every way, for competing in the world

THE MINISTER OF RAILWAYS (SHRI
markets,

Statement

{in Rs, million)

1967-68  1968-69  1969-70

(April '69
Feb. '70)

Rourkela 17.5 321 254

Bhilai 246.9 319.6 313.2

Durgapur 449 63.7 59.2

Mysore Iron

& Stecl Ltd. 7.6 L5 38
(April-
Dec. 1969)

Demands by Railway Employee’s Organisations
for Recognition of Unions, Category-wise

4620. SHRI SHRI CHAND GOYAL:

Will the Minister of RAILWAYS be pleased
to state:

 (a) whether Government have received
demands from various category-wise Orga-
nisations that the Unions should be recognised
on the basis of categories;

(k) if so, the reaction of Government
thereto;

(c) whether Government are contemplat-
ing to have a Federation of the various orga-
nisations;

(d) whether Government are aware that
the various categories have their grievances,
which are not effectively represented by the
two  recognised Unions that are existing
today; and

() whether Government are willing to
permit the various category-wise organisa-
tions to represent their grievances?

NANDA): (a) Yes, Sir.

(b) Tt is not possible to agree to recogni-
tion being granted to the category-wise Asso-
ciations on Railways as this leads to multi-
plicity of Unions.

(c) Already there are two Federations of
Railway employees of all categories which
enjoy negotiating facilities with the Govern-
ment.

(d) Government do not consider that the
grievances of the different categories are not
effectively represented by the Unions re-
cognised at present or the Federations which
enjoy negotiating facilities,

(e) Even now category-wise Organisations
do represent their grievances, which are
attended to, although no correspondence
is carried on,

Social Welfare Schemes for Punjab, Haryana,
Jammu and Kashmir, Himachal Pradesh
and Chandigarh during Fourth Five Year Plan

4621. SHRI SHRI CHAND GOYAL:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether there are some social welfare
schemes for the States of Punjab, Haryana,
Jammu and Kashmir, Himachal Pradesh
and the Union Territory of Chandigarh under
contemplation of Government for implemen-
tation during the Fourth Five Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Yes, Sir, excepting that there is no scheme
for the Union Territory of Chandigarh ex-
clusively.

(b) A statement indicating. the requisite
information is attached.

Statement

(Rs. in lakhs)

S.  'Name of the Scheme

Jammu & Haryana Punjab
Kashmir

Himachal Chandi-

No. Pradesh garh
1. Women Welfare 8.00 5,00 1.50 3.40

2. Child Welfare 7.00 8,00 700 985  —
3, Social Defence - - 4.50 8.30 12.50 8.82 -
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1 2 3 4 5 6 7

4. Grants-in-aid to Voluntary 2.00 5.00 5.00 0.80 —_
Organisations

5. Welfare of the handicapped. 3.50 11.00 6.50 1.20 —

6. Research, Training and 1.50 3.00 3.00 0.15 —
Administration.

7. Education for Prohibition. 0.25 0.50 —_ -_— —_

8. Training in Public Cooperation. 0.25 0.50 _ 8.38 —

9. Miscellaneous schemes — —_ 4.50 1.70 —_—

TOTAL 27.00 41.30 40.00 34.40 -

Utllization of Ungqualified Staff as Guards
on Eastern Railway

4622. SHRT ISHAQ SAMBHALI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that unqualified
staff is being utilised as Guards as a stop-
gap measure on the Eastern Railway, parti-
cularly in the Danapur and Dhanbad Divi-
sions;

(b) whether it is also a fact that several
such Guards are not even examined medically
in the required standard of vision and even
a Box Porter is being utilised as Guard at
Gaya (Danapur Division), without getting
him medically examined and or making him
undergo the requisite school Course;

(c) if so, the justification for endangering
human lives if such stop-gap Guards miss
the correct aspect of Signals or fail to per-
form the legitimate duties of Guards in case
of accidents, thefts or any other incidents;
and

(d) the remedial action taken by Govern-
ment in the matter?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). The information is
being collected and will be laid on the Table
of the Sabha.

All India Guards Council Abo Road
Branch (Western Railway)

4623. SHRI ISHAQ SAMBHALI: Wwill
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the All India
Guards Council, Abu Road Branch (Western
Railway) has issued a ‘Demand Day Notifi-
cation, on the 12th February, 1970 in
connection with their minor and genuine
demands;

(b) whether it is also a fact that Guards of
Ajmer Division (We.tern Railway) decided to
goon fastin a peaceful manner and without
disturbing the running of trains on the 15th
March, 1970 as a protest against the non-
fulfilment of their long standing demands;

(c) whether it is further a fact that they
have intimated to the authorities concerned
in this regard; and

(d) if so. the action taken so far to avoid
such mass protest and, if not, the reasons
therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) The Railway have taken note of the
grievances as indicated in the notice referred

to in part (a) of the question and have taken
action as necessary, on merits.

Inceutive Schemes for Railway Running Staff

4624. SHRI ISHAQ SAMBHALI: Will
the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that the Ashruff

Committee recommended certain Incentive
Schemes for the Running Staff for which the
All IndisfGuards Council had also requeste
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for immediate implementation with retros-
pective effect.

(b) whether it is also a fact that the In-
centive Scheme is particularly applicakle to
Short Trip Goods Trains vide item No. 2
of the Railway Board's letter No. E(S) 62RS
(Committee) 1, dated the 19th June, 1969;

(c) whether the non-implementation of the
Incentive Scheme has hit hard on certain
Railways e.g. Tdgah Headquarters’ Guards,
Western Railway, who are hardly getting
Rs. 15 to Rs. 20/- per month as running
allowance under the new rules and have last
represented to their General Manager on the
26th February, 1970; and

(d) if so, when the Incentive Scheme is
likely to be implemented and action taken
to protect a minimum daily mileage allowance
of such affected Idgah Headquarters* Guards?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes, the Ashruff Committee
made such a recommendation. No records
are traceable regarding the request of the
ANl India Guards Council.

(b) Yes.

(c) and (d). Running Staff working certain
short distance goods trains (including those
headquartered at Idgah) suffered a loss in
mileage earnings as a result of aholition of
pre-departure detentions under the new
rules. [Instructions have been issued that,
until further orders, the Running Staff of
Idgah (and certain other sections on the
Railways) may continue to be paid Running
Allowance at the rates and under the rules
existing prior to the revision sanctioned from
1-12-1968 inflated by the appropriate per-
centages that were sanctioned for purposes
of payment of arrears for the period from
1-3-1968 to 30-11-1968 A representation was
also received from the staff at Idgah in this
respect.

The Incentive Scheme will be implemented

as soon as possible, on completion of the
fixation of norms.

Production of Steel

4625. SHRI S. KUNDU: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:
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(a) the corresponding employment in all
categories generated by the expansion of pro-
duction of Steel per half a million ton in the
three Steel Plants of the Hindustan Stecl Ltd;

(b) the comparative figures and ratio of
employment as against the figures of employ-
ment the time of initial production of
Steel per half million ton; and

(c) the employment per half a million ton
production to bc generated due to further
production of steel envisaged in the Fourth
and Fifth Plan periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAYY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). The total number
of regular employees in the Works. Adminis-
tration and Township Departments and
Qres, Mines and Quaries in the Bhilai,
Durgapur and Rourkela Stee! Plants for the
Million Tonnes Stage and as on 31-12-1969
{which more or less reflects the position as at
the end of their expansion to 2.5, 1.6 and 1.8
million ingot tonne capacity respectively)
wis as under;—

Million  Ason
Tonnes  31-12-69
Stage
Bhilai Steel Plant 26,423 37,918
Durgapur Steel Plant* 22,512 21,076
Rourkela Steel Plant 24,181 29,677

The potential for employment generated
by expansion of steel capacity depends on a
variety of factors like inbuilt capacity at the
initial stage, product-mix, equipment and
technology used, extent of mechanisation and
automation, source of supply of raw materials,
extent of other facilities like housing, arrange-
ments for medical attendance and education
etc,, etc, '

{c) For the reasons mentioned against (a)
and (b) above, it is difficult to make a proper
te of employ opportunities as a
result of expansion of steel capacity in the
Fourth and Fifth Plan periods at this stage
and can be attempted only after the Projects
to be included therein have been determined
and approved and feasibility studies/detailed
project reports have become awvailable.

* This Plant dots not have any captive mines,



128 Written Answers

Protection of Pay of Senior Works Mistries
(Central Rllln_uy)

4626. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that certain senior
works, Mistries were rendered surplus and
absorbed in the lower grade on the Central
Railway and juniors are still continuing as
Works Mistries in violation of extant orders
on the subject;

(b) if so, the reasons therefor and the steps
being taken to set right this discriminatory
treatment;

(c) whether any steps have been taken to
give protection of pay to such surplus works
Mistries absorbed in the lower grade; and

(d) if so, the details thereof and, if not,
the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). Information is being
collected and will be laid on the Table of the
Sabha.

Absorption of Works Mistries as Assistant
Per Way Inspectors (Central Railway)

4627. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the surplus
Works Mistries on the Central Railway are
not absorbed in the Cadre of Assistant Per-
manent Way Inspeclors;

(b) whether it is also a fact that the pre-
scribed qualification and expericnce  for
Works Mistries and Assistant Permanent
Way Inspectors are identical; and

(c) if so, the reasons for not absorbing the
surplus Works Mistries in the cadre of Assis-
tant Permanent Way Inspectors?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) No.

(c) Surplus staff are not considered for

absorption in a grade higher than the one in
which they are rendered surplus.
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Seniority List of Works Mistries
oo Central Railway

4628. SHRI RAM SWARUP VIDYA-
RHTI: Will the Minister of RAILWAYS
be pleased to state;

(a) whether it is & fact that the seniority
list of the Works Mistries working in open
line and Construction Branch has not been
published so far on the Central Railway; and

(b) if so, the reasons therefor and the steps
being taken in this direction?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) and (b,. Seniority list of
Works Mistries working on open line has
been published. Such a list of the Works
Mistries in the Construction Organisation is,
however, under preparation and will be pub-
lished shortly,
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Absorption of Deputationists in
HL.E. C., Ranchi

4632, SHRI BENISHANKER SHARMA ;
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) the number of deputationists which
have been absorbed by the Heavy Engineer-
ing Corporation, Ranchi, during the last
three years;

(b) the terms and conditions on which
such deputationists are absorbed by the
Corporation;

(c) whether it is a fact that all such depu-
tationists who opt for absorbtion in the Cor-
poration are automatically taken in or their
prayer is rejected and, if so, on what grounds;
and

(d) the number and names of such depu-
tationists who had offered to be absorbed
and whose claims have been rejected during
the year 1968-69, stating the grounds of
rejection?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) to (d). The information is
being collected to the extent possible, and
will be laid on the Table of the House.

Income from Filing Fees for Income-tax
returns and expenses Incurred on Income-
tax Appellate Tribunals

4633. SHRI BENI SHANKER SHARMA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the income earned by the Income-tax
Appellate Tribunals from filing fees during
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the last three financial years and the expenses
incurred Bench-wise;

(b) the reason why no fees are charged
from the Department when they file an appeal
or reference against the asscssees; and

{c) what would be the amount of such fees
if charged from Government during the last
three vears?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) to (c).
The information is being collected and will
be laid on the Table of the House.

Cess on Taxes to Raise Resources for
Welfare of Children

4634. SHRI BENI SHANKER SHARMA:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether Government have been urged
upon to levy a small cess on all taxes to raise
resources for the welfare of Children;

(b) whether Government have considered
the suggestion; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) No, Sir.

(b) and (c). Do not arise.

Broad-Gauge Railway Connection for
Bhavnagar- Tarapur

4635. SHRI S. M. SOLANKI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the Bhavnagar-
Tarapur broad-gauge connection has been
under consideration of Government since
long;

(b) whether it is a fact that Saurashtra
has rich mi 1 wealth, , groung-nut
oil cakes, salt and chemicals for the countrys
need and the proposed broad-gauge line will
be useful for their transportation; and

(c) the latest decision of Government in
the matter?
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THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) and (c). To assess the estimated cost
and traffic prospects for the construction of
a broad gauge rail link between Bhavnagar
and Tarapur, the work of carrying out a
fresh traffic survey, with updating of the
earlier engineering estimates, was recently
completed and the survey report is under
examination at present. A final decisiom
regarding the construction of this line will
be taken after this examination is completed.
The actual construction of this line is also
dependent upon the priority this proposal
will merit vis-a-vis other proposals under
consideration and the availability of funds.

qfrem W& 9 GE-AIA w0 STEed
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Directors and Shareholders
of Flim Companies

4641. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 9541 on the 13th May, 1969 re-
garding Directors and Shareholders of Film
Companies and State:

(a) the authorised and paid-up capital
in respect of the seven film companies viz.,
the Vivek (P) Ltd., New Delhi; All India
Film Corporation Ltd., Mew Delhi; Bengal
Pictures (P) Ltd., New Delhi; General
Talkies Ltd., New Delhi; Shanker Pictures
(P) Ltd., Calcutta; Diamond Pictures (P)
Ltd., Bombay and Gemini Pictures Circuit
(P) Ltd., Bombay at the time of their setting
up and as on the 31st March, 1969;

(b) the amount of loan received by those
companies upto the year 1968-69 from Govern-
ment, Banks or other parties separately;

(c) the amount paid as interest by these
companies during the last three years; and

(d) the details of their performance during
the same period and the estimates for the
year 1969-707 .

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The information is
being collected and it will be laid on the Table
of the House.
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Suggestions by Commercial Clerks' Associa-
tion of Ajmer Re: Economy and
Efficiency on Railways

4642. SHRI ONKAR LAL BERWA:
Will the Minister for RAILWAYS be pleased
to state:

(a) whether it is a fact that the Minister
of Staie for Railways while in Ajmer on
29th Seprember, 1969 met a deputation of
Commercial Clerks and called for their
suggestions on economy and efficiency on
the Railways;

(b) whether it is also a fact that some
suggestions were submitted to the Railway
Minister (State), by the Secretary of the Com-
mercial Clerks Association in response to his
call directly as well as through the Divisional
Superintendent, Ajmer;

(c) if so, the details of the suggestions so
made; and

(d) the action taken
thereon?

by Government

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). Tt is understood that
a deputation of the Commercial Clerks
Association met the then Minister of State
for Railways on 29-9-69 at Ajmer, and sub-
mitted certain suggestions for bringing about
efficiency and economy on the Railways,
The Railway Administration is examining
the sugg=stions.

On-the-Spot Settlement of Claims at Certain
Stations of Western Railway

4643. SHRI ONKAR LAL BERWA:
SHRI P. N. SOLANKI:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the Western
Railway has introduced a scieme to settle
the claims up to Rs. 200/- on the spot;

{b) if so, the detailed arrangement made
by the Railways to settle the claims at station;

(c) the names of the Stations where the

facility has been provided and the number of
staff provided for this purpose;

(d) whether it is also a fact that although
75 per cent of the work of claims has been
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transferred on the stations by the' Chief
Commercial Superintendent’s office, no
reduction has been made in clerical cadre nor
the staff is transferred to the station where
the work is transferred, if so, the reasons
therefor; and

(e) the steps taken by Government to
provide the staff to deal with the claims
work ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) A scheme of spot settlement
of claims of value upto Rs. 200/- by the
Divisional Commercial Superintendent or
the Assistant Commercial Superintendent
of the Divisions has been introduced at
certain stations on the Western Railway from
1-11-1969 as a trial measure,

(b) The Divisional Commercial Superin-
tendent or the Assistant Commercial Superin-
tendent visits the nominated stations once a
week and settles claims, to the extent feasible.

(c) The scheme has been introduced at
Indore, Kotah, Ajmer, Gandhidham, Jaipur,
Bhavnagar, Bhaktinagar, Lakhajinagar and
Rajkot stations. No extra staff has so far
been provided at these stations for this pur-
pose. The question is under consideration,

(d) and (c). As stated in answer to Part (c)
above, the scheme has been introduced only
at nine stations on the Western Railway and
only claims of value upto Rs. 200/- are
settled at these stations. This is a small
percentage of the total numbzr of claims.
Thus the relief to the Claims Branch in the
headquarters of the Railway on this account
is only notional. The question of providing
extra staff to deal with the scttlement of
claims in under consideration.

Settlement of Claims of Rs 200/- at Certain
Stations (Western Railway)

4644. SHRI ONKAR LAL BERWA:
SHRI P. N. SOLANKI:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Western
Railway has issued orders to settle the claims
of Rs. 200/- at certain stations and, if so,
the names of such stations where these claims
will be settled now;
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(b) the total number of claim cases dealt
with from 1st January, 1969 to 31st December,
1969, by the Chiefl Commercial Superinten-
dent's office of the Western Railway;

(c) the total number of the cases pertaining

to the stations referred to in part (b) above;

(d) the total number of cases which were
of less than Rs. 200/- for the stations referred
to in part (b) above; and

() the total number of staff working in
Claim Section of the Western Railway in
different grades of pay scales and the number
of staff rendered surplus due to transfer of
work on the stations?

THE MINISTER. OF RAILWAYS (SHRI
NANDA): (a) A scheme of snot settlement
of claims of value upto Rs. 200/- has been
introduced at Indore, Kotah, Ajmer, Gandhi-
dham, Jaipur, Bhavnagar, Bhaktinagar,
Lakhajinagar and Rajkot stations on the
Western Railway with effect from 1-11-1969.
Under this scheme, the Divisional Commer-
cial Superintendent or the Assistant Com-
mercial Superintendent of the Division visits
these stations once a week and settles claims
on the spot.

(b) 95,583,

(c) and (d). This information is not readily
available.

(e) The total staff strength, in different
grades, in the office of the Chief Commer-
cial Superintendent (Claims), Western Rail-
way, is as under:—

(i) Claims Settlement Sections.

Chief Clerks in grade Rs. 335-425 4
Head Clerks in grade Rs, 210-380 22
Senior Clerks in grade

Rs, 130-300" 112
Junior Clerks in grade
Rs. 110180 - 138

(ii) Policy Section. and Organisation and
Methods Section.

Chief Clerk, 1

Head Clerks. 3

Senior Clerks. 16

Junior Clerks. 16
{iii) Claims Prevention Section.

Chief Clerk. 1

Head Clerks, 3
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Senior Clerks. 2

Junior Clerks. 22
A
No staff has been rendered surplus in the
Claims Office. The question of providing
extra staff for the spot settlement of claims
at stations is under consideration.
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Promoﬁu' of Commercial Clerks of Howrah
Division (Eastern Rallway)

4646. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) the total number of Commercial Clerks
working on the Eastern Railway Particularly
in the Howrah Division;

(b) the total number of Commercial
Clerks working in the grade of Rs. 110-200/-;

(c) the total number of Commercial
Clerks who were appointed prior to 1955 and
are still waiting for promotion from the
initial grade to the next higher grade;

(d) the reasons for not promoting these
persons for such a long time in the mext
higher grade; and

(e) the remedial measures taken by Govern-
ment to promote all those who are waiting
for promotion for the last ten years and
above?

THE MINISTER OF RAILWAYS (SHRI
NANDA):

(a) Eastern Railway — 5169
Howrah Division — 2,149

(b) 2,914

(c) 282,

(d) and (e). Promotion of staff depends
upon availability of vacancies in the next
higher grade. Higher grade posts of Clerks
have been allotted to various promotional
units according to the prescribed percentages
recommended by the Sankar Saran Award,
and promotions due according to thesc per-
centages have been made. Tt is not feasible to
guarantee promotion to all the employees
who have put in ten years service,

Grievances of All-India Railway Commercial
Clerks Association (Eastern Railway)

4647. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the AH India
Railway Commercial Clerks’ Association,
Eastern Zone, has submitted a d
to the General Manager, Eastern Railway
on the 30th October, 1969 in regard to the
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grievances of the Commercial Clarks bf the
Dhanbad Division, Eastern Railway;

(b) if so, the details thereof; and

(c) the action taken by Government on
the grievances referred to in the memorandum?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes, Sir.
(b) The grievances related to the following:

(i) Percentage distribution of Commer-
cial Clerks in the scale Rs. 250-380,
and above.

(ii) Need for a separate pool of quarters
of Commercial Clerks.

(iii) Recovery of penal rent for unautho-
rised occupation/retention of quar-
ters from Commercial Clerks in
certain cases.

{iv) Deficiency in leave reserve posts.

(v) Absence of facility for medical
treatment of Commercial Clerks
in certain cases.

(vi) Need for rescinding target for col-
lection by travelling booking clerks
from passengers.

(vii) Facilities for drinking water etc.
at big stations like Dhanbad etc.

(viii) Protection for the booking counter
at Dhanbad.

{ix) Time for taking and making over
charges at busy stations.

{c) The Railway Administration have exa-
mined the grievances and have taken such
action as was appropriate.

Fixing of Seniority of Commercial Clerks in
Eastern Rallway

4648. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that grievances of
the Commercial Clerks in regard to the
seniority list were represented on the 6th
May, 1969;

(b) whether it is also a fact that the Minis-
ter of State for Railways sent a D.O. letter
to the General Manager, Eastern Railway
to regularise the seniority list of the Commer-
cial clerks;
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(c) if so, the details of the do ts re-
ferred in parts (a) and (b) above;

(d) whether the seniority has since bene
regularised; and

(e) if not, the reasons therefor and the
action taken by Government in the matter?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) No.

{c) The document referred to in part (a)
was a memorandum sent by the unrecognised
All India Railway Commercial Clerks Asso-
ciation dated 6th May 1969. Regarding (b),
the question does not arise.

(d) and (e). A seniority list was published
by the Railway in 1969. As this was correctly
drawn up, the question of any further regu-
larisation does not arisc.

Utilisation of Services of Leave Reserve
Commercial Clerks in Madurai Division
(Southern Railway)

4649. SHRT CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

{a) whether it is a fact that some of the
leave reserve Commercial Clerks available
in the Madurai Division are being utilised
in permanent and unsanctioned posts and in
posts like Station Masters, Clerks, Ticket
Collectors etc. for the last many years;

(b) whether this practice results in hard-
ships to the Commercial Clerks to avail leave
in time.

(c) whether this resulted in making the
Commercial Clerks work overtime for
months together in sick vacancies etc. which
in turn results not only in deterioration of
their health, but in payment of heavy amount
to them by way of ovgrtime allowance; and

(d) the amount of overtime allowance
paid to the Commercial Clerks in the Madurai
Division in the years 1968 and 1969, and the
reason for the steady increase, as also the
steps proposed to be taken to remedy the
situation?

THE MINISTER OF RAILWAYS (SHRI1
NANDA): (a) Only against four additional
posts in scale Rs. 110-200 required to be
created at four stations due to increase in
work.
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(b) No.

(c) Commercial Clerks have to work
overtime till relievers join duty from other
stations during sick and leave vacancies.-

(d) Overtime paid in:—

1968 1969
Rs 19,402/- Rs. 23,010/-

The main reason for the increase is due to
revision of Dearness Allowance, inclusion
of Dearness Pay for calculation of overtime
and increase in the rate of pay of staff de-
puted for overtime. Payment of overtime
cannot be avoided altogether in view of the
reasons explained in part (c) above.

Fixation of Seniority of Commercial Clerks
Appointed to Fill War Reserved Vacancies on
Southern Railway

4650. SHRT CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

{a) whether the Commercial Clerks ap-
pointed to fill the war reserved vacancies had
been given seniority by including them in
the 70 per cent vacancy accrued in every year
from 1st June, 1942 to 21st December, 1945
as per orders of the Railway Board, so far -
as the Madurai Division of the Southern
Railway was concerned; and

(b) the basis adopted to give seniority to
these Commercial Clerks?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Yes.

(b) The seniority was assigned with re-
ference to assume date of appointment
giving weightage for war service.

Training-Cum-Production Centre for Handi-
capped Women at Green Park, New Delhi

4651, SHRI GADILINGANA GOWD:
SHRI MUHAMMAD SHERIFF:

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether the Delhi Administration has
set up a Training cum-production centre for
physically handicapped women at Green
Park, New Delhi;

(b) if so, the details thereof; and
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.{c) whether such centres will be opened
in the States as well and, if so, the details
thereof and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) Yes, Sir.

(b) Started in December, 1969, the Centre
is open to blind, deaf and orthopaedically
handicapped adult women. It has 32 trainces
on the roll and imparts training in tailoring,
knitting and cottage industries like masala
grinding etc. The Centre has capacity for
50 trainees. A sum of Rs. 75,000 has been
provided in the budget for 1970-71 fort he
Centre. The duration of training is one year
in a given trade followed by a maximum
period of two years during which the trainees
could engage in production work in the
Centre.

(c) Training and employment of the phy-
sically handicapped is essentially the respon-
sibility of the States in the Fourth Plan. It
will be for them to take steps in this direction.
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Grant of Special pay to Wireless Operators
o Southern Railway

4653. SHRI C. CHITTYBABU: Will
the Minister of RAILWAYS be pleased to
state:

(8) whether it is a fact that the Wireless
Operators on the Southern Railway are
working on wireless and also on Microwave
Teleprinters since 17th November, 1969;

(b) whether their job on teleprinter is
more arduous than that performed by them
on Wireless, inasmuch as the workload,
responsibility and the turnover ever since
17th November, 1969 on telaprinters is
four-fold than that was performed by them
on wireless prior to the 17th November,
1969; H

(c) whether the Wireless Operators on the
Southern Railway possess the requisite quali-
fications in typing (Teleprinter working)
for the grant of special pay as granted to
signallers vide Railway Board’s letter No.
PC-69/SP-1/ST-5, dated the 16th December,
1969,

(d) if so, whether the benefit of grant of
special pay is intended to wierless operators
on the Southern Railway with effect from
17th November, 1969, for their working on
teleprinter circuit; and

(e) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Normally, the Wireless
Operators are working either on Wireless
or on Teleprinting work in rotation.

(b) No.

(c) to (). Wireless Operators are qualified
in typewriting and are put to work on Micro-
wave Teleprinting work. No special pay has
been granted to wireless operators working
on Teleprinter work for the reason that:—

(1) the scale of pay of Rs. 150-300 appli-
cable to wircless operators is higher
than the scales of pay of Rs. 110
200 plus special pay of Rs. 15/
P.M. and 150-240 plus special pay
of Rs. 15/- P.M. applicable to
Signallers working as Teleprinter
operators; and

(2) on introduction of Microwave sys-

tem on Southern Railway, Wireless
Operators were rendered surplus
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but they are, however, .utilised on
“Teleprinting work, giving them full
protection ‘of the ‘higher scale of
Rs. 150-300 which they were enjoy-
ing befare.

Joint Stack Companies Registored .in
West Bengal

4654, SHRI JYOTIRMOY BASU: Will
the Minister of INDUSTRIAL DEVELQP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) ‘the -total number of Joint Stock Com-
panies registered in West Bengal, month by
month, during the years 1967, 1968, 1969 and
in January, 1970;

(b) the industrial classification of the
Companies rogistered;

(c) the authorised .capital of the Joint
Stock Companies registered in West Bengal,
month by month, during 1967, 1968, 1969
and in January, 1970;

4d) the paid-up capital of the Joint Stock
Caompanies at work in ‘West Bengal, year-
wisq, from 1967-68 ‘to 1969-70; and

(¢) whether the rumour that *liquid capi-
tal had moved out of West Bengal and that
which might have come in did pot do" has
any substance and, if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The month-wise
details of the number and authorised <apital
of companies registered in -the ;State of West
Bengal during the years 1967, 1968, 1969 and
in January, 1970 are given in the Statement
No. 1 laid-on the Table of the House, [Placed
inLiprary. See No. LT-3041/70]. The indus-
try-wise-break-up of these companies is shown
in the Statement No. II laid on the Table of
the House. [Placed in Library. See No. LT-
3041/70).

(d) The paid-up capital of Joint Stock
Companies at work in the State of ‘West
Bengal for the years 1067-68, 1968-69 and
1969-70 was as under:
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Year ‘Paid-up Capital
{Rs. in crores)
1967-68 581.0
1968-69 6036
'1969-70 602.0

{as on 31-12-69)

{e) According to the information available,
during the years 1967-68, 1968-69 and 1969-
70 (upto January, 1970) 18 companies having
an aggregate paid-up capital of Rs. 3.1 crores
shifted their registered offices from West
Bangal to other States. During the same
period 31 companies (including 16 foreign
companies) with a lotal paid-up capital of
Rs. 7.3 crores shifted their registered offices
from other States of West Bengal. The
information about moving in of ‘liquid
capital’ or moving out of the same from
West Bengal is not available.
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Reorganisation of Divisions of Zonal Railways
According to Languages Areas

4656. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to state:

(a) the principles governing the formation
of Divisions of the Zonal Railways;

(b) whether it is a fact that the employees,
speclally Class TIT and’ Class TV, are greatly
handicapped and suffer as a consequence of
their transfer from one language area to
another in the same division; and

(0)-if so, whether the reorganisation of
Divisions would be reconsidered and as far
ag possible each Division would be in one
language area ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) The main considerations for
formation of a division. are the operating
efficiency and administrative requirements
consistent with economy in expenditure.

(b) As far as possible, employees with
school-going children are not transferred from
one linguistic area to another,

(c) No such reorganisation of divisions is
contemplated.

Length of Railway Lines under various
Divisions of Central Railways

4657. SHRI' NITIRAJ SINGH CHAU-
DHARY: Willthe Minister of RAILWAYS
be pleased to state:

(a) the total length of Railway Lines in
" Kilometre in each Division of the Central
Railway; and

(b) the names of those Divisions which
have two language areas?

“PHE MINISTER OF RAILWAYS (SHRI
NANDA) (a) The routo length: af each

CHAITRA 10, 1892/ (84K A)

Written Answers 150

Division of the Central Railway ag on 31-3-
1969 was as follows:—

Division Route length-in:
Kilomerres.

Bombay 410

Bhusaval 1,769.

Nagpur 792

Jhansi 1,929

Jabalpur 872

(b) Bhusaval and Nagpur Divisions serve
paris of Maharashtra and Madhya Pradesh
where Marathi and Hindi respectively are
commonly spoken.

Railway Divisienal’ Headquarters in State
Capitals

4658. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to state:

(a) the names of the State capitals which
do'not have the Railway Divisional Head-
quarters; and

(6) the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Shillong (Assam), Patna
(Bihar), Ahmedabad (Gujarat), Chandigarh
(Punjab and Haryana), Srinagar (Jammu-and
Kashmir), Trivandrum (Kerala), Bhopal
(Madhya Prasesh), Bangalore (Mysore),
Kohima (Nagaland), Bhubaneshwar (Orissa).

(b) the location of the headquarters of
divisions is decided on iderations of
operational efficiency and administrative re-
quirements consistent with economy in
expenditure and not on the consideration of
whether a particular place is the Capital of
a State or not.

Recommendations of High Power Committee
on Security and Policing Regarding
Commercial Clerks

4659. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the High Power Committee
on Security and Policing in Paras 47-50
of its repart made recommendations regard-
ing the commercial olerksy
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(b) if so, their broad details and Govern-
ment’s decision thereon; and

(c) if no decisions have so far been taken,
the reasons therefor?

~ ~ THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) angd (b). No specific recom-
mendation regarding commercial clerks as
such has been made by the High Powered
Committee in its Report. However, the Com-
mittee has recommended that—

(1) The number of loading and unload-
Ing staff in goods shed should be
sufficient to handle the traffic pro-
perly and to pay attention to the
checking, weighing, packing, mark-
ing, storing, loading unloading and
delivery of consignments. Care
should be taken to repair damaged
packages before they are re-loaded
at trnshipment points so as to pre-
vent further pilferage en-route; and

(ii) proper supervision should be ex-
ercised on the handling labour,
emphasis being laid not so much on
the fixation of personal responsibi-
lity as on effective supervision.

These recommendations are presently
under consideration of the Railway Board.

(c) The recommendations require detailed
scrutiny and consultation with different de-
partments which takes time.

" Application of Employee’s Provident Funds
Act 1952 to Casual Labour Employed on
Indian Raflways

4660. SHRI J. M. BISWAS: Will the
Minister of RAILWAYS be pleased to state:

(a) whether a large number of workmen
employed on causal labour terms and sub-
stitutes falling outside the purview of the
Code Rules, are denied the benefits provided
in the Employees’ Provident Fund Act, 1952;

(b) whether the Railway Board had issued
instructions in 1959 to the Zonal Railways
that the provisions of the Employees’ Provi-
dent Fund Act need not be observed;

(c) if so, wheher the Railway Board nas
obtained final ex.mption from the Emplo-

- yees' Provident Fqndmmrupectot‘the
above categories; and
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(d) whether the mandatory provisions of
the Employees' Provident Fund Act are heing
implemented ?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). The provisions of the
Employees’ Provident Funds Act, 1952 are
applicatle only to certain specified esta-
blishments on the Railways like the work-
shops, printing presses, power-houses can-
teens, hotels etc., which were granted ad-
interim exemption from the main provisions
of the Act on 12-11-1958. Instructions were
issued to the Railways accordingly on
9-1-1959. The question regarding grant of

final exemption is under Government's con-
sideration.

However, casual labour when employed
in these establishments on Railways for
periods exceeding six months as well as the
substitutes become eligible to the provident
fund and other benefits which are allowed
to the temporary regular staff. Other casual
labour of Engineering and other Departments
on the open line and construction are not at
present covered by the Employees’ Provident
Funds Act and hence are not eligible for the
benefits thereunder.

Authorised Scales of Pay for Casnal Labour
on Vijayawada Division (South Central
Railway)

4661. SHRI J. M. BISWAS: Will the
Minister of RAILWAYS be pleased to state:

(a) what are the terms and conditions for
workmen employed as casual labour to
become eligible for authorised scales of pay;

(b) whether the South Central Railway
authorities in Vijayawada Division observe
these conditions strictly; and

{c) if so, the reasons why a large number
of casual labourers in the Division, who are
on daily rates of pay, have not been given
authorised scale of pay though they have
put in more than six months of service?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) Casual labour employed on
works other than projects become eligible
for Authorised scales of Pay on completion
of six months’ continuous service.

(b) and (c). In some cases on Vijayawada
Division, casual labourers who became
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eligible for Authorised Scales were not given
the benefit due to them. The South Central
Railway Administration has been asked to
finalise their cases early.

Denial of Promotion to Firemen and Shunters

Ignorant of English Language on Western
Railway

4662. SHRI J. M. BISWAS: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of Firemen “B” and
Shunters “B’ Division-wise on the western
Railway, who have been debarred from pro-
motion on account of illiteracy in English;

(b) whether this is done in accordance with
the orders issued by the Railway Board;

(c) whether the question of fixing a certain
percentage of Drivers and Shunters “B”
posts for English literates and illiterates has
been considered; and

(d) if not, whether any other steps are
being taken in this regard?

THE MINISTER OF RAILWAYS (SHRI
NANDA): (a) to (d). Information is being
collected and will be laid on the Table of
the Sabha.

M/s Hind Galvanising and Engineering Co.
(P) Ltd.

4663. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to starred Question No.
771 on the 26th August, 1969 regarding M/s.
Hind Galvanising and Engineering Company
Limited and State:

(a) whether all the information as asked
for in parts (a) to () therein is covered by the
Estimates Committee in their 85th Report
presented to the Lok Sabha on the 30th
April, 1969; and

(b) if not, the reasons for not giving specific
replies to the questions as asked for?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.

.. AHMED): (a) Yes, Sir.
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(b) Does not arise.
Setting up of industries in Maharashtra

4664. SHRI DEORAO PATIL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether there is any proposal under
consideration of Government for sctting up
major industries in Maharashtra during
1970-71 and 1971-72;

(b) if so the details thereof; and
(c) the districts in which they will be set up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The requisite infor-
mation is being collected and will be laid on
the Table of the House.

Residential accomodation for employees of
Khadi and Village Industries Commission,
Bombay

4665. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to
state;

(a) whether the Khadi Commission
Karmachari Union, Bombay has proposed
construction of residential accommodation
for their employees in Bombay;

(b) if so, the details of the proposal;
(c) when was the proposal first mooted;

(d) when it is expected to be finally decided;
and

(¢) the number of employees of the Khadi
and Village Industries Commission who have
been provided with residential accommoda-
tion so far? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) to (¢). The information is
being collected and will be laid on the Table
of the House.
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Shri Jyoti Basu
Annual Accounts flled with Registrars of Railway Police. wherever it was neoessary,

Cnnpgnlea by Film Companies

4666. SHRI ARJUN SINGH BHADO-
RFA: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that some Balance
Sheets and: Profit and Loss Accounts have
been filed with the Registrar of Companies,
Maharashtra by the (i) Filmistan Pvt. Ltd.,
Bombay; (ii) Filmalaya (P) Ltd., Bombay
without maintaining proper accounts;

(b) whether varied nature of investments
made by the Directors have been shown in
different balance-sheets;

(c)'if so, the names of these Directors. at
present and their investments in the com-
panies:

(d) if the reply to part (a) above be in the
negative, how do the authoritics determine
whather the above Companies maintain pro-
per accounts; and

(e) the action Government propose to
take against the Directors of the Company
who maintain defective accounts?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (g). Information is being
collected and it will be laid on the table of
the House,

Arrangements for safety of passengers in
first class compartments

4667. SHRI K. N. PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) the steps taken by Government to
secure the safety of passengers in the First
class compartments during, 1969-70; and

(1) whether it is a fact: that there are no
Attendants in the night service of some trains
in the first class bogies?

THE MINISTER OF RAILWAYS (SHRI
'NANDA): (a) Inportant night trains are
provided with  Government Railway Police
escorts. Railway Photection Force re-inforce-
ment has also been given to: Gbvernment

to augment their arrangements. Afll doors
and windows of 15t class compartments are
provided with dafety catches and: window
bars. Ladies compartments of all classes are
provided with- dafety catolies and wimdbw
Bars. At stations where Government: Reil-
way Police have been posted, Police personnel
are deputed for platform duty to ensure
safety of passengers.

(b) Attendants are provided both for the

day and night journeys in first class carridor
type coaches.

Collapse of super-stracture of a construction
work at Bokaro Steel Project

4668. SHRI C. K. BHATTACHARY¥A:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No. 3379
on the 9th December, 1969 regarding the
collapse of super structure of a construction
work at the Bokaro Steel Project and state:

(a) whether investigation has been com-
pleted- about the causes and: circumstances
that led to the collapse of the super structure
of a construction work at the Bokaro Steel
project; and

(b) if so, the results of such inquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI): (a) and (b). A Committee
appointed to* investigate the accident has
since submitted its Report which is being
examined by Hindustan Steslworky: Contruc-
tion Limited,

12 hrs.

RE: ATTEMPT ON THE LIFE OF
SHRT JYOTI BASU'

MR. SPEAKER: We now take up the
Call Attention notice.

SHRI UMANATH (Phdukkottsl): Sir,
there is a very serious matter, Mr, Jyoti Basu
was shot af Patna station this:moming and
an official who was by his side died. A very
grave situation lus dévelbped. only yester-
day, we discussed’thic. afffiires of Wibet! Bbivgal
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dnd today morning Mr. Jyoti Basu was shot
at. (Interruptions) The other day, an attempt
was ;made on the life of Dr. Ram Subhag
Singh. . (Interruptions)
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Sir, a serious notice of this event should be
taken. . . “(Inrerruptions)
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MR. SPEAKER: I will lodk into it

:SHRI HEM BARUA (Mangaldai): You
direct the Government spokesman to make
a statement on this.
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DR. RAM SUBHAG SINGH .(Buxar):
This is a very serious matter. Mr. Jyoti Basu
was-shot at at Patna station and an official
acgompanying him-died. A very sorious notice
should be taken .of it

MR. BPEAKER: T will look into it. Let
me tknow ths facts sbout the whole case.

(C.4)

SHRI H. N. MUKERIJEE (Calcutta
North-East): 1 hope, Sir, you are directing
the Railway Minister or the Home Minigter
to make a statement on it as soon as possible,
This is a matter of serious nature,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): We are
collecting the information and, we hope,
we shall get the information from the Bihar
Government by this evening.
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SHRI VIDYA CHARAN SHUKLA:
We will get all the information.

MR, SPEAKER: He will make a state.
ment.

SHRI HEM BARUA: This political
assassination must not be encouraged. Here
‘is a case of a man shooting at the ex:Deputy
Chief Minister of West ‘Bengal and the man
who accompanies him dies. Mr. Jyoti Basu
pointed out the man who used the pistol
‘but that -man evaporated from there.

‘SHRI NAMBIAR (Tiruchurapalli);: They
did not even care to catch him. .,
(Interruptions)

MR. SPEAKER: 1 have asked him to
make a statement in the House. Now, we take
up the Call Attention notice. '

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNRESOLVED BORDER DISPUTE
BETWEEN U.P. AND BIHAR AND POSSEMLITIES

OF CLASHES OVER HARVESTING
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[+ wyma]
wTEAT § W SrgAr w7 g fF ag sw
m ¥ g §

“Fot R AR fag ¥ i
wfaa @7 faame F g= 7 frg oo
W a9 %Y F2TE T WIFT 7S
T #Y daraand ("

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr, Speaker
Sir, At present the deep-stream of river Ganga
is the boundary between Ballia district of
Uttar Pradesh and Shahabad district of Bihar.
The course of the river in this area fluctuates
from year to year, with the result that the
deep-stream also undergoes changes from time
to time. When the river subsides after the
monscon, at some places it may flow in more
than one stream and if there is doubt as to
which of them should be taken as the deep-
stream the verification is done by officers of
the two State Governments in accordance
with the rules on the subject.

According to reports received, some doubt
had arisen regarding the actual locus of the
deep-stream as emerged after the last
monsoon at certain points along the course
of the river. The State Governments have
been in touch with each other and our in-
formation is that the concerned Commis-
sioners of the two Governments would be
meeting soon for the verification of the decp-
stream. The need for carrying out this work
immediately and before the harvesting of
crops in this area has been impressed upon
the State Governments.

st o A1e: gEere WERE, T
aug A F &y fararg w1 wawr @ Y
T § W FE Al W TH A FT A
HATGHT | AT S R_W AR g
# off w8 ag w7 dr faae 95 @o
AT} 1 S wRw ¥ aferr fadr v
fargre ¥ wrgrarz fdy, gAY & i ¥
ot adr ageht &, w0 6.0 ey ot wward
¥ St e ag o go Hro whr g
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@ awTE &1 3@ gq faddr sA wTe
T qt | IHT woAT Foqrd &Y, aifwariie
¥ 3q T agw W gt WX qfemnie §
ag 37 o g€ Ffew Ffs aga et i
ot 9 IALNRW F F Ay ot § WK
Gar¥ & wfg WY o' Fw & wfg
T i IAT 92w 7 frar § A fagre
F 3o Wmi 7 fadd qard & faemw
fez tfew e A Y @ foesY g &
IaFT greHew o ar g | fafres
T ¥ sy wdeie # oF AW T i

The State Governments have been in
touch with each other and our information
is that the concerned commissioners of two
Governments would be meeting soon for the
verification of the deep stream.

IAST 9E A a1 war @ i ogw
e 7w gifae TE ' ag
yafaas g & 5 @ e =Y &
FEFfT 19687 ITTLART AT -
FT AT fage 1 a7, 41 7 fag
Qg Am  Fffwdas 3T AT A
§9 fae 9w 99 &1 W e o Afew
K Tk a1 ¥ iE IR Y e
g gafag fagre #1 T & gaw! T8
AT | I9%F q1E IA AW KT TEILCA
a7 1969-70 ¥ qzT &7 foray v fae &
fcfrdwe i =nfeg o 98 dex &
wfeg gmr Tifgw | e Fzx sy o
AW a5 79 74 fFur | g wEAT R
S aETEl & FEd ww § $3%T
T WTET a7 FT 1 OFy wE Fwr
g

o qd 14 gFEE I weAT ST
Hwrkfag saaseA dfagag G
FAEY g 7k | fagre ¥ A A e
.. . (voweva) & 7% @ A A
Q) TRAR AW A A &
dvey wave qoAT WA g e o ofc-
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feqfa % o fagre g7 7as w1 g X
T & W Yo To Hlo ¥ Frur A I
2w & franal ¥ a9 &Y 9y g o
HrzaT ITgy § W fagre A qw
fedr ey a7 <Y & @Y QY grew F w4
I FTHIT AU JATH FIATHT A~
T T HIAT Tq FHT /I AT FEAT A
AT § I IH BAA T FTAR
ST FT 7

it faaraon qew ;AT aeer
q FY 97 ISTAT § IAR TF 0@ AT ITHT
g% gam= @A =iy 5 o &
Rt ff ag €T AT qHET g9 AWAg
& AT OF faw arfed FX & F ag
THTEY ) T FAg F I CF
faga® g fear & faa® swaiq @
g &A1 fRaife $37 Y gaa oF whear
faffastd g 9% w=Ttsm W
gaT & 1| wgl 9% FrEdr fymd e
F § 73 ™A W fraifa #T g
7T § 1 I8F 9% e fowd s
ar o fagy @ g awed fuwd
AT FT FH QA AT ET AT AR
gutqaw qzar griad 7 $o arf=sig
WY T AT IAH FrOor w2 e faar
™ g FW A A et g1

‘ga% @ o WU AME T
IoTaT Aqta A1 TP 4T Fv frator
WTAT 47 Ag A A 1968 ¥ gET AT
ww @ gew faalor &% &t @&
FEW@ & | AT ATAATT qEET 79 qALH
F% WY § At arw § & fe g e
Iq A ¥ & Qv &1 - ot o faedr
arer 17 &1 g 1 9T gA A Ay
e Gy ag wraer T € ) gafag gaey
gt g fratfa s agar § 1 fow
TG WAET YE FAT, TA AT T QA
T AT ¥ v ST o &
ey ok 3w wifge | ad g oo

CHAITRA 10, 1892 ($4KA)

between U.P. and 182
Bihar (C.A.)

faaw 77 g &, fo® wewta ag fia
ATeraT 1 I fraAl F T AE &
By wifeex faws W aw ® @
FQ@E 1 W QAT ] F Tawq wrf-
a6 ¥ F1E qAEtT TG AT T g
F sarer afes afgwrdr e 5&
frofr s § fesgiaeem e seaer 9¢
TR 14T T1fRY AR Fgias few T
aawTC T e o fafare sy fefoeen
IAAT § | K& ATE AT FTATE AT |
& g F O N T HY qG
FTH & # Afgs g

et @7 welt w7 fagr & Ffaw
AT IAT T F FAEC A1 e
THAAFTATFLR S | g0 IH a4
FT g fFar  fr agiagadw A vk
QY FTdaTEr 7 F7 9T fomE wTO0
FHT a% & fFeT a<g A1 7§ IFETge
ZIaTAIRTEY | S FIE Agr g av
I foeT %7 gq 9y ¥ Fedr gw A
Fr wiferw 72 @ § o g8 X # faokw
g1 % | Fa9 I AT & © MET
F FTOr gg A A qOF &1 F a7 A
gy arf &, adY ar wmAg Ea gra
it favia faar mar a1, Sa¥ ag Fior
gt avg 93X a@ g aFAT 41 )

DR. RAM SUBHAGH SINGH (Buxar):
Regarding the crop that has becn sown,
it is the people of those villages who are on
that side of the Ganga who have been doing
that crop. The crops are now ripe. May
1 know whether any arrangement will be
made soon to have it harvested by the persons
who have sown that crop because they belong
to that village?

q& WA weew : fagre & ady
Trdi 4 aar fear & 1 99% fasrs w1
st A FT T 1 (wwaT)

&t weyme : welt w AT @
w1 fF faddY ware & famens fe arf
wf | ol a% qf e e i e
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[t weqma]
GEET &Y THT Y | AFET o e @
FuT & AT & St g § fw g e
Fv arfae g€ Wi fea fen afes
gt 97 ¥ feaal &1 GEwr g
&1 W feT Iy & Al fage
HOHIE qUa NgdT @ ¢ 5 g7
RewT AT 7 gY wifF aga § w0 IAT
2N F § FI A W7 IWTHRW F7 oy
gC & | fagr T o g8 FCA I
@ & F FrAT Srgar g B g
GHET TEN AT & AR AT AT O W R,
fez qfe & &t SHFT hawT Iy § Iy
FERA ¥ fag a3 W FEETE 73
Wy ? (suwam)

wfi farery =roor yee - 4 FEAT A
g fir fagre e gt av F
&\ § 5T g9 9gan g 5o
fagre gt ®1E & @R o At
Y § | AT FT GHAT T A )
Fae of afew §, 7' W0 I gaw
T OETT WS AT IAFT BAAT EI |
% 7g N7 g1 F1E F A &, 9W AT
gara o wr A7 A § A fag
T FT W HE I G 8 1 o g
w1 are f6 gamr wmfg $T § At
o gara 1% ga g 9+ aFar, ¥feT
Fwie & fr oY atw arfewrd a9 g
& ST dEeT " @Y S |

o WA oy o (amma)
ot ot TR X oY g & g
I w7 ¢ % O w7 vy R
foF was F2F § Q4T I, FEAT T FEY
I | T HET AT KT A AT ¢
ForewEw o fagre ¥ 9w W ¥ s
T & A G AT qE g §
ARIBFEA T LY | 9 FAAFT
i § aw s W 9 g @ & ooy
5g feqr § f& o= Feq ¥ O 97,
mETaEy 7.
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T AT WA WG I aqH 6
I W & fFAET T o0 wae o
&1 fagre s qYo Qo Hro ITHY SraTedT
Fza1 @ ¢ (wwam) ? 43 qur a1
S GEA I HRW F foFErAT & €
.. (vrEw) . . GRS
FW E AR AT T FEE

wsaw wga : § AdY =g fF S
WTEAT ST9W F & |

oft Qyver wwi (Fraww): fagre®
AT § it e o ware f g
g\ IR T A T qE F A R
gF ¥ fear @1 qw g € wwt
T o Tto WY fagre 71 warw 74) &, I
AR o &1 qare ¢ (smEww) o

wea WENT : T ATT @ A faar
I | T AGTASTE & | W AT oA
gragy & 1 feTwma 7 vt § | wwT
F Wt T fogrer s iy

ofi v fag ool ;. gAT few
ag & f T AT arg ¥ fomer ) ag
ot F@ § W A W w7 g

oft gviex wat: g agT T R
zw fram fage & @ 7% fag o §
Tk weffardt & afag &

DR. RAM SUBHAG SINGH: The
crops have been sown by those people who
belong to that village.

o v g wvelt : @ Halt A
WI@ AT E Fragdw e
g A FIA IIC N2W ¥ FFAmAT X
oY FuHT W7o fagr< AT o Yo Yo
Fh s @ Ehaaday
wg WAt § 5 | ot 1w seew
gHT, I FATR AAAIT TTE ¥ @
¢, e w14 2af A g | g fndft
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oMW & q0 AL TG g, a8 A Wk
R AC § ag AT F AR T E |
(wawa)

s gvrer wat: = F a1q ¥
%o AT ¢ i & )

o TqatT fag wvedly : F oY oAy
fraa sz Qg

ot weTnae wreEh (FTgE) 0 @
wTaR AT FAT g FF oy o ara ft
vt & oreT g & fr g i o frar @
a1 fagi ag ara fFaT § v 99T Ian
& 739 s § faor o wat)
()

S TrATEATT WrEAY(92AT) 0 IEA
fergw 3% w1

Weas WEWY: TN WS A5
AT g TEL GFIT | W g/ KT T
1 Agl 3 7 FY qT-AT T 1A
&7

st wgaic fag wrel: F A
AgIeg ¥ 3 WY 99 @ 97 6 T ad
Tt frqor gzaT 7@T A AR AR
HH WY FT L § | TH CF I IF I
FTET R @Y WY ? AT w31 F oy
TW W, ITHT FeA graT @I, W
WL A a1 oy & $1E wriars #q1 A 4
%1 ? wwEY Tt ¥ wack g aw
TR BT A9 H A6 Fq<T & 919
IEWT FATHT AT Tifge | fET v
FAW F T &, T AT TR G
2, ¥ ¥ F TAE T GF WA F AT
XY § fF art wam o wifeg,
e gw fear amar @ e semwT we A &
wwT o quAT g g fin g ATy
W T TOSTONT SOt oY ?

CHAITRA. 10, 1892 (SAKA)

between U.P. and 166
Bihar (C.A.)

o farert oo e - T ww AT
E WA qTE A | U AT AY g7
IEIT a1 fr agt waw we AT g W
T TS &Y T AT, TA A wEy
2 fr ga7 wrm aoee oF /e e
FT G| ALY qIET H AG AW
g =1feg fF aa g w1 9 w1
o7 7 37 70 FT faar | &g I F19A
FIR Sqaeqr &7 FT4 QT ag AT T
F1 ALY 9T, T8T AT GAT AT AT AT FIEY
TG, T WY HITE FIHTTHT FH G E |

s g fag wedi: ww QA
®2za § wgré g a9 W R B
a1 F wrAT =few ) '

of i farwr wew pew ;. werdgd wwi ?

st TqaiT fag wreat: AT Y
fto go dro @dr gd &, ¥ w7 § ¥
ar 7 gt

i ferert wreor mpwer © o wgrE G
1 WY g1 € T FHA AR FTLAR
& F F1 AT FTEEATE F AT g
FgT &, WY "I #F AT 7AW WS §
afz a@r AF1 T LW U FT ALY R
frasT AT & WY fraat Frear § 9T
IEH gH AT @A & AT WAST FHTH
& g1, a1 faadt fYo go e
Fard g feT & graaa ®3 1 fewm
¥ faq @ ft ¥ 7@ g d 21 o A @
Fwal | afs g@Y AT ATHCIN AT GEA
FT FTSA AAT AT Ig HA FA 27 |
Tafdg 7@ 9% Wiy §F 3T BTG T8
% fr fwaer fafaer Jrcvgmm § w1
o i qfcfogaw &, a1 fea At
waq § fea  afi aa % wwEE
wart Aff 8 o7 gwdy | faAr T wEE
O FWRY ¥ I EH AW &1 WHAER
dfrmraif s «F | T
o @t et s e i gt wif
T wATg T % frg o Wik ¥
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[t farar o ]
wrata sfaed w7 faer o fe 0w
g 57 § 3@ a9 F7 fhaer 1 WK
Iq hEA & WRA(T HAT FILAET HAT
g gifi¥ie & wqaT ag # o7 | o
TgT F g AT

wi wist wa (afwa) o g@
98N A ¥ g FgAl Tgar g v g
are fet # @ § o7 guet =
#wa o & feuy e 1 7g aF g Ay
1| R A1 T9 9T g4 HAWG F qF

uTeT wTfEg |

oead wged, 919R | &Y faan
fes arferdie & i ST AT go o &
o, ¥ a9eT 9T A A8 faar
wrr § fagre aret &7 av% ¥ 54 Ay
HTY AT &7 8 & (6 agr 9 Fai
Tz ®var faare &, 0T & " feaey
SUTEAT gAY grY | gt 9% ATy ¥
HFT I TF IT AW F HTY HAT 49-
L FT G |

o w g fag : fagrears o
?31 w9 FEe & fadrs i F@
I

o wfewm warw: SowOoRT AR
feere &1 7@ 9t " § gy &Y ga
& @ a7 A T wrHeT Ag § )
W ¥ FrerhT A AT aw w1 AT A dfew
TATETATT  AgE FT ¥ AT T@IE o7
w4} a7 W Gfea Agw A frad A
W Fw & faq frgee & & ?
o QY RE F7 qg AT Frav W
ST 4 99 g1 ¥%AT &1 WIS qF a7
gramar o1 gard A A www w9
qefY 7 x@ AT ¥} FT TW WWA
w1 Fraerar €rm | '

‘?ﬁ';"’fo'q’qem%mﬁtl
THo o WYo WA W AT Wy ¥ L 1
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T § A7 TR 9 qTa w9
Y gHIET AT BT THGA T § AfwA
F1E W w31 §5 T § | FAfaw AT
g1 oy § Hfe R ot owara & w0
FTEE L A Forwe faer o § S
fage ¥ qa & F1oor wr€ wATAE TE
faset maT | W19 T WY 3G fF wiqg,
gEaT  (AfAe), owmfgar q@r
s fegra, faamk & gdF e
= afdfrdm ¥ wgare s 9w
FY § | ITTHIW ¥ fopaal 7 agr qarg
FT | T4 TR GAA F12T F AfgH
Wt ITETE ] | 1968 ¥ IfcfRAwA &
HAAT W} 98 SATTLW AT § | T AW
T § WY I NI FT AT AT 9]
FT4R FTIA FY § IAFT 9T F@AT &
afe fagre 7t s 1 TR O
T farE @ afea fage & am
gz fopré ot T & | gX w awt
GAT 7F FTAT AT § AR 145 F
R 1,000 91 TAYT Foct oY Ffw
Tt fage A qar fagr mn @, WK
T g AT & wfas A dre go e
MY F TG XA T A1 T HAA| F1
TFear @ E | W IEIR Yo Qo Ho
FI TG qAITAT AT A A IS A1
oz a=a @ 1 a9 & 7§ Fwwear T 4

fa¥dr qarE w1 WY gq W W
TG g W ¥ | A Frear gl
g € ot | Ffew 9aF faers o e
qdt g€ § W IaFT F1E daar 7§} (e
T TR A g AR
forg & st gad fag &Y g7%T w5 &
arfgg 1 AfeT A SR ) A
wIEPE {4 WA A HT{A AT
T o7 IEEY 9T e g E e gl
w1 ¥ A< fearar | gAMWW

Tt W e

agt gOR 2. W feig fear aT, 398
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fasrs ot st § Soer faar o+ faddr
qard WY 347 are wran fF 99T 93w
$ fag & fra o Far feag & 1
& &Y o, wifqgdF g g1 91g FfE
ag @t o1 7Y a% qrarey ¥ qewr
g1 &, *YE qaTE A4 FT @ | A
s F@T FT IqAT A fmrmar
& W A A °, fa anTn e af
e W@ | F e ¥ qragar we s
TZ IR G | I oY IHITT FT @ §
o ¥ ot gai feeraedy SFC gAAT
FATHFIT AT FTE & | THY JII AT
afigaT 1 F agar g fE o g
argrAg §, WY gATL 9 §, 99 qT Ay
fouT 761 3t A=y wmE a7y, I
sfaF1i w1 AT Ffaa frgr sng 1 w9
I wfgwe g g ¥ wefifam @
A ag FHAT AT & g AL T QO |

C H g quAT TR § | famiTEE R
q 145 # fay faard 1 99 #Y a1
fear & w0 &t 74 & qar
&, = wet Agray ga% fag da E fF
IIHT ATVgAr 7% & oAt ?

A Rzq F e ¥ wawe § 1 ¥ wow
¥ gaw1 g A FT g § | 7w & o
e YT afaar & o qao , AT o
QAo fad 4 | I AW & ag WTHT a9
Y &Y T 1w ;R w § R w-
wae fawd o1 @ § 1| afe sEE W
RTHET a9 7E¥ T ST | WY HOT
ag § e fagre o s As A R
€W AT gAn ey ¥ w1 ey T
grm 1| g feafa & war 3w qOAIT
Frer @ ? ST /EEC Q7 IGH BT Y
ot grf 7 7 0% famr | ww wAN
AT &4 w4t w e | faad qard
iz ¥ HTOT ATHT AT § | W TAW
gy gu ¥ W et fafre w

CHAITRA 10, 1892 (S4KA)

between U.P. and 170
Bihar (C.A.)

fre € &m  Afdedm &0 =
#rar avaeET /AT F gARTIT

ot QY WAT : FTF AT HS
WTET R | WA aEeq A w1 § v agr
< fage AwR & AT 75 FaAr )
AT 75 T AAwT § AHA 7G| AfHA
goEa ag & fr fagre af dewi qw
¥ qarfaw fagr a2 & 77 F7AT )
@ 7§ ¥ wuege feara & framel A
L1 SR

weae HEAW ;AT AT | AR ATH
g & | gAF RS ATEE IR TIETAG |

o awix wat: s q froe § )
T T At

s TrRTEETe et A ot AT
G ATET R |

weaw W AT & g S
ITHT 4T |

f¢ TreTEATe et © & ATHET 99
X FY qTA FT R T AT TOATHY
ag § Fgi w7 a9 1 Q 9, W
gaw faoia § 1

& gA fpade (Farer):
WX wivaa w7 o< fag s e )

weaR wgT : A qg TG FE
Ty WY TEi ¥ T v 7

ot witrer same ;. foa T )
T g rar & e #) saret FT

ot farery wew qqwer ;g ATRA H
AT e aga e AR AW G
§ | @@ awan B & a7 Iww @
BT R 9T g | TEE A1 H 74T 36
Friaté & wr wrfee, gEd are ¥
i IR SR w1 I
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[sit faar wor W]
et a7 § WA § fF qewme wgi 97
WY gW FUT FT FTQETE T F1 (AT
O, a9 T4 AT ¥ | 9T 9w wAE &7
warw ¢, 78w afedl ¥ @A av
@Y | W« wrgEw AT faopg g war
g AR gae ¥ gra o fadaw @ aife
By § 9T I9F HAa g7 ATAA B
qdr 7@ ¥ g &7 faar anom e |fs
AT § W w v arfawr & Fror
TS AT 41T F qar g 7 § zafag
7o Wl 9 3B T F AT 9
qTHTAE AT & 1A 1 F1E Forgy
fawtq aTaT A w7 ATQAT |

Tl ¥ A g wiawd § 3
oot 7% &9 9 &1 fAgifa 5@ ¢
arg & HYC A &Y IAHT QAT T = AV
e & i wYrar &7 farm fram & gy
o 98 97 IACNIM F § a7 fagre F
&1 e Pratr g o g gavaT &7
&= wifaqer 37 & &Y, TEfeC T gea-
T F BT WTEEETAT 98T & A T8
FEAWT T AT IO Wifaqer &
FfEmaT@ &) qEF gA AR
T FAT 6 AT a7 WA
#) &, Ifaa 7di v | ST A A Foiww
TA AT KT T 97 @ ¢ FF gz gaer
3 ¥ g9 €7 AR @ T F A SN
T FTET KT qGTAAT FT W E | AA
Forvama & fif Wty weer 9 g4 W
¥ gar wfy 73 so §, 77 W g8 A
w7 35 77 7401 5 o= 7% @
naTE ¥ AT agr A ww Al
areft—foras) wrwr @ i 3w Y 7
& WRCET AT —EWT AP TIET 637
e agi ax At & werer 7 g W wife-
G4 YT UTAGAE Y wSEAT TN &Y |

< Qvix NAl : mm‘fﬁw’r
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a% &) fregne wg) fear & 7 $% wife
gt ?

wt Hreg wEw (TiE) o wem
HERET, ¥ IACF B A T |
¥ e § fir ot § Tt &7 AR
&, @ ¥ aeE AT Fgr wifa T
WA F g8 HAeqT FET A0REY W
7g | =1fey fF AT w=at Y gfaw
OO TG F AT T A FL
. . . (vowamw)

MR. SPEAKER: If you defy the Chair, [
shall not allow your remarks to go onrecord.

=ft Hlog qA: o .

WU REEW : ATAE qIE §3
W | 9g 9T § 5 wife qEewma
Tifeq 7 g 0F ¥=< @9 AE (B
aFdT & | g 19 F £ =y g ?
(Tw=gr)

st aferer waw: W wEE,
A FATH FT T4 AL 9T E |

of i NETORA(T WTEAT © WeqH WEILT,
fagme W o< w3w & foey aga g9
§1 5131 % mod § g8 fE A g,
gafan om 3=y g & 7§ fF ag
a?irqua-{aai‘rmm'rmm
g F | (")

ot wine faw () ¢ e
A IR T A oy wwr @7 R,
T FOHTL IAH FEaA H § ferewy
s} | T IEwT OF wTor ag o
& % 7z wareg & §o % wwae fagre
¥ qu 3 feraef AA K 7 -

& frar @ gew:
LIcES

a3 uqq

¥ * Not recordad.
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12.31 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF KHADI AND VILLAGE
INDUSTRIES (COMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHR1 RAGHUNATHA
REDDY): 1 beg to lay on the Table a
copy of the Annual Report of the Khadi
and Village Industries Commission, Bombay,
for the year 1968-69 under sub-section(3)
of section 24 of the Khadi and Village Indus-
tries Commission Act, 1956, along with the
Statistical Statement. [Placed in Library. See
No. LT-3032/70}.

MNoTIFICATION UNDER MiniMum WaGES AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI §8. C.
JAMIR): 1 beg to lay on the Table a copy
of the Minimum Wages (Central) Amend-
ment Rules, 1969 (Hindi and English ver-
sions) published in Motification No. G.5.R.
466 in Gazette of India dated the 21st March,
1970, under section 30A of the Minimum
Wages Act, 1948 [Placed in Library. See No.
LT-3033/70]. )

12.32 brs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report the
following messages received from the Secre-
tary of Rajya Sabha:—

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and ‘Conduct
of Busimess in the Rajya Sabha,
lam directed to return berewith
the Appropriation Bill, 1970, which
was passed by the Lok Sabha at
its sitting held on the 25th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
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commendations to make to the
Lok Sabha in regard to the said
Bill.”

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha.
1 am directed to return herewith the
Manipur Appropriation Bill, 1970,
which was passed by the Lok Sabha
at its sitting held on the 25th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and

" to state that this House has no re-
commendations to make to the Lok
Sabha in regard to the said Bill.”

(iii) *'In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith the
Manipur Appropriation (No. 2)
Bill, 1970, which was passed by the
Lok Sabha at its sitting held on the
25th March, 1970, and transmitted
to the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill.”

12.33 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FIRST REPORT

o vz fagredt el (aeramgR) -
wens AgIe, & UG qATEAT I
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e wfdew (fafew), 1969 &
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=t oy AT ST gfufa & afadew



175 LT, Returns of M.Ps. (S.T\)

[ st W)
& fet dvwor #) v FIF A aTW
wE & | F WIOF qTeqw { qg ATAAT
wrear g fF #ar fgedY e 9ot Y
qof &, foraem i sl gewor qof 3,
a7 g AT ERTT T FIIW § AR
¥ wEEAl AT AgR FE ¥ fAc @Y
AT TR ATEFATRIEN FT 7T AT §

weaw " 9 g

s wew fagrds woddt: g g
ot wTEdt qgw TAA @ F AR fRT
feooft w3 | TH AFT HWT FET 3F
TR

12.35 hrs.
STATEMENT UNDER DIRECTION 115

IncoME-TAX RETURNS oF MPs

SHRI N. K. SANGHI (Jodhpur): During
the discussion in this House, on 24-12-1969,
on resolution regarding Income-tax and
Wealth-tax payments, Shri P.C. Sethi, the
Hon. Minister of State in the Ministry of
Finance, stated that 350 members of Parlia-
ment did not file income-tax returns or filed
the returns late under section 139(1).

Under section 139(1) no one is to file any
return, -if his or her income is below the
taxable limit. Here in this House, the income
of majority of members, 1 believe, is not above
the taxable limit.

The monthly payments made to the
Members of Parliament are treated as in-
come from ‘Other Sources' Income from
‘other sources’ is subject to deductions and
the residual income, if it exceeds the
taxable limit, then only a member of
Parliament needs filing a return. This is the
legal pusition. This being the legal position,
merely because a member receives Rs. 500/-
per month does not make it obligatory on his
orherpartto file a return. Any member
receiving Rs. 6,000/- a year may have to
spend a good part of it in the -discharge
of his or her obligations and duties as a
member, He or she, under 'the law, Is to
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file a return only if the residual or net
income after meeting these expenses, is above
the taxable limit.

About two years ago, the Secretariat of the
Lok Sabha while effecting monthly payments
to the members was deducting income-tax
construing the payment as ‘Salary’. Later
on, on the advice of the Advocate General
and the Law Ministry, it was classified as
income from ‘Other Sources’. Income from
‘Other Sources’ is sutject to several deduc«
tions for determination of taxable income
whereas such deductions are not allowed in
the case of ‘Salary.’

Subsequently to the discussion on 24-12-
1969, in answer to my Unstarred Question
No. 89 of 23-2-1970 asking for a list of those
members who did not file or filed the
returns late, the Hon. Minister stated that,
‘a list of MP's who had not filed the
returns or filed late, under section 139(1) had
been furnished to the Speaker.’

I presume, the Hon. Minister was wrongly
advised and consequently misinformed the
House. His statement has created a wrong
impression all over the country that Hon.

bers of Parli t who are so vigilant
in discharging their duties have failed to
discharge their reasonable obligation like
regular filing of returns payment of income-
tax and thereby becoming defaulters.

My purpose of this statement is simple,
as | am sure this House will agree, that this
wrong impression should be corrected, - I
might have taken this matter to the Privileges
Committee but I feel this statement will put
an end to this slanderous campaign by cer-
tain people against the Members of Parlia-
ment.

wft ¥ wex At (FhRgR) @ wem
qEEw, AT wAIgE WTE WET § )
garT gt oft ¥ A gF gAT™ F w4
¥ &g ar f& 350 AU AN fowe
% #EN a% a7 7 @ & anddr
AfpT wiy aw qar aff femmm
werw wgeg, wv qw fafrex ara
¥ AW ¥ @Y WOl A9 FgA S
Hywr §ifaq
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MR. SPEAKER: I haw to observe the

procedure. No points of order are allowed
dfier the statement.

SHRI N. K. SANGHI: Sit, 1 rise to
apoint of order about the next item of
‘business. (Interruprion)

MR. SPEAKER: Order, order. Let the
Minister reply.

SHRI N. K. SANGHI: 1 rise toa point
of order. It is a very important one; it is a
matter of the rights of the Members.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur): How can he rise to a point of
order when he has made a statement now?

SHRI N. K. SANGHI: Sir, it is very
important. You cannot differentiate between
the rights of Members and the rights of
Ministers. (Interruption)

MR. SPEAKER: You have made a
statement, and you yoursell want to raise a
point of order. I think it is extraordinary.
Let the Minister reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): While making the statement on
the Floor of the House on 24-12-1969 during
the discussion on the Private Member's
Resolution (Shri J. M. Imam’s Resolution
on income-tax matters of Shri Jagjivan Ram,
Union Minister of Food & Agriculture),
I had stated that more than 350 Members
of Parliament had either not filed their in-
come-tax returns or filed them late. In
making this statement I was not trying to
create any wrong impression or speaking
derogatorily of the Members of Parliament
for whom I have the highest respect, but was
merely stating the facts. Subsquently, a list
of Members of Parliament who had not filed
their income-tax returns or filed them late
had been submitted to the Hon’ble Speaker
of the Lok Sabhe and the Hon’ ble Chairman
of the Rajya Sabha. According to this list,
260 Members of Parliament had not filed
their income-tax returns and 213 had filed
them 1late.

The legal position u/s 13%(1) of the In-
come-tax Act, 1961 is that every person whose
total mcome during the previous year ex-
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ceeded the maximum amount which is not
chargeable to income-tax, has to furnish a
return of his income by the prescribed date
which is generally the 30th June of the assess-
ment year, However, on an application from
the asgessee, the date for filing the return can
be extended by the Income-tax Officer. This
applies to all those also whose tax is deducted
at source.

The statement submitted to the Hon'ble
Speaker of the Lok Sabha relates to assess-
ment years 1966-67 to 1968-69. Upto March,
1968, the fixed allowance of Rs. 500 per
month which the Members of Parliament
were receiving was treated as income from
“salary” and tax was being deducted at
source. The person payming the salary could
make standard deduction in respect of Life
Insurance premia for these years. The L.T.Q.,
however, could allow expenses within cer-
tain limits in respect of conveyance, books,
etc. A statement showing tax deducted at
source from the salary of Members of Parlia-
ment sent to the I.T.O., Salary Circle, Delhi,
by the Pay and Accounts Officer, Lok Sabha,
shows that tax was deducted at source in the
case of 516 M. Ps. out of a total member-
ship of Lok Sabha 523 (including the Speaker).
According to section 139(1) even if tax had
been deducted at source, these Hon'ble
Members were required to file their returns.

In October, 1967, one of the Hon'ble
Members (Shri C. C. Desai) made a repre-
sentation in which he claimed that—

{a) The salary received by him was mot
taxable under the head *‘Salaries”
but should be taxed either under
the head “Profits and gains of
business or profession™ or as
“income from other sources™; and

(b) The expenses incurred on the main-
tenance of an .office in Delhi and
another in the constituency should
be allowed as also election expenses,
expenses incurred .on mursing the
constituency amd expenses on the
maintenance of conveyamce “for
attending Parliament,

The matter was referred to the Ministry
of Law and it advised that the salary of
M.Ps was assessable under the head “‘income
from other sources™ and hence was not sub-
ject to deduction of tax at source. Fram
1-4-1968: thercfore, no tax was deducted
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from the monthly remuneration received
by M. Ps.

As regards the deductions allowable out
of the allowance received by the M. Ps,, the
Attorney General's advice was sought,
according to which, the following expenses
are allowable as deduction:—

(a) Expenses incurred in maintaining
an office in Delhi;

(b) Expenses incurred in maintaining
an office in his constituency; and

(c) Expenses incurred  on postage,
stationery, conveyance, telephone,
stenographic assistance etc., in
Delhi or in his constituency.

The following expenses were held to be
not allowable:—

(i) Expenses incurred by a Member
of Parliament in contesting the
election.

(ii) Expenses incurred in nursing the
constituency,

(iii) Expenses incurred regarding con-
veyance for attending Parliament
from his place of residence in
Delhi; and

(iv) Expenses incurred in travelling from
his place of residence to Delhi and
vice-versa.

The Law Minister agreed with the opinion
of the Attorney General,

On the basis of this advice, instructions
have been issued by the Central Board of
Direct Taxes elucidating the scope for
allowable expenses. This was for the guidance
of the assessing officers. In the light of this
decision, if an Hon'ble Member has no other
income except that Rs. 500/- as a8 Member of
Parliament and he has expenses worth
Rs. 1,000/- per year as to be allowed, he need
not fils the return under section 139(1).

The Law Minister while endorsing the
Attorney General's opinion had advised that
it may be appropriate to consider allowance
of a portion of the salary on a flat basis as
expenditure. This aspect of the matter was
referred to the Parliamentary Committee on
Subordinate Legislation, The Committee

MARCH 31, 1970

LT. Returns of 180
M.Ps. (S.T\)

in its report have expressed their view that
instead of laying down any general formula,
for allowance of expenses with a fixed part
of M.P’s. salary, the allowance of expenses
may be left to be determined on the merits
of each case. The question of formulating
general guidelines in the form of rules is
under consideration. '

In a recent case (Shri C. C. Desai's case),
the Income-tax Appellate Tribunal, Delhi,
has held that the monthly allowance recived
by M. Ps. was assessable under the head
“Profits and gains of business or profession”,

" On receipt of the Tribunal’s decision, the

Ministry of Law were consulted about its
correctness. That Ministry has advised that
the decision "was not correct and they
adhered to their earlier advice that salary
of M.Ps. was properly assessable under the
head *‘other sources”. Accordingly, a refe-
rence from the Tribunal's decision has been
filed by the Department, for getting the issue
adjudicated upon by the High Court.

As regards deductions while computing
the income under the various heads, I may
point out that the scope of deduction of ex-
penses varies with the head of income under
which the income is computed, If the in-
come is computed under the head “'salary”,
the deductions are allowable only in respect
of Life Insurance premium, Provident Fund,
conveyance and books etc. If the same in-
come is treated to the “income from other

", then, exp which are incurred
for earning the relevant income are allowable,
If, however, the income is assessable under
the head *‘business, profession or vocation”,
then expenses incurred for the relevant busi-
ness, profession or vocation (even though not
for the particular item of income) are allow-
able.

But I must again emphasise here that since
upto assessment year 1968-69 the allowance
received by M. Ps. was assessable as income
from “salary” and as the statement of tax
deducted’ at source by the Pay & Accounts
Officer, Lok Sabha, showed, the income of
most of the M. Ps. was above the minimum
taxable limit, returns u/s 139(1) should have
been filed which were either not filed or filed
late. Thus, in giving information regarding
non-filing or late filing of returns by M. Ps.,
1 was neither misinforming the House nor
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trying to create wrong impression about the
Hon'ble Members.

ot wre W o (faeeft @) ¢
"SEqE HEIAT, qg AT qearie ¥ el
®T g Y aTT § 1 T W9 qA 0w
fame 2 Y wreeT gRm )

Sir, you permit me only one minute. Tt
is a very serious matter.

MR. SPEAKER: 1 have to remind him
every time that no questions can be asked
on a statement.

SHRI PILOO MODY (Godhra): We
are not interested in a detailed statement
on what the law .on the question is. Our
charge is that he has deliberately tried to
mislead the House and the Public by making
this infructuous charge. It is a cheap stunt.

SHRI KANWAR LAL GUPTA: Sir
I am asking a question to you.

MR. SPEAKER: Idonotknowhowl. ..

it waT ww T HAT "PET 7
3w fa7 ag w7 fv @ &t & T
qiferardie & ¥ F AW % g
&g &1 aaw arfaw Ag fear, gt
I TN Sqfaer fafae ¥ sqreT oY)
ey feafr ag & i S ot 7t v
Foumr . . . (svEEE)

weam wEhd & g ar ¥ s
AT | § AT FEA AOHT AT TN

SHRI PILOO MODY: He has made a
false statement. How do you expect us to
accept it. The law as it stands today was
not the law earlier.

MR. SPEAKER: The Finance Minister
has made the position clear. I would request
Shri Gupta to speak on the next item which
is standing in his pame.

SHRI RANDHIR SINGH (Rohtak):
Sir, the income-tax paid by us should be
refonded. .. . (lnterruptions)
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SHRI PILOO MODY: Why should he
try to equate us with Shri Jagjivan Ram?
Who the devil is he to equate us with Shri
Jagjivan Ram?

st fag s e ;WY oY g e
7 @ § AR A wew w3 6

firg QAT #gT & 1 BT OF AT AT T
=Y Srefta T F=T fEaT |

MR. SPEAKER: I have passed on to
item No. 9. Is Shri Gupta going to speak
on that or not?

SHRI S. K. TAPURIAH (Pali): Sir,
the names of those Members should be made
public. . . (interruptions)

St Sw W Wi Ay AR,
@ 350 <l i foer =gy (oW
orgw fafaeet & 54 w27 & %7 97 iR
TF AT ¥ AR I 350 A} & fore
2 & ooy, g 7 fee wfgg. .
(smwam=) . . . weOw WERY, 18
AT TF §, MO Wy Ko, g7 9@
e & € o, IEwT g s,
(smwgmr). . . 3 "N AT AW
¥ arg W g foree i A et | g
T WEEAYT ATHET §, I TRw fafrey
¥ agi o7 g &Y oY, 9t R g faw
wqi agt & wf, qF free femameg

SHRI MORARJI DESAI (Surat): I
would like to make one request. That is that
the request of the members to get the list
of those who have not filled in their forms is
very legitimate and that ought to be supplied
by the Minister.

it W W™ TN WD Fer A
&Y qgr wro e 8, wad e oy
wg1 § fr oY @z 9w e fear @ an,
g &1 qn) Afirw, woqe wETEd, & WTad
afeq g wer wge g fr ag T
¢ Wi &0 ¥ fr W ¥ Aifg, WY
NHV & g7 w1 & Aifg, g wwT-
gfafew & g 51 7 hifag 1 frg g
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SHRI S. M. BANERJEE (Kanpur):
Kindly hear my submission. 1 wanted your
permission.

SHRI RANDHIR SINGH: No MP
is a defaulter.

SHRIMATI SHARDA MUKERIJEE
(Ratanagiri): We have a right from this
side of the House.

MR. SPEAKER: You may have a right,
but I am calling Mr. Banerjee.

SHRI S. M. BANERJEE: That day,
when the hon. Minister wanted to make a
statement and he has made a statement when
he was replying to the debate on the non-
official resolution moved by Mr. Mohd.
Imam, he mentioned that there were some
300 MPs or something like that, who have
not filed their returns. That day itself
1 wanted your permission and I wanted to
bring to your kind notice that we wanted this
money to be deduced from our salary. The
day it was stopped eithor at the.instance of
Mr. C. C. Desai ar somebody else, we knew
it was impossible for us to file the returns nor
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do we have the time at our disposal. I hardly
get Rs. 100 as salary and everything is de-
ducted, We are prepared for incometax being
deducted from our salary. If it is not deduct-
ed from our salary, to malign us before aur
constituents and before the people is very
wrong. It should be deducted from our
salary in future,

SHRI N. K. P. SALVE (Betul): It is a
matter connected with income-tax. Will you
allow me to make a submission?

SHRIMATI SHARDA MUKERIEE: I
want to make a submission, Sir, Because of
one dishonest Minister, the hon. Minister is
casting an aspersion on the entire House and
he is not even prepared to give the details.

Another point 1 would like to submit.
If one is late by one month or two months,
it is not the same thing as not filing returns,
for ten long years. Most of our friends, here,
have filed their returns. But one of our
friends here has been served with a summons.
This sort of victimisation is going on in the
House. To cover up that thing they want to
put the whole House under a cloud.

SHRI N. K. P. SALVB : We do
not want the law to be any different for
the MPS as against what it is for individual
citizens. The law must be uniform whether
he is a Minister or an MP.. (Inferruptions)
Lam not standing here to justify any Minis-
ter or any MP or anybody. I am explainiog
the basis of law. The law is uniformly admimis-
tered and the income tax law is very clear that
a person cannot be held to be in default for
filing a return until the Department finds
the person concerned as having income above
the exemption limit. Unless the income is
above the exemptien limit there is no Hability
for a Member of Parliament or any other
citizen to file a return. Now a member gets
a salary of Rs. 500 and out of that.

MR. SPEAKER: No, No. What is the
point of order?

SHRI N. K. P. SALVE: Under Section
139(2) unless the Minister has issued or un-
less his Department has issved' a: notice and
ascertained: the-inceme of cach oft the Mom-
bers, it cannot be delermined winther a
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Member is in default or not. This is the clear
position. We do not want any special pri-
vileges for us. At the same time, we do not
want to be condemned for no fault of ours.
Therefore, let him call for returns of all the
members. Then only it will be determined
as to who are:the Members who are in default
and as to who are the members who are not
in- default. (Interruptions)

oft Wty wary (FFEAta) o wewE
AgE, AT AT F7 ¥ 78 &
FAA T F1 F1H fagrA-arfasr &1
&, TET I FT FTH ATAIIAFT FT
g AR I Fiifaa @ w1 FW
FriefaFT FTE | & wWoF  wTeaw
& St wTgan g B geaw dam wwadt
Y oW &4 AN F  @faqw A
gifew &, g % w~mETa @, §
T QAT AEAT § | wEfqAw &1
gfrFT g Zqm wHAT w1 Sy
faar mqTd ?

SHRI NAMBIAR (Tiruchirappalli);: My
submission is this, Let us not make a storm
out of a tea cup. Here the point is if the hon.
Members are liable to pay income tax and
they are liable to submit returns, let them
submit. If they are not, why do you make a
noise here T You tell them that you are not
liable. There it ends.

SHRI PILOO MODY: Mr.
Ram's advocacy.

Jagjivan

SHRI NAMBIAR: We do not want our-
selves to be treated in any way different
from the citizens of the country. Everybody
must submit his return,

o 2% wy Wi weEw WP,
i fed & 7y wrar wrga , A A oW
At d AT ATHAT AT | T WA
¥ 9q@ Wt ft ¥ qg weETEe fear
q—24-12-1969 %1 AT 0% ga@ ¥
e, {H—fw 350 ¥l #) fae gray
oF 7 7 3§ qmadt, w1 fae
TR ol 5 7 el & F wweT wAmw
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SHRI RANDHIR SINGH: There is no
defaulter in this House now.

SHRI PILOO MODY: We want an
apology.

SHRI RANDHIR SINGH: The income
tax deducted should be refunded with interest.

o frr Aroaw (awdt) @ W
qgET, W% g IW ATEIT & A
few AfF g gg FTAaa A FH A
AT 0 &7 g aTEETg § WE
foram strg 1 gW g g g Y & B
g W A § AfEw guwr W gErd
aAEATE ¥ F1e Mg | AREF T@H
AR WA WY Fgowa 7 T wmg
... (W) L L.

MR. SPEAKER: T would request you
to please listen to me. After this question was
asked and replied to this list of Members
as already stated in the House was sent to
the Speaker, and the Speaker called a meeting
of all the party leaders and group leaders,
and the whole position was explained to them
and as the exact legal position was still
pending and the whole matter was under
examination, with the consensus of the
leaders, as I see in the proceedings here. . .

SHRI N. K. P, SALVE: Is the legal
position now examined properly? Is- the
position settled and well understood?

MR. SPEAKER: It was under examina-
tion and the Minister wanted that those
names should not be mentioned in the House
unless the whole legal position came out
very clearly and this I did not accpet, I said,
unleas I consult the party leaders. Iconpulted
all the party leaders and the group leaders.
Their names are there; everything is there
and when that position was laid before them,
the Minister was allowed not to present the
tion was not examined; This is the: position.
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st 5w w wwi : AfFT gawr
aer fear 1. . . (wmEwW) . .

MR. SPEAKER: The list was to be
sent to each Member, Normally we don't
allow any questions. And, as the questions
were addressed to me, to get out of the pro-
cedure, that was the only procedure T adopted,
and so T hope the questions addressed to me
were also heard by the Minister. And, if he
likes, he can also make his observations.
That is the only way I can cover this.

SHRI P. C. SETHI: I would like to
clarify one point if you permit,

MR. SPEAKER: The House stands
adjourned for lunch to meet at 2 P.M,

13.05 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at six minutes past Fourteen of the
Clock.

[SHRI VASUDEVAN NAR in the Chair)

PAPER LAID ON THE TABLE—Contd.
ImPorRT TRADE CoNTROL PoLiCY

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): I beg to lay on
the Table a copy of the Import Trade Con-
trol Policy for the year 1970-71. [Placed in
Library. See No. LT-3031/70].

14.07 brs.

STATUTORY RESOLUTION RE: CAL-
CUTTA PORT (AMENDMENT)
' ORDINANCE
' &
CALCUTTA PORT (AMMENDMENT)
BILL

MR. CHATRMAN: The House will now
take up Shri Kanwar Lal Gupta's resolution
regarding disapproval of the Calcutta Port
(Amendment) Ordinance.
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SHRI S. M. BANERIEE (Kanpur): I
rise on a point of order,

MR. CHAIRMAN: On what?

SHRI S. M. BANERJEE: On this parti-
cular motion, I have a point of order. Has
he moved his motion or not? After he moves
the motion, I have a submission to make.

=t wag " g (feet |/w) ¢
awrafa oY, & st mrar § frefafaa
TETT IR F@T g

“qg AT FAFAT 9T (G-
87) segw, 1970 (1970 *T
qEqTIW HEAT 2) F, W1 2 F@EL,
1970 ® Tt gra geariim
o mar ar, fropaeT T g

SHRI S. M. BANERJEE: 1 rise on a
point of order. May I invite your kind atten-
tion to rule 340 which says that:

“At any time after a motion has been
made, a member may move that the debate
on the motion be adjourned.”?

I have received so many telegrams today
from various places in UP, from the Central
Government employees as well as, the State
Government employees, in regard to the
levy of professional tax from 1965.

MR. CHAIRMAN: Order.

SHRI S. M. BANERJEE: Kindly hear

me. . .

MR. CHAIRMAN: No, I do not think
that it is important enough for this kind
of interruption. .

SHRI S. M. BANERJEE: ' I am. moving
the motion under rule 340.

MR. CHAIRMAN: Order, please. Shri
Kanwar Lal Gupta.

SHRIS. M. BANERJEE: Iwant that the

Finance Minister should make a statement
here.

MR. CHAIRMAN: T am sorry.
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SHRI KANWAR LAL GUPTA: This
is a very important thing, and I also support

MR. C'H.AIRMAN This is not the
occasion for it, This is not imprtant enough
for the interruption. of the business of the
Hougse. .

SHRI S. M. BANERJEE: I have given
it under rule 340. You can rule me out after
hearing me, and I shall abide by your ruling.

MR. CHAIRMAN: I have heard him
sufficiently to understand that it is not im-
portant enough for the interruption of the
normal business of the House.

SHRI S. M. BANERJFE: This matter
relates to UP and professional tax has been
levied on the Central Government as well
as State Government employees.

MR. CHAIRMAN: There are many
other occassions when he can raise it.

SHRIS. M. BANERJEE: Unless we raisc
it now, the mischief will be done.

MR. CHAIRMAN: It is not necessary
that the business of the House should be
adjourned. It is an important point. But my
point is that this is not important enough for
the adjournment of the normal business of
the House. 1 do not deny its importance.
1 only say that it is not important enough
for the adjournment of the normal business
of the House at this time of the day.

SHRI1S. M. BANERJEE: Let the House
be adjourned for two hours,

st sSwTe Wi wet (319Y) ¢
gaafa ST, %1 a8 #g Afwg fr so<
W F gF I FEAIL @ |
I 9@ ag SFT FEHE FT
L]
'SHRI S. M. BANERJEE: We have al-
ready written to the Chief Minister. I am
not allergic to Shri Charan Singh.

" 'MR. CHAIRMAN: He may raisc it on
other occasions.
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SHRI S. M. BANERJEE: ' There are all-
India services also. How can this tax be
levied on them?

MR. CHAIRMAN: Is Shri Kanwar Lal
Gupta speaking on his resolution or not?

SHRIS. M. BANERJEE: He is speaking
on profession tax. '
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): I beg to move:

“That the Bill further to amend the
‘Calcutta Port Act, 1890, as passed by
Rajya Sabha, be taken into consideration.”

This is a small and simple Bill, It seeks to
amend the Calcutta Port Act, 1890 with a
view to confer powers on the Commissioners
of Calcutta Port to undertake works or ser-
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vices on behalf of other authorities, including
the State Government. A similar provision
exists in the Major Port Trusts Act, but that
Act does not apply to Calcutta Port which
is governed by its own Act.

The question was raised by the Mover
of the Resolution why this had not been taken
up earlier. Actually, when the Major Port
Trusts Act was framed in 1963, the question
was considered whether it should apply to
Calcutta Port also, but because of the situa-
tion in Calcutta being different, we wanted to
bring a new Act. For that purpose, the Major
Ports Commission is sitting, and it is going
to give its report in a few months and based
on that report, we propose to amend all the
Major ports Acts, including the Calcutta
Port Act, comprehensively.

This amendment has assumed importance
because the West Bengal Government is
considering the construction of a second
bridge on the river Hoogly. For that project
they wanted to give some portion of the work
to the Calcutta Port Commissioners, but the
Commissioners cannot take up the job un-
less the Calcutta Port Act is amended.

In January 1969 it was decided to give a
non-plan loan for a second tridge on the
river Hoogly. Earlier the West Bengal Govern-
ment wanted to pass the Hoogly River Bridge
Act. At that time the President’s rule came
and that Act was passed by the Consultative
Committee. But after the election the new
Government wanted to make some amend-
ment and they passed a new Act in replace-
ment of the President’s Act. When the new
Act was passed and assented to by the Presi-
dent, certain consequential things arose.
What will be the composition of the Bridge
Commissioners? For that they asked us to
amend the Calcutta Port Act. We had introdu-
ced a similar Bill in Rajya Sabha on the last
day of the last session, 24th December, 1969.
It could not be passed, We did not want to
delay the work on the Second bridge on
Hoogly. For that purpose the West Bengal
Government has asked the Central Govern-
ment to bring this Ordinance so that powers
may be given to the Calcutta Port Commis-
sioners and they could undertake this work,
If there was no provision, they could not do
it. That is why we brought this Ordinance.
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There can be no two opinions on bringing
forward an Ordinance for development
purposes, for expediting the matter. The
hon. Mover of the Resolution also said that
it was a very important work and he agreed
with the purpose of the Bill. An enabling
clause had been put in this Bill so that all
things done during that time may also be
incorporated, Section 35 of that Act does not
provide that the Port Commissioners can do
any work on behalf of the State Government.
We are giving that power to the Port Com-
missioner so that they can do any work on
behalf of the State Government. It is a small
and simple measure and I request the House
to pass it.

SHRI KANWAR LAL GUPTA: What
about the points raised by me?

SHRI IQBAL SINGH: He says, why
we had not brought any amendment before.
There was no necessity for this. The Second
Hoogly bridge was sanctioned and the West
Bengal Government wanted to construct that
bridge. That is why the necessity has arisen.
We do not want to amend every Act unneces-
sarily. When a contingency arises, we amend
the Act. He says that Calcutta port should
be modernised. That is what we are doing.
The Farraka barrage is being constructed;
more than Rs, 150 crores are provided so
that water is there in the port for sufficient
depth. In Haldia we are constructing a most
modern port. Now Hoogly brings 12 million
tonnes of silt every year and de-siliting it is
a problem, Some part of it is pushed out
with the river force and some taken in by the
sea force also. For desilting it we bave pro-
vided one of the biggest dredger fleet and we
have sanctioned one more big estuarian
dredger. Still it is a fight against nature;
and within the available resources we are
trying to help them. About 12 millions tonnes
of silt come to be removed annually Farraka
barrage is being constructed for that purpose.

Then, the hon. Member has referred to
pilferage. In this matter, we have taken
steps not only in the Calcutta port but in
other ports also. There is also some improve-
ment, In Calcutta, we have appointed an
anti-pilferage Committee, as also in other
ports.. They meet every month and take
stock of the things and formulate measures
as to how to stop pilferage, and whosoever
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helps them, we also reward them: We have
taken a definite step for preventing pilferage
in the ports through anti-pilferage measures,
With that, there is some improvement in the
situation. T cannot say that there is a total
improvement. Let us wait for some time
more and see how this menace can be met,

Regarding the building, if he can write to
me, giving me the name of the building, I shall
look into it, because the Calcutta port has
got a big area; it may be a private or govern-
ment building. T will certainly look into it
and see to it, If you can give me definite in-
formation.

SHRI KANWAR LAL GUPTA: Let
him make enquiries; what else can I give;
there is no name of the building. It is within
a radius of four furlongs from the docks.
This building is owned by the Shipping
Department of the Government of India.

SHRI IQBAL SINGH: Perhaps in the
radius of four furlongs, even the whole of the
Dalhousie Square is situated. If he can write
to me giving the particulars, I shall sce.

Sir, these are the points which hon. Mem-
bers have made and I have replied to them,
I commend the Bill for the consideration of
the House.

MR. CHAIRMAN: Both the resolu-
tion and the Bill are before the House. The
discussion will be on both. The total time
is two hours. I think for the first reading we
may take an hour and a half, because there
are only a very few amendments.

SHRI M. S. MURTI (Anakapalli): Mr.
Chairman, Sir, ] commend the purpose of
this Bill but I have certain doubts regarding
the actual necessity for amending the Calcutta
Port Act of 1890. 1 fe<l that the Government
has asked these Port Commissioners to con-
struct this bridge on their behalf. I do not
quite understand the meaning of the words
“The Commissioners may undertake to carry
out on behalf of any person (including any
State Government)" I do not know whether
this Ministry wanted to convert the Port
Commissioners into a  contract building
worker. The Port Commissioners have got
their own work to do and they are notable
to do it. They are not able to remove the silt
from the river at the Calcutta port, Tha
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[Shri M. S.. Murti]

Calcutta Port Commissioner have: not yet
been able to cope with thesilt problem. Even
the World Benk has given them a loan. Even
as long ago as 1964, it was pointed out that
the Calcutta port should be improved and the
canstruction should be improved. Ships with
a draught of 36 feet can not get into the
Calcutta port as such, and for obtaining this
draught, big dredgers have to be brought
there. All the silt has also to be removed.
At present,there are only certain portions over
which the ships can sail and enter the
port. When there is enough work for the
Calcutta Port Commissioners which they
are not able to fulfil, I do not know why this
work also is being entrusted to them.

There many be certain technical diffi-
culties in constructing the second bridge on
the Hoogly. 1 have no objection in that
regard. It is very necessary, and even in 1964
the Estimates Committee had gone into the
details ofthis work and they had recommend-
ed. to this Government, but the Govern-
ment have been sleeping over it all these
days; and that is probably for want of finance.
Now that the State Government has taken
up the work, they can readily call for tenders
and ask them to carry on the work. If there
is anything technical and there is some diffi-
culty, there must be some sort of under-
standing between the State Government and
the- Port. Commissioners so that both of

" them can co-ordinate the work and conduct
the work peacefully there. 1 do not know
why this thing has becn given to the Port
Commissioners.
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ment allows the Port Commissioners to take
upon themselves this contract. The second
bridge on the Hoogly is a work of public
concern. It is an essential thing. I wel-
come the purpose for which this power is
being given to the Port Commisstoner, but
I cannot understand the term “any person”.
That means, any private person also can ask
the Port Commissioner to construct a build-
ing for him. In that case, the Port Commis-
soners will convert themselves into a contract
business. That is why I object to the words.
“any persom.”

The improvement of the port as such
should also be taken up. The Haldia port
has not been completed up till now; it has
been pending for so many years. Originally
it was intended to be a lightening port and
not a modern port. I do not know whether
it has been revised. In an area of 80 miles
from the mouth of the river up to the Cal-
cutta port, the sand bars should be removed.
Then only ships with 36 ft. Draft can come
easily. In present day shipping, the DWT
is increasing up to 1 lakh tonnes. Unless
the sandbars are removed, and the port is
modernised, we cannot bring in the ships there
and carry on import-export business. I
appreciate the amendment sought to be
made, but T object to the words “‘any person™.
It should be specifically mentioned that for
this purpose alone it should be done and not
for any other private business. No private
person should be brought into this thing.

SHRIMATI ILA PALCHOUDHURI

Pilferage has been referred to. As pointed
oyt by Shri Kanwar Lal Gupta, especially
during the recent months, there has been an

increase in pilferage cases. 1 request that this.

should be looked into. The Minister himself
has agreed that there is pilferage at the Cal-
cutta port.and said that it has been reduced.
It is not a question of reduction; it must be
completely eliminated from there.

Then there is the wording “of any person™
and “‘such person.” If.it is for a particular
purpose, [ can as well understand it, because

it is. part and parcel of their work also, and-

because ships have to go under this bridge.

L-cam understand it in that case. But whea .
you ask them to constouct it, any such people -

torconsiruss, Lo not-koew how.te Govera-

(Krishnagar): Sir, I am glad that this.
amendment is being made, because it will
enable the Commissioners to take up certain
work which is very necessary to do. I would
remind the House that Calcutta Port actually,
carns for the country Rs. 300 crores of foreign’
exchange every year, Through the Calcutta.
Port, nearly 42 per cent of our exports and
25 per cent of our imports take place. There-
fore, the Calcutta port is very important.,
We want Haldia and we want a second -bridge
over the Hooghty. But:the sand-bars have-
to be dredged effectively. Quite: ofterr tho-
drogers, that have beon previded, are not:
commissioned, because they go owt ofiorder,
They are very.specialised dredgere-and 1.com.
gratulate  the. misister for:  getting: thiose
dredgess. Bud:somstisnes; twy: asc nos able



20l  Statutory Res. and

to function. I hope they would have lesser
periods of non-functioning and the sand
bars will be quickly removed.

Coming to the pilots, piloting of the ships
in the Hoogly is one of the most specialised
jobs in the world and I hope the pilots would
be kept satisfied in every way, because if
they are not satisfiea, the whole port cannot
function. Therefore, T would plead that the
grievances of the pilots should be removed
a8 quickly as possible.

There is a commission going into the pay
structure of all dock woskers. Whether
Calcutta port dock workers are going to be
assimilated into that structure is yet to be
settled. 1 hope the Calcutta port deck workers
will get their full dues and the Calcutta port,
with all its possibilities will be fully developed
and be the pride of Calcutta and India.

SHRI LOBO PRABHU (Udipi): Sir,
the story of Calcutta is a sad one. Having
been the first port in this country, it is now the
fourth, Out of a total of 550 lakh tonnes of
freight, Calcutta now has only 90 lakh tonnes
while Bombay has 180 lakh tonnes. Itis a
matter for serious consideration for this
ministry, which has a direct responsibility
because the port commission is under it. The
port commission of Calcutta was the first
port commission and. it should have deserved
more attention than what the ministry has
given to it.

Five cauescan be isolated becausse of which
we can say the ministry has not paid atten-
tion to Calcutta port. Calcutta port is con-
gested with barges. There is no means yet
discovered of reducing the time lost by the
barges, which obstruct the steamers from
coming into the berths, This is a long-stand-
ing complaint on which no action has been
taken.

Secondly, there is the question of inade-
quate storage. Although the Calcutta dock
freight has been going down, it happens that
the storage provided is still inadequate and
that much of the freight has to be exposed
to the elements and is also subject to, as my
hon. friend has mentioned, pilferage on a
very large and almost organised scale.

Thizdly, thers.is .the. gpestien .of mechani-
onbside;, Althongh: Calcusta: ws: thic: fist:
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port in respect of establishment and in res-
pect of size it is now the last port in the way
of mechanised aids. You have no proper
lifting arrangements, you have no cranes and
there is such a woeful lack of these things
that you have the position that steamers
have to take on an average 2.6 days for
berthing. This is the figure for 1966-67. L
may mention here that so inefficient is this
port that the latest report available in our
library, received in December, 1969, is or
the year 1966-67. We are no more up to date
than that and the Ministry has not seen that
the Annual Report is promptly sent every
year. According to that report, you have this
position that it takes 2.6 days for berthing,
and each day lost means an expenditure of
Rs. 11,000 to 12,000. This is increasing from
day to day and the turn-round is becoming
a serious burden due to the inefficiency of the
Port Commission.

Fourthly, sinoe my hon. friends are here
I'am glad to point out this, we have the worst
kind of labour organisation and the most
worst kind of labour troubles in Calcutta.
I would like to give some figures., 1 have
already mentioned that Calcutta handles
only half the freight of Bombay. But the
labour employed in Caloutta is 42,000 as
against 30,000 in Bombay and 20,000 in
Madras which' handles 60 lakhs tonnes.
There is no proportion in the work done and
the labour employed in the port.

T am glad the lady Member raised the
question of equating of salary of port workers
in Calcutta with those obtaining in the rest
of the country, But I wish they would also
equate the return, the productivity of the
labour of Calcutta, with those in the rest of
the country.

SHRIMATI ILA PALCHOUDHURI:
1 was referring to equating the salaries of
port workers: with those of port and dock
workers in other ports of India. Cakutta
port workers. do as gpod work as any-
body else.

SHRI LOBO PRABHU: Then, the big-
geat problem is. that Calcutta is a sick river.
1 do not say the Proviace but the. river.

SHRI. INDRAJIT GUPTA. (Alipere):.
Caloutta.is nat . river.
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SHRI LOBO PRABHU: Calcutta port
is on a sick river; I would like to amend it
for the benefit of my hon. friend. Now this
river has to be seen how revived,

I am glad my hon. friend has raised the
question of the Farraka barrage, which is a
relevant one. Why is it that this barrage,
which was supposed to be completed this
years, does not seem to be in the process of
completion even for another two years. You
have every reason to expedite the construction
of this barrage because time only means
accumulation of more objections from
Pakistan. They claimed only 3 million cusecs
carlier. Now they have gone up to 40 million
cusecs. If you delay the physical construction
you are likely to allow the accumulation of
larger claims by Pakistan. So, I would like
to enter a very strong plea here that whatever
finance is required must be found so that the
Farraka barrage is completed as quickly
as we can. If we fail to do that, Bhagirathi
river will not be able to flush the port and the
Hooghli river will not be able to do its share
work.

At the moment the port can take ships of
only 26 feet draft and that only for a few
months a year. Mention has been made of
the 11 bars which exist. Then, there is conti-
nuous bore in this river unknown anywhere,
which means this is the most hazardous port
in the world and also the most expensive
port in the world. Between 1946 and 1966-67
the freight has been raised ten times and the
freight cost now is nearly double the freight
cost of any other port in the world. You
cannot expect this port to improve until you
reduce the freight costs. Along with the
Farrakka barrage you have to expedite also
the work of Haldia port. This is a matter
where again the Ministry has slipped up.
The construction has been slow.

Thirdly I come to the subject of dredging.
The Minister has informed us that there is a
dredging job unit there. But we have to re-
member that 10 million tonnes of sand or
carth has to be taken out every year.

Have you ‘considered if you have that
amount of dredging capacity 7—not only the
capacity of the vessels you engage but the
capacity of thoese vessels as demonstrated
and as it is brought into play? My informa-
tion is that they do not dredge even S million
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tonnes and the result is that the port every
day is getting silted more and more. The
subject of dredging is important not only
here but to all ports in the country. It is my
own calculations that it is unadequate I would
like the Minister to consult his officials there
and satisfy this House that it is adequate.
You make the mistake of not providing
enough dredgers. There is work now in
Mangalore port, in Tuticorin port and in
Paradeep for excavation of something like
25 million cubic ft. There are only two
dredging vessels—MOT I & MOT IIL. You
have placed an order for one dredger with
the Garden Reach Workshops. Now that
workshop has a record of taking 34 months
to complete a dredger for Paradeep with the
result that that port has almost become a
total loss. This Garden Reach workshop
promised that within 9 months of getting the
plans, they will get this dredger. This is
impossible. I would like you here now
that you get a commitment from the Defence
Ministry that they could complete that dred-
ger. If not, you many buy a dredger from
abroad as you proposed to do. You had a
contract. You buy a dredger from Yugo-
slavia or some far-eastern country, which you
cancelled because of the hope of getting this
dredger from Garden Reach. Otherwise,
there is a dredger available with the Madras
port which may be abailable in the month
of May at a lower cost than what they con-
tracted five years ago. Now if you do not
engage that dredger, what is going to be the
result? Your work will come to a standstill.

1 am speaking of Mangalore port. I have
some knowledge of development of that port
Mangalore requires an excavation of ten
million tonnes of earth. They are providing
one dredger only. Even that has not yet
arrived although they said that it would
arrive on 1st April. This dredger can only
excavate 1.25 million tonnes of earth. The
Garden Reach Cutter dredger may not be
available for years and you have placed
an order only for a hopper dredger. A hopper
dredger does not arise now. We want a cutter
dredger atonce. If you fail to provide them
a cutter dredger immediately, the result will
be that the amount of Rs. 25 crores which is
being spent on Mongalore will be an idle
investment from 1972, the scheduled date.
Just calculate the interest and see to yourself
as to how you can say that two small dredgers
and a hypothetical problematic dredger from
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the Garden Reach workshop plus a hopper
dredger can complete this work. These dred-
gers can only do, according to my calcula-
tion—I would like to be corrected if I am
wrong—even if we include the Garden Reach
workshop dredger, 5 million cubic feet of
earth whereas you have a job of 25 million
cubic feet. At this rate it will five years for
you to complete the work of Tuticorin and at
Mangalore which will mean in other words
that you have to pay interest for 3 years
amounting to perhaps 10 or 12 crores of
rupees becaue you will not spend Rs. 3
crores and acquire a dredger here and now.
Therefore, I warn you, I warn this country
and this Government which has failed to
anticipate the requirements of the ports.
I might mention here that because the Madras
port work was not taken up quickly and was
not completed in 1968, the cost has arisen
from Rs. 4.6 crores to Rs. 15 crores. It is
one small work and that work is so bad that
they have to ecmploy tugs to take the ships
into the port and these tugs are not going to
be ready for 2 years. It means that instead
of 1968 your port will be working only in
1973. This is a disgrace. This is almost
something to condemn the Ministry, to
condemn the Minister, not the particular
Ministers, but the whole line of Ministers
who have failed the country in anticipating
the just requirements of our ports.

SHRI INDRAJIT GUPTA: Mr. Chair-
man, Sir, I admire Mr. Lobo Prabhu for
the industriousness with which he has tried
to study the problems of Calcutta port.
(Interruptions)

SHRI IQBAL SINGH: Hc was talking
more of Mangalore port than of Calcutta
port.

SHRI INDRAJIT GUPTA: I cannot
resist the temptation to just mention two
points because I do not think he is aware of
this, while I agree with what he has said.
One is that the existing dredger fleet of Cal-
cutta port has not been utilised to the maxi-
mum possible capacity apart from the ques-
tion of acquiring new dredgers. There are
reports of Estimates committee and other
bodies which show that the existing dredgers
are being wasted. Second thing I may tcll
Mr. Lobo Prabhu is that however many
dredgers you acquire, there will not be much
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of a qualitative improvement because the
mud, the silt, which is taken out of the river
by the dredger is put back into the river.
This is not a new thing. This is a thing which
I have been raising for last 15 years,
The mud is taken out and it is put back

into the river at another place. There is
no arrangement by which you adopt modern
methods for dumping this silt on the shore
and use that for some other purpose. This
is a perpetual vicious circle going on like
this. However, this is not the purpose of this
amending Bill on which I want to say a few
words. The Minister has not given a con-
vincing reply to Mr. Kanwar Lal Gupta’s
objection as to why there has been a delay
in bringing the ordinance. He has also taken
objection to the ordinance being promulgated
during inter-session. But I say there has
been a great amount of delay in bringing
forward this Bill because this Second Hooghly
Bridge Act was passed by the West Bengal
Government in July, 1969. It was enacted.
Once that Act was passed, immediately it
was necessary to amend this Bill so that the
Bridge Commissioners could be appointed.
In that case it would have very well been done
in the last session of Parliament. There was
no need of delay and in passing an ordinance
and then this amending Bill. However, better
late than never.

The only point I wish to deal with in a
few minutes at my disposal is that the UF
Government before appointing the Bridge
Commissioners which was done only recently
after the Ordinance was promulgated, had
been carrying on a long dialogue and
discussion with the Government of India
regarding what type of bridge should be
built. Two questions had been raised.
The Port Commissioners were insisting
for a long time and they are still insisting
that the new bridge must be a high
bridge, a bridge under which ocean-going
steamers can pass. That means to say that it
has to be a bridge of 125’ above the river.
The present Howrah bridge which many of
you must have seen and crossed also is 35’
above the water surface. The probable
height will be, if the Calcutta Port Commis-
sioners’ plan is accepted, 120’ and in terms
of expenditure, this means the difference
between building a high and a low bridge
will be somewhere in the neighbourhood of
betwecn Rs. 8 to 10 crores. Why are the Port
Commissioners insisting on a high bridge?
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1 do not know. If you are famitiar with the
topography of the river there, the bridge is
to be built south of the Howrah bridge and
between the existing Howrah bridge and the
proposed new bridge there are what are
known as jetties belonging to the Calcutta
Port Commissioners which are not part of
the docks proper but some old jetties which
are there on the riverfront, which are used
for loading and unloading of the ships.
These jetties are very old—I don’t know how
many years old, probaktly, nearly 100 years
old. They are in very bad shape. They are
out of date. They badly require renovation.
In fact, the expert view of engineers is that
these jetties are obsolele now and they should
be gradually dismantled. But the Port Com-
missioners have been insisting that because
these jetties are being used and continue to
be used, therefore, the new bridge, when it is
built, must be high enough to allow the
ocean going vessels which come up the river
to cross under that bridge to go up to the
jetties. The United Front Government had
been arguing with them that the Port Com-
missioner’s own report—they have got a
term called projection report—upto the year
1980 showed that whatever work of loading
and unloading and handling of cargo will
be done by these jetties right up to 1980
would easily be accommodated in the King
George's Dock. The King George’s Dock
whichis inthe Docks proper can accom-
modate that amount of work which the Port
Commissioners themselves project as the
capacity of the jetties right up to the year
1980. Still they go on insisting that those
old obsolete jetties must be kept working and
therefore there must be a high bridge and
therefore the money of Rs. 8 to Rs. 10 crores
extra must be found and West Bengal must
be saddled with that burden. I could not
understand this. If the Port Commissioners
had their own plans for renovating and
modernising the jetties then there would be
some force in their arguments. They have
got to such plan. They were asked to pro-
duce whatever plan they have got for renovat-
ing the jetties. They said, we have no plan.
That means, these jetties will naturally be
dismantled, have to be dismantled, and
abandoned, but simply in the name of those
jetties this 120’ high bridge is being insisted
upon and ultimately, Sir, I regret to say
this,—I asked our own United Front Govern-
ment Mimisters: Why did you agree to this?
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You should insist on a low bridge which is
much cheaper. You can have two low bridges
across the river for the price of one high
bridge; and everybody knows from the traffic
problems of Calcutta that only one more
bridge is not what is required. For any city
like Calcutta in other parts of the world
they have half a dozen bridges across the
river. They said that they found ultimately
that if they did not agree, if they went on
arguing and pressing for a low bridge ulti-
mately this would become an excuse for the
Government of India to shelve the whole
thing altogether and no bridge would be
built for another 10 or 20 years, The Minis-
ter in charge had come here last year at the
time when Mr. Morarji Desai was still the
Finance Minister. He came to discuss with
him the gquestion of sharing the expenses
of this and when he raised then the question
of the high bridge versus the low bridge—
I heard it from himself—Mr. Morarji Desai
immediately jumped at the idea and said:
Oh, there is a controversy about high bridge
and low bridge; very good, let us put the
whole thing into cold storage and have a
fresh survey. Then he hurriedly said; “All
right, does not matter, let us have a high
bridge; something is better than nothing.
We cannot go on with that one Howrah
bridge any more.” Now, Sir, everybody
knows, the Minister also knows, that the
high bridge of 120" above the river water
really requires a vast approach work. The
bridge itself is not the problem. The problem
is the approaches to the bridge. A 120 feet
high bridge will require vast area on both
sides of the bridge which would have to be
taken over and developed as the approach
to the bridge. And, the calculation is that
out of 16.5 crores which is now the total
estimate for the new bridge, only Rs. 4 crores
will be spent on the bridge itself. The remain-
ing amount of Rs. 12 crores or Rs. 11 1/2
crores will be required for all the approach
work. It will become a bottleneck in traffic.
It is not going to assist traffic at all. It will
become a bottle-neck; but all this has been
due to this obstinate interference by the Port
Commissioners that they must have a bridge
under which the vessels can reach those
obsolete jetties which are going to be diss
mantled anyhow,

Therefore, Sir, my contention is that if
you insist on having this kigh level bridge
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because of the Port Commissoner’s so-called
expert advice then, the West Bengal budget
should not be saddied with this burden.

Why should we be saddled with this ? In
that case you have agreed to give a loan
towards the expenses of construction, I
would demand and plead that instead of a
loan, they should be given an outright grant
if you are going to carry on with this scheme
of the high-level bridge.

The other point is to mitigate to some
extent the bottleneck which is going to be
caused, this project is going to cause you
more complications than anything else the
way it is being designed. There is a point at
the Howrah end of the proposed bridge.
It is National Highway Number Six. That
connection has to be made. Otherwise there
is no point in having this bridge also. As the
hon. Minister knows, there is a scheme which
is pending for a long time, called the Kona
Express Way. This Kona Express-way's
total cost is Rs. 5 crores which can provide
a link between the Howrah-end of the pro-
posed bridge and the National Highway
Number 6. So, my submission is that the
Kona Express Way should not be seen in
isolation as a separate project of its own but
as part and parcel of this new project. The
bridge is not something in isolation. It has
to be connected with the whole surrounding
traffic network. Otherwise, it makes no
sense at all,

Therefore, I would req the Government
to see that the cost of this Kona Express
Way which is estimated at Rs. 5 crores to
link the Howrah-end of the bridge with
Mational Highway Number 6 should be taken
up as part of the bridge project and that should
also be financed by the Central Government
because this is part of a National Highway
and National artery which serves not only
one Calcutta city but it has the outlet and
inlet for the vast amount of trade and com-
merce which is of national importance. That
is all T have got to say. I would once again—
1 do not know if it is too late—plead with you
to please consult some other engineers—there
are expert engineers in the world—apart
from the Port Commissioner and ask them
whether these high bridges are essential or
not. Why should this huge expenditure be
gone in for a high bridge? Two low bridges
can be constructed at the same cost and those
bridges would greatly assist the flow of tra-

CHAITRA 1Q, 1892 (SAKA) Calcuttd Port (Amdr.) Bill 210

ffic across the river from both directions and
ease the congestion problems of the Calcutta
City whem there is no plan either to renovate
the jetties or to scrap them by taking over
their work to King George's Dock, other-
wise the second bridge is going to prove

white elephant. :
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-SHRI H. N. MUKEBRJEE (Calcutta
North-East): 1 am very grateful to you
for having given me this opportunity, be-
cnuse I want to take advantage of it to draw
the attention of the hon. Minister 0.8 matter

which I have previously tried to bring before
the notice of his predecessors like Shri Raj
Bahadur but in which nothing very much has
been done.

I take it that Government are sincere in
the assumption that the Calcutta port, in
spite of the sickness and decay to which it
has been subjected of late continues to play
a very large part in the economy of our coun-
try and deserves to be protected and even
expanded to the extent possible. But that
brings into focus an idea of the future of
the river.

I have my doubts in regard to even the
Farakka barrage being an answer to the
questions that beset this very difficult river.
I remember having read in some technical
dissertations how the nature of the river is
such that at the mouth of the river—and
there are so many branches and sub-branches
of the mighty rivers which congeal so to
speak on the Bay of Bengal at what is called
the continential shelf of the Bay of Bengal—
the currents operate in such a way that sand
and silt accumulate and rush through the
Hoogly and the Bhagirath unlike in the
eastern part of the country; Pakistan is
lucky in that regard. The continental shelf
is such that the sand and the silt come to our
part of the country and they rush inside
whenever the flow-tide takes place. The
Farakka barrage is not likely to be an ade-
quate answer because the bed of the river
has risen considerabley and it is very uneven,
with the result that the volume of water which
is likely to be released by the Farakka barrage
is not very likely to be able to counteract the
pressure of sand and silt which the flow-
tide brings from the Bay of Bengal into the
river. And the result is that according to
scientific dissertations, the remedy ought to
be hydrological investigations at the conti-
nental shelf of the Bay of Bengal in order to
make it impossible for that stupendous in-
vasion of sand and silt into our river. Till
this is done, not very much is likely to happen
mhe Calcutta port is not going to be

Besides, there are other rivers like the
Rupnarain, which are wide but which are
not at all deep except perhaps in some areas
River training schemes are not there at all.
Those rivers have to be narrowed so that the
flow of the water gan be very much quicket
than it is.
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There are many other branches of rivers
and sub-rivers which have not been trained
and tamed at all, with the result that the
flow of water with which we can counteract
the rush of silt and sand from the ocean
can be stronger than it is. This part of the
subject is not discussed at all. We think of the
Farakka Barrage as a sort of talisman, but
this talisman may not work. Many of our
engineers turn a blind eye on future diffi-
culties; only they take hold of the problem
of the present and try to get an adhoc solu-
tion, which would be no solution at all. Just
as in the case of the bridges, we know how
the thing is going to be shelved. We know
that the approach roads to a 120 ft. high
bridge can never be manipulated out of the
land which can be scooped out of that part
of Calcutta, You cannot just get it even if
you do away with the Calcutta Maidan
which is the lungs of the city. You will never
be able to have that kind of approach to the
bridge if the bridge is going to be 120 ft. high,

Bo all these gimmickries, so to speak, on
the part of our technicians and engi s do
not appear to lead to some very tangible
result. My suggestion to the Minister is that
these things have to be considered very care-
fully. Certain things which need to be done
at once must have priority, but let us not also
forget some of the long-term aspects of the
problem, and 1 do hope that if Calcutta port
is to be saved, we do not depend entirely
on the Farakka Barrage matter. That would
not be a solution of the problem; other con-
comitant jobs have got to be taken hold of
as soon as ever that is possible.

I thank you for the opportunity given to
me to butt in to say a few words.

SHRI S. KUNDU (Balasore): 1 take the
liberty to speak on certain matters connected
with the port worksrs. There is a news in the
press today that the Port and Dock Workers’
Wage Board has given certain recommenda-
tions. When we think of port development,
we should not forget that a vital part of it is
connected with the living condition of port
workers.

In these recommendations given after a
prolonged period of four to five years. The
Qovernment have excepted with ‘ify’ and
‘buts’,  One of the recammendations says
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that it should be implemented with retros-
pective effect from Ist January, 1969. The
Wage Board has been sitting for the last four
years. In this one-clause Bill there is absolu-
tely nothing about it. This would have been
generally welcomed all over by the two lakh
port and dock workers if retrospective effect
had been given from the time the Board was
constituted.

There is another snag so far as the port
workers of Calcutta are concerned. The
Govt. have said as follows, I quote “The
question of the fitment of the dock workers
at Calcutta port in the wage structure re-
commended by the Board will be examined
separately with a view to ascertaining whether
any adjustments need to be made in their
case, and orders in this regard would be
issued soon,”” 1 do not know how many
years it will take for another inquiry to make
these adjustments about their different salary
and wage grades. They have been told they
will continue to pay the house rent which they
are paying now regarding the house which
have been allotted to them by the port autho-
rities, till a decision is taken in this regard.
That decision also has been avoided in theése
recommendations.

Though belated, still I welcome the majo-
rity decisions of the Wage Board and urge
Government ‘not to sit over its ‘'ifs' and
‘buts’ but try to immediately implement it
and help the 2 lakh port and dock
workers

While speaking about Paradeep ports,
naturally a reference to Paradeep whieh is the
deepest port in India is irresistible.

MR. CHAIRMAN: I do not think that
the Minister will be in a position to answer
your point because we are concerned with
a small point regarding Calcutta.

" SHRI S. KUNDU: The Minister ought
to know it thoroughly and lct us hopt he can
answer.

SHRI S. K. TAPURIAH (Pali): Thal is
what you think.

SHRI 8. KUNDU: l-lehillpmn
et us hope.:
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Paradeep is one of the deepest ports in
India where the bottom is completely of soil
content. That means that this port can be
excavated to any depth and 1 am told that
the experts have said that this port can be
made one of the deepest ports in the world
and big tankers up to two lakh tonnes can
come to this port. But I am surprised to see
that the Government is showing such a step-
motherly attitude to this port and is not look-
ing into its problem. T am told no serious
study has been made. There has been deve-
lopment of other ports, but correspondingly
the money which has been allotted to Para-
deep is very small. Though recently the con-
struction of a cargo berth was inaugurated,
there ought to be several such berths cons-
tructed there so that the requirements of the
port could be met. Orissa being a backward
State, its industrial development depends on
the quick progress of this port and other
minor ports, Therefore, I would urge that
the Minister, while replying, should give a
specific assurance that he will take some
definite steps to see that this port is deve-
loped and built quickly so as to catch up
with the major ports of India because with
its development it will become onc of the
biggest ports not only in India but in the
world. .

SHRI IQBAL SINGH: All the Members
who have spoken on this Bill have supported
the laudable objective of constructing the
second bridge on the river Hoogly.

Some other points were also made. Most
of the Members, especially Shri Indrajit
Gupta and Prof. Mukerjee, have spoken
about the high level and low level bridge.
This question of the high level and low level
bridge has been thoroughly sorted out in the
last ten years and more. In 1964 the CMPO,
their consultants, the West Bengal Govern-
ment and all parties considered all the aspects,
technical and non-technical. Not being a
technical man I cannot say much. After that
when the decision was taken, again the West
Bengal Government asked us to re-think
on this, We have again examined it in con-
sultation with the technical people of the
Roads Wing along with others and I can
assure my hon. friend Shri Indrajit Gupta
that T have myself read the whole thing from
A to Z and re-examined it from all aspects
and how for it is going to affect Calcutta
port by siltation. Not only is Calcutta & port

one of the most important institutions through
which the trade and commerce of North
Indian Statcs passes, but for the develop-
ment of Bengal and that part of the country
there should be no hazard to this port. No
other port has to encounter such natural
hazards as the Calcutta port has to. There
may be a saving of Rs. 5 crores today but
tomorrow history will say that the persons
who decided on those matters had not taken
the wider interest into consideration, 1t was
considered; we considered Outram ghat and
Prince ghat also. With the flushing of the
Hooghly by Farakka water we propose to
solve some problems. We should not put
impediments in that. It is practically accept-
ed by every hydrological engincer that if we
put it at a low level the piers will increase the
silt. We are spending Rs. 150 crores for the
solution of that problem. 1t is 4,000 feet from
the main turning circle. If we put another
big impediment, it is bound to increase silt.

SHR1 INDRAJIT GUPTA: Has the
present Howrah bridge got any piers? You
can build btridges without piers.

SHRI IQBAL SINGH: As I explained,
it had been gone through. Mr. Lobo Prabhu
pointed out that it takes 2.6 days to bring a
ship from the main sea to Calcutta port.
There must be holding capacity in Calcutta
port; mooring must be there. We cannot take
all the ships inside; we have to hirth them
at the outside moorings. 38 moorings out of
the 85 moorings which Cualcutta port has
got will be beyond this bridge. This bridge
will bz about 4,000 feet from the main turning
circle. When the ship is brought to the port,
it is not done on its own force, You cannot
apply the brakes and ask them to stop. This
is not a big margin by international standards.
Perhaps it is below the minimum. Our pilots
are operating there. As I said, the ship is
not moved on its own force; it is done by
tugs. In these circumstances, should we
increase their hazards? I had myself gone to
Calcutta and consulted them and in fact
cross-examined them: why are you objecting
to a low level bridge when the State Govern-
ment wanted it?7 After considering their
explanation, I am convinced that it is in the
interest of Bengal and Calcutta and also
North-east India to do like this. The hon.
Member said that we wanted to shelve it.
We are the first persons to say that this will
solve spme problems. We have seen the pro-
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blem from all angles. There was a big engi-
neer who also supported that view. Not
only our people in the Roads Wing but also
the Calcutta Port Commissioner, their con-
sultants, their hydraulic department, the
Calcutta Metropolitan  Organisation, all
these have supported us. If the technical
persons say somcthing and T feel it is in the
interest of Calcutta, should T agree to some-
thing else? Tomorrow if siltation increases,
people will ask: why have you spent Rs, 150
crores and then put up another obstacle?
That is the whole point. The hon. Member
says we should also give a grant. I do not
know where it will lead to. The loan which
we have provided is outside the plan. We
have provided for a loan of this size because
that was a special problem. We cannot
compare this problem with any other pro-
blem. Calcutta being a premier city, the
biggest city of this country, it is our endeavour
to find a solution to its problems. For that
purpose, we have provided a loan.

Another point was made out, Mr, Indra-
jit Gupta has already informed us that in
July, 1969, that Act was passed by the West
Bengal Assembly. That Act was assented
to. In the last session itself we had intro-
duced this Bill, but we could not find time to
take it up. 1t is entirely for this House, for
the Business Advisory Committee; but this
was introducedin the other House and passed.
There was a delay of two months. Ewen if
we were parties to the delay of two months,
we have brought out the Ordinance so that
Bridge Commissioners were appointed in
order that they could start the work.

Regarding siltation in the Hoogly, it is
quite a major problem; there is the problem
of boretides and bars, I have seen them
myself. 1 have taken the enginecrs with me
and asked them what could be the solution.
We are giving them all possible assistance.
We have given to the Calcutta port one of
the higgest estuarian dredgers, which is the
biggest not only in this country but in this
part of the world, so that these problems
could be solved. if not totally, at least, parti-
ally thus giving some relief.

There are 14 bars. Every bar is an obstacle,
and overy bar create a problem. Sometimes
their behaviour changes. Sometimes when
you deal with them in one way, the hydraulic
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pressure acts in the other way. When we are
taking away the silt from one place and are
putting it in another place, we require some
land. And after a long study, we are dealing
with the silt problem in such a way that the
silt does not return again to the same place.
The experts have studied this problem and we
have taken their advice also. Calcutta has
got a number of dredgers, big, small and
medium-sized. 1t has the biggest dredger
fleet in India. But still the problem is great.

Reference was made that Calcutta port is
not running at a profit. Shri Bhagaban Das
made a point about it. We appointed the
Bhattacharya Committee, and it gave us the
report, and we have accepted most of its
recommendations. We give 50 per cent of
the cost for river maintenance and entire
cost of Bhagirathi-Hooghly river training
works amounting to Rs. 11 crores. All
these problems are sought to be solved and
these projects are going to help Calcuttaport.

We are taking steps on our side also. It
is not that we are simply not agreeing to the
low level bridge. We are taking from our
side also a big programme for helping the
Calcutta port. Haldia is there, which is being
appreciated by all. We are going to spend
about Rs. 58 crores on it. We have taken it
up on a priority basis; so that it may be com-
pleted and a satellite port may be created.
1 hope that with all these things, increasing
the draught at Calcutta port, training of the
rivers Hoogly and Bhagirathi, flushing of the
waters from the Farakka, and with the in-
crease in the dredging fleet at the Calcutta
port, Calcutta port is bound to improve,
and that all these improvement will have
a good effect on the Calcutta port, and we
hope to restore to it the old glory: it is one
of the major ports, and a premier port of our
country.

In the fourth Five Year Plan also, one-
fifth of the amount for the ports is being
spent for the Calcutta port and Haldia and
these training works. There are eight major
ports, and one-fifth is being spent on Cal-
cutta. The problems arc big; they require
big assistance. Without that, there could
be no solution.

Some Members asked why we are putting
in these words, “sny persoa.”” That is be-
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cause a similar clause does exist in the major
Port Trusts Acts. We have put in those
words, because it is not only the State
Government. The river Hoogly and Bagi-
rathi, upto Farakka will be under the river
regime, under the Port Commissioners.
Suppose somebody wants to construct a
small jetty. He will be doing the work in his
own area. The Calcutta Port Commis-
sioners do not want to become contractors.
But in the river regime, it is proper that the
Port Commissioners do the work and no-
body else should be allowed to do the work.
The work may be done for the Corporation,
for the State Government or for an indivi-
dual, but it should be done by the Port
Commissioners. There is a similar provision
in the Major Port Trusts Act. I hope those
friends who were having some misapprehen-
sion on this point will be now satisfied.

Mr. Lobo Prabhu talked about Mangalore
port. I do not know, Mr, Chairman, whether
1 should reply to that, but he is an ex-ICS
man and he should give the figures rightly.
In Mangalore, we are dredging only 11
million cubic metres. For that we are making
all efforts. We have sorted out the problems
of Mangalore and Paradeep also. We have
sanctioned a new cargo berth for Paradeep.
We have again restorad the depth to 39"
That is a big help. We employed contractors
and restored it in 1% years.

SHRI S. KUNDU: It is your duty to do
it. What is the help?

SHRI 1IQBAL SINGH: I mean help to
the port. 1 am not talking of the State
Government. We did it in spite of the State
Government not giving the land to us.

SHRI §. KUNDU: What about the rock
free bottom port to which I referred?

SHRI IQBAL SINGH: This is the first
time you have brought it to my notice. I am
not an expert. I cannot reply to it off hand.

Sir, I have replied to most of the points
and I move that the Bill may be taken into
consideration.

ofl Fa ™ g . gl Wy,
ww i §0 fadgy aff Fgw | WA
AERY ¥ qaTaT § fF vt AT §

TR W o g w310 @efr ) Afes
R T § 5 ead A s 2
gt | gY wwar § fF gad @ are A
JWE I | F I 1T Argen §
gq yrefor fifae 7 o fewd o
et &, 9% g § g T 759

TR

weft wgET A wwr & fF frada,
T, F1 07 ¥ 7 0F XS T A
€ &1 AFFT 39 FRET FY aA7C ATH F
arg oY #1E FEETA ghEE A 9IT
o ST qgw &Y aeg W g )
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ga% fag dar agiaw w7 swiw Al w@r
afge ? o waTw & fE A wiew
gg WAt fs gaar qadt gf &, geft
gt aRgafm araa ¥ rrmi R

MR. SPEAKER: 1 will now have to put
the Resolution to the vote of the House.

SHRI KANWAR LAL GUPTA: Sir,
1 am not against the Bill as such. So, T do not
want to press my Resolution.

MR. SPEAKER: Has the hon. Member
the leave of the House to withdraw his
Statutory Resolution?

SOME HON. MEMBERS: Yes.
The Resolution was, by leave, withdrawn,
MR. SPEAKER: The question is:

“That the Bill further to amend the
Calcutta Port Act, 1890, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. SPEAKER: We will now take up
clause by clause consideration.

Clause 2—(Insertion of new section 35A in
Bengal Act 3 of 1890)
SHRI SHIVA CHANDRA JHA (Madhu-
bani): 1 beg to move:
Page 1, line 6,—

after “may" insert—

“after due and prompt intimation
to the Union Government”.(1)

wSgW Wgreq, W faeds & @
FIAF gErewraows a3hgE Y, €W
AT WY T FIA F, AR TG TH
fatias &7 @47 §, T8 TN &, TEA
e faare A &Y war | fwe ot s
% AT geraw w1 qEE ¢ w2 ¥
wgi faar g—
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“The Commissioners may undertake
to carry out on behalf of any person (in-
cluding any State Government) any works
or services or any class of works or services
on such terms and conditions as may be
agreed upon between the Commissioners
and such person™

e ¥ F g gg W
fea sma—

“after due and prompt intimation to
the Union Government.”

¥ §0 417 #Y wrAan g 5 s
FEaER T aEga AR A&
gilfgareg &, saE-ANAT F&F
#1 ag F1E w17 Homw A g7 f I
ag I8 F &7 g7 A T g
&1 3, ¥few F wrgar § fs ag fafaw
®1 ¥ 9% AT 4% T T fraas
# ars g oy Frfgy 1 gARAAY AdY,
afew fea ag g &w wifew &t omw
fEdag s EFITFT@IE |

AT €Y A AT g
SHRI LOBO PRABHU: I beg to move:

Page 1, line 7,
for “person” substitute—
“public authority™ (2)

Page 1, line 9,—
Jor “person”™ substitute—

“public authority provided no
liability arises to the finances of
the Port” (3).

Sir, I have moved two amendments. The
first one has been supported by Shri M. S.
Murti and also by Shri Indrajit Gupta.
I would compliment the Minister for his
ability in avoiding all coritentious points.
He has the very gracious way of saying that
he has himself been to Calcutta or he has
himself read the file. But we would like to



228 Sratutory Res. and CHAITRA 10, 1892 (SAKA) Calcutia Port (Amds.) Bill 226

be convinced of his reasons for coming to
certain conclusions.

Shri Indrajit Gupta raised two vital points.
Firstly, 120 ft. high bridge was considered
necessary only to reach the jetties. It was
pointed out that it was not necessary to have
these jetties because the King George Dock
could be expanded. You have not said a
word on that. All that you have said is that
for ten years from 1960 this has been pending,
that certain engineers have given their con-
currence and, therefore, this bridge should
be 120 ft. high. You have to consider what
it means to have a bridge of that height. The
approach roads are going to be changed, the
whole topography is going to be changed,
the houses will go, the other roads will go
and, as he pointed out, it is going to cost
Rs, 12 crores for the approach roads.
It can mean 12 years to complete that. In
the meanwhile, this is going to be a bridge
to be seen and not to be used. So, I would
suggest, however competent your engineers
are, however competent your port trust is,
this is a matter on which second opinion, a
world opinion, if necessary, be taken because
it involves a big investment and it involves
a very big risk.

Now, coming to Mr. Murti’s support, and
it is very necessary, we should amend this
clause to restrict the powers that you are
giving to the Calcutta Port Trust. I would
like you to please read the provisions which
you are making, that is that the Commis-
sioner may undertake to carry out, on behalf
of any person, including any State Govern-
ment, any works or service or any class of
works on such terms and conditions that
may be agreed upon, I cannot think of any-
thing more permissive. This is a kind of
blanket power. Tomorrow, the Calcutta
Port Commissioner can undertake to build
house for me because “any State"is involved.
Is it necessary for you to give all this power
to the Calcutta Port Trust?

As I have already mentioned, they have
42,000 people employed and, in spite of being
so over-staffed, they have paid in the year
under review as much as Rs. 123 lakhs as
overtime. Why are you giving them a
blanket permission that they can do any-
thing they like in this reckless manner? You
have to consider, when you give this blanket

power, that you may be committing yourself
to a very large expenditure. It is possible
that they will take a contract by itself; it is
possible that they will take mere supervision
work, These are very large risks; there are
different altermatives which can involve loss
to the Port Trust. They have already in-
curred a loss of Rs. 3 crores last year. Do you
want to add to it by taking over this construc-
tion? Please do something. Instead of “any
person”, at least, say, “any public authority™,
1 do not think the port trust is competent
to do this work. You also add, according to
my second amendment, that whatever work
they do should not involve a loss to the Port
Trust. The Port Trust is a highly incompe-
tent body; it is a highly indebted body to the
Centre and it is a body which is not doing
its own work.

Lastly, you have completely avoided the
subject of dredging. That is very important
for this country. I have said it very clearly
that, according to the dredging capacity you
have, if you work properly, it will take 5 years
to do the work which is already on hand.
You have not given a reply to this. I am
not referring to Mangalore. You forget
about Mangalore. What about Paradeep,
Vizag, Kandla and Goa? What is your
dredging capacity that you think you can
complete the work with just one dredger
that you are going to buy from abroad and
the dredger that your Garden Reach work-
shop is going to make. You cannot avoid
that issue, You are going to involve this
country into a very large expenditure if a
part of work that of dock is completed and
the dredging is not done at the same time.

SHRI IQBAL SINGH: As far as the
first point made by my hon. friend, Shri
Shiv Chandra Jha, is concerned, as to why
they are taking the contract, I may tell him
one thing that even for any contract or any-
thing or any work that is to be done by the
Calcutta Port Commissioner, they must get
the estimates approved by the Government if
the value is more than Rs, 2 lakhs. Even if
your amendment is not accepted, they will
come to the Government and the Govern-
ment will scrutinise it. According to Sec. 48
of the Calcutta Port Act Government will
give them sanction. I do not think there is
any need for this, That provision is already
there. Actually people are asking the other
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way round. They are asking that these are
autonomous bodies and they may be given
more freedom and may be given more auto-
nomy. For Everything costing more than
Rs. 2 lakhs they have to come to the Central
Government,

Secondly, the budget of the Calcutta Port
Commissioners comes to the Government
for sanction. They cannot do anything with-
out the permission. Regarding the second
point Mr. Lobo Prabhu has made, as I ex-
plained there is a similar provision in the
Major Port Trusts Act which applies to
Mormugao Vizag, Paradeep, Cochin and
Kandla. When nowhere it has been misused
how can I presume that the Calcutta Port
Commissioners will misuse it? There is
another point. We are giving the powers so
that they may be able to do the second
Howrah Bridge work. For that power we
have proposed a similar clause which was
in the Major Port Trusts Act.

As I explained Calcutta Port regime is
much more long. Suppose tomorrow they
say that somebody wanted that this jetty
might be put up this way, the Calcutta Port
Commissioners will not allow him to put up
that jetty in that way. They will put it up.
They can do the work for anybody because
there are so many other things in extending
the regime. Tomorrow the Corporation can
ask them. Some shipbuilding concern also
may ask them ‘You do this’. They cannot
do that for anybody.

Regarding the dredging capacity, 1 have
explained to the hon. House in detail. Cal-
cutta modernisation problem is not the
modernisation of the cranes. Calcutta has
got enough cranes. Calcutta modernisation
problem is increas in depth and in the draft
for which we are spending large amounts.
That is the biggest modernisation programme
of Calcutta. Calcutta has got enough modern
cranes. We are putting up a new satellite
modem port in order to supplement the
capacity of’Calcutta. These are the bigger
modernisation programmes.  With these
words I am sorry I cannot accept the amend-
ment.

SHRI RANGA (Srikakulam): My hon.
friend has not explained as to what would
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be the disadvantage if the simple amendment
suggested by my hon. friend, Shri Lobo
Prabhu, comes to be accepted by the House.
He only said that in other acts there are
similar provisions. Therefore, there is no
harm in continuing. He has read out and he
has made it clear that it is too wide and too
drastic an authority to be given to them.
On the other hand he wanted to circums-
cribe it in a very reasonable wording by say-
ing ‘public authority’. You get it done on
behalf of any public authority provided no
liability arises to the finances of the port.
What is your answer? You did not give any
answer. What is the harm in accepting this
amendment. You simply said, ‘What is the
harm in going ahead without the amend-
ment 7’

SHRI IQBAL SINGH: May I say a few
words regarding what is said by the learned
professor? I explained that this provision
is already in Major Ports Trusts Act. There
was not a single instance of misuse. How can
T presume that Calcutta Port Commissioners
will misuse?

I explained that the Calcutta port has a
regime of the river about 120 miles on one
side and that will be increased on the other
side. There can be so many other problems,
Suppose tomorrow there is a problem. Cal-
cutta Port Commissioners say that the regime
has to be increased in that way for that pur-
pose. There is the case of siltation. You
want to put the silt material in a certain place.
They do not have the power to put that silt
material. They may say ‘We cannot do the
work for that person’. For all these things,
it is more desirable to give this power to
Calcutta Port authority. It is not being
misused. I cannot accept the amendment,

MR. SPEAKER: We have had enough
discussion. We have to take up the next
Bill also.

I will put the amendment of Shri Shiva
Chandra Jha to the vote of the House.

Amendment No. 1 was put and negatived,

MR. SPEAKER: I will now put Amend-
ment No. 2 of Shri Lobo Prabhu to the vote
of the House. :
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The question is:
Page 1, line 7,

Division No. 20]

Abraham, Shri K. M.
Amat, Shri D.

Anjanappa, Shri B.
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Dass, Shri C.

Deb, Shri D. N.

Deo, Shri R. R. Singh
Dipa, Shri A.

Esthose, Shri P. P.

Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Kandappan, Shri S.
Katham, Shri B. N.
Khan, Shri Ghayoor Ali
Kushwah, Shri Yeshwant Singh
Menon, Shri Vishwanatha
Modak, Shri B. K.

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda

Ahmed. Shri F. A.
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri Hem

Basu, Dr. Maitreyee
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri K. G.
Dinesh Singh, Shri’ )
Pwivedi, Shri Nageshwar
‘Gandhi, Shrimati Indira
Ganga Devi, Shrimati

for “person” substitute— '_
“public authority™ (2)

The Lok Sabha divided i
AYES [16.01 hrs.

Murti, Shri M. S.

Naik, Shri R. V.

MNambiar, Shri

Nayar, Dr. Sushila

Pandey, Shri Vishwa MNath

Parmar, Shri Bhaljibhai

Patel, Shri J. H.

Patil Shri. S. K.

Pramanik, Shri J. N.

Ramamoorthy, Shri §. P.

Ramamurti, Shri P.

Ramani, Shri K

Ranga, Shri

Reddy, Shrimati Sudha V.

Satya Narain Singh, Shrj

Sen, Shri P. G.

Shah, Shrimati Jayaben

Shah, Shri T. P. '

Sharma, Shri Yajna Datt

Sheo Narain, Shri

Supakar, Shri Sradhkar

Tapuriah, Shri 8. K.

Tyagi, Shri Om Prakash

Umanath, Shri

Vajpayce, Shri Atal Bihari

Vidyarthi, Shri Ram Swaru
NOES

Gautam, Shri C. D.

Gavit, Shri Tukaram

Guha, Shri Samar

Hem Raj, Shri

Jadhav, Shri V. N.

Kesri, Shri Sitaram

Khan, Shri Latafat Ali

Khan, Shri M. A,

Kinder Lal, Shri -

Kotoki, Shri Liladhar

Kushok Bakula, Shri

Laskar, Shri N. R.

Maharaj Singh, Shri

Mandal, Shri B, P.

Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath

Mishra, Shri G. §..

Mondal, Shri Jugal

Oraon, Shri Kartik

Pant, Shri K. C.
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Paokai Haokip, Shri
Parthasarathy, Shri

Patil, Shri Anantrao
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaieh, Shri
Raj Deo Singh, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Rana, Shri M. B.
Randhir Singh, Shri

Rao, Dr. K. L.

Rao, Shri K. Narayana
Reddi, Shri G. S.

Reddy, Shri Surender
Roy, Shri Bishwanath
Roy. Shrimati Uma
Sadhu Ram, Shri

Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Yogendra
Shastri, Shri Sheopujan
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Sidheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri Satya Narayan
Sonar, Dr. A. G.
Sonavane, Shri

Tiwary, Shri D, N.
Tiwary, Shri K. N.
Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Yadab, Shri N. P.

MR. SPEAKER: The result* of the
division is: Ayes—53; Noes—86

The motion was mepatived,
MR. SPEAKER: I shall now put amend-

ment No. 3 of Shri Lobo Prabhu to Clause
2 to the vote of the House.

Amendment No. 3 was put and
negatived,
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MR. SPEAKER: The question is.
“That clause 2 stand part of the Bill”.

The miotion was adopted.
Clause 2 was added to the Bill.

Clauses 3, 4, 1 the Enacting Formula and
the Title were added to the Bill.

SHRI IQBAL SINGH: 1 beg to move:
“That the Bill be passed.”

MR. SPEAKER: Motion moved:

“That the Bill be passed.”

SHRI SAMAR GUHA: Sir, I want to
speak for a few minutes at the Third Reading.

MR. SPEAKER: Shri Indrajit Gupta.

SHRI INDRAJIT GUPTA: Sir, the
argument put forward by the hon. Minister
in favour of the high level bridge has nothing
to do with the use or disuse of these jetties.
His only argument was based on the advice
of the engineers that if there is a low level
bridge, then it will have to be built on piers
and if that is done, it is likely to increase the
siltation. I agree with him that if a bridge
is built on piers in the Hoogly river, there is
overy likelihood of siltation being increased
and that should be avoided. But what I fail
to understand is this. Why assume that such
a low level bridge should be constructed on
piers? The existing Howrah bridge is only
35 above the river. It is not built on piers.
The modern bridge building technique has
developed so much that the question of plers
does not arise. This is an old and outmoded
technique. I do not know why the engineer
has put the scare that if there is a low bridge
built on piers the siltation will increase and
therefore we must avoid it and therefore we
must have a high bridge and therefore it must
be 120’ at a cost of Rs. 16 crores. This makes
it impossible to build the approach roads.
I would very much be obliged if you will
kindly give a second look at the project
because you have failed to convince us and
tell us the reason for not having a low level
bridge without piers.

*The fo.lowing members also recorded their votes for AYES: Sarvshri Shri Gopel
Saboo, Arjun Singh Bhadoria, J. B. Singh and Lobo Prabhu,
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That would be the real thing that would
‘be required to-day for relieving the conges-
tion problems. )

That is all I want to say.
MR. SPEAKER: Shri Samar Guha.

SHRI SAMAR GUHA (Contai): Sir,
I support this Bill for this reason. My con-
cern is that any person may be a contractor
but that contractor may be required to do
something or he may be debarred to do some
other thing. That is not my concern. My
concern is that Calcutta is suffering from
terrific problems of traffic movement. And
it is the experience of everybody that when-
ever they pass through Howrah Bridge for
hours together there istraffic jam. Almost
everyday the traffic jam is found over the
Howrah bridge. Mr. Chairman, I had given
the figures when I had discussed at Calcutta
about the terrific traffic problem. And there
is frequent dislocation of traffic over the
single bridge—Howrah bridge connecting
Calcutta, 1 want to draw the attention of
Government that nowhere in the case of big
cities like London and elsewhere there is such

a big river where there is only one single

bridge. There are a number of bridges there.
But Government have now agreed at least
to have one more bridge. Actually the roads
to Calcutta and Howrah cover the two indus-
trial belts on either side of the Hoogly river
and they go 40 or 50 miles upstream on the
two sides of it. Therefore, one single bridge
will be insufficient. There should be more
of them. That is also the recommendation
of the CMPO. But at least they have decided
to have one more bridge. My main concern
is how long it will take to be completed. We
Should consider this from all aspects, the
traffic, trade, port facilities and strategic
considerations. Calcutta port is so vital.
It is known to everybody that Calcutta deals
with 50 per cent of our oversea trade and
nearly 40 per cent of the inland trade of the
whole eastern region. What is the exact
time by which this bridge is to be completed
and will it be possible to see that the second
bridge is built as early as possible? In build-
ing the second bridge, will it be ensured that
the engineering and consultancy will be abso-
lutely Indian and no foreign engineers or
knowhow will be employed so that we pro-
vide full scope to our engineers in this. Again
I ask whether the bridge will be completed
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within the shortest possible time and what
will be that period required, as it is a vital
artery between Calcutta and Howrah and
is essential for the survival of Calcutta port
and city,

SHRI IQBAL SINGH: Shri Indrajit
Gupta again raised the question of the high
level bridge. I think I explained it in depth
why we have agreed to a high level bridge.
Then he said that T have not spoken about
the Calcutta jetty. I have said in my earlier
observations that it was agreed by us in-
cluding the CMPO and their consulting
engincers. Secondly, it will be hazardous
for the bridge to have a low-level because
siltation may increase.

SHRI INDRAJIT GUPTA: Without
piers also?

SHRI IQBAL SINGH: It will be a navi-
gational hazard because the turning circle
of the Calcutta port will be about 4,000 ft.
from that bridge, if it is a low level bridge.
T explained also that when ships are brought
to port they are not on their own power
but on tug power. That is also a navigational
hazard. Calcutta port is of a special nature
where the holding capacity must be maximum
because it takes 2-3 days to come into and go
out of the port. So that capacity has to be
more than that of any other port. How can
we afford not to utilise 41 per cent of our
holding capacity ?

SHRI INDRAJIT GUPTA: By ex-
panding King George's Dock you can do it.

SHRI 1QBAL SINGH: In Calcutta jet-
ties are also required and we are making
full use of them, and that will be in the in-
terests of the port of Calcutta also. Consi-
dering all aspects, the jetties, the holding
capacity, siltation and navigational hazards,
I have explained that it is desirable to have
a high level bridge. Besides, all the technical
persons have agreed on this. Politicians may
disagree, but not one technical person has
told me that it will be more in the interests
of the Calcutta port and Bengal to adopt this
hazardous course which is being recom-
mended and which is not desirable. 1 hope
this will satisfy him.

Regarding the time that will be taken,
it is the project of the West Bengal Govern-
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ment. We will do only a part of the job.
What the West Bengal Government and the
Bridge Commissioners will say, whether
they will require consultancy or not I do not
know. It is not for me, it is for the West
Bengal Government to decide, but they have
told me that they will take at least five years
and they will try to complete it within that
time from the start of the work.

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

16.11 hrs.

STATUTORY RESOLUTION RE, ESSEN-
TIAL COMMODITIES (AMENDMENT)
CONTINUANCE ORDINANCE; AND
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL

MR. SPEAKER: We take up the Reso-
lution and the Bill. They will be discussed
together as already intimated. The time
allotted is two hours,

AN HON, MEMBER.: The time may be
extended.

MR. SPEAKER: This has been fixed by
the Business Advisory Committee and
approved by the House.
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w1 T B @ Y, T T
¥ forg #r¢ Qe fawr W oy, qa

MARCH 31, 1970

Commodities (Amdt.) 236
Continvance Bill

FA aarar @ anfge fowd @\l
T F AT AT AT &7 FLATL
®T g7 &Y AT HE | T A A AHA
WY 1964 ¥ 7g fawr e ¥ fag
FATAT 74T g1, W g5 faware fammar
war a1 f& 99 ag fegfa gz smoft o=
ag s gATE Fr AOAT | IER AR
1966 § 1968 a% ¥g I+ AT 574
A4t wien Fga & fF ag F19T 1971
T a@AT 4Ifgy | g TF A
ATHAT & |

T oY femgqEs 1 yeTe § g6
T FR § | TF A1 98 6 w=aT grar
I H ALATIN & IAT qg &
7g faw g8 @ew & gmwA @rdr ) &t
qifeaTie % Smad & FawT qrE,
TAET 9T GIEF FHL  GET-AES
T 1 F forg wegrdw ondy Fy &,
ag WG T FAAT AGY | W AHT AT
ug ATH a7 fF gEET mwg dvaar v
@1 §, 7R o9 § W) I9Er "eE-
YOFAT & A7 FTHTL FT 48 W 47 6 39
9EY FGT I FEFT W qT & qTHA
ATHT | 1 47 fqgas A Far gy
9 §a ¥ &= AT A7ge, 9% @
LT & % fogy &7 F17 & W1 &R
T FTH &, IT%1 5a% forg o Frprary
afgg | sFg@araTg. . .

weaw wERW - WY T T 9T
a7 WgEE § |

of FATAT 7o : WOFTT FT Y |
WL ug 9gd wewdqu fadww & ar
gak fag T &1 a1 A AT w
a9 g 391 7Y faran ? a9 TR
¥ gad faq wedw o fear 1 faw
FHT ¥ G Y &1 far § Iad fog
# geet frmr ST e §

whmiwry? whaiaigm



237  Statutory Res. and CHAITRA 10, 1892 (SAKA)

Essential
weITded TEEH &, it afew ffaww @,
Ig%T AT aETavE § | TE T T
ay & v foeft o sarferr ®Y 9@t @wdt
ZET & w7 & 97 qwAT IS
Fa # av wdiw ot A Qv wd
"I & wT R graw & Ffew 9 ES
[T HT AT AT AGA €1 w4 ! wAw
oo 7Y feqfa & &Y 1964 W oY ? T
afcfeqfoat ager 1€ & 7 1964 W 3W
Fw A feZmw QF 41| wrw gud fedww
G g1 fear 1 el g R @
faam | Fwdvg aeT A g2 fear gAY
&, afasiw wsw T 7 feiww
G 7ET ITT | FTO7 0% ¢ FF ag Al
aTgaT 5 T T F g dw f,
FTTIF W17 vy g ey wreer
T 99 ¥ 6, a8 wetdee foufe &
faars & | =T gATT WA W
IEH TF THTCH A} grar ArfEgy | F4qw
7g fawt GA-feamifes H1T @+ o
a8 & 1w i fRET w7 QoA
faq &= 27 @Ry § W fHC gawT
e A 7g FT 3T WA | A wAAT
g Fagfraagaraa g gaF vAwa
ar ag & ff weost gafr hiwad &
FIT FIfRTF 7E & | AT AEFT Fq
% § A1 AT W AT AFA &, [HLAT
HGFA §, AT I g AHA S | IAF
FEAF AR wiwee ot dEaT FT A
"I AT Al | Fr oY P
St Fre § ga v w71 Jifqem § e
O FaT § U Z14°9 g1 5 § | 7
TF 79T FTTT FI1 FAT A2 § | HIL
W 7 @Ay & fF §o #9739 §
A smasy RS ST Fre #7 qgg
war AT =fge 1 e aET w@w
ot & 7 F1qF ag o §, wrew R
FTHITTOF A WE § | I qav
Wt 7@ & FAFNY F{T T A
g T N RE a1 A, AR
i g Y @ & a1 T ek gy

Commodities (Amdr) 238
Continuance Bill

® § 1 TAfae @ fror § #§ e
L

arsr ot fefe gue o &, T
AT SR GTF B A FT QA ¥ g
TS BT | FATR T AT TG W=7
dargaT & | # qg @Y 7 wgm i W
=¥ AT 1o EY §, A ot AT #
Y ¢ ot 7 & or=-w: ad ggd
oY | W g & SavaT gfaur § At &
farerd ¥ 1 gy msfy s ¥ 77 wr
o qT 3w # OF wgie A g A7feT |
HifF T TS FY GIER w/A ¥
s=ar § | oWt ag At wgrwr fw 1971
a% ga 9Yo Qo 480 FT HATT AFL
TE A | S g afdeafy § ax wm
wfeefrde & e aopTe 1971 a& T
s FY qgET ARAT Y P w1971 7%
ag faw arp @ 7

% fedw @ & at ¥ sar %
THAATEE § Y ool Fgd g (%
AT ey {9 ¥ @, e v wgy
& f g fergeam a1 feeen 7 &, 7@
FFaTT AFT FTHHT A 7
FX § 1 FHFAT ¥ FrO0 H, AT
a1 Faw ¥, ferga & sA-ww §
TE T IHE WY | IR faq aTE
fezeww Gae agt @ WTEAY, v A
THT FT AL TG HAT AGAT | IR
fag w=d graew A &, AfFT €7 A
¥ fog awdt graew § | A et T
"TEHt FY M2we AG F wwea, fadt
#) fgwrora Agf FTAT ATgAT | AT AE
AFFET FT @ § ITH [ AR T
Tt famdt anfgg | SfeT oa% fag
oY %3 (% WIrEq & qrHT 7g) SO0Av
wifgy | & gawt AR & fag dare Al
g1 & g fr wd oft Wl e
AHFT X AT AN, TR TR
w& war frert Tifgg | AfeT dwT A
£ fr saeY wrg & W T el



29  Stotutory Res. and
Essential

[sft waz = =]
wq 99, ¢4 7 g fF A S B
W@ | gg W F AEY Agar | gafag
Y TS AT JHLI § q9 8 AT #0
& TG

1964 R Ug @ AT & | W9 B:
AEZITCE | TH WA A WG HAT
ferar @ ? aar S3ww o1 gH F1A Fr AT
w;? A fEHF Ay
o wyafer @t @), &% Tl
&, feedrequr &= Y, Srewwa S &
T A A EEF VA G | Y I
qrge & ? © A A S FTH AR
Fr wifgy a1 ¥ g WA fear g ?
# 7 Twwar 5 535 & &7 ot ST
TUEATY | FAE AT gAT | o
o1 gred gudy & a8 19 faw & wroow
g, 98 39 areq gudr & fF ¢
w3 g1 T &, WA FT FT & awf
aug q Y € | qEEd: g w7 ¥
gﬂagﬂﬂgltﬁqﬂwmaﬁ

]

3§ oF & " ot iy i
Qg § FEET 7T AT FFATY 1 AT
g frwem § fr dfies dege T &
STOF qTF ATEHY X AT GrE Y, wOA
FE FY I, AT T F HY U<
2\ I TEA FT AN WG FEAT
faar 2 7 ATed Adiw S ffes frne
g, Wk w o efgafres
T oY, IEHT AT quE ¥ §, IEET
gT9d a0 a7 four § AR ST B2
R § IHT 9 T fFaTd | S
&Y e s g fear | FEg W
TG &7 AT 9g BN 97 g ©: Gt §
o Wt gTET 99 T g §
AR | THEY FTH FT WG HOF I3
¥ AR Ed A ww A G g

Wt & T § wwr @ fig
frqr ? wm¥ wgy fs @ v T

MARCH 31, 1970

Commodities (Amdt,) 240
Continuance Bill

g e F el o g o
e F fashfy | & Fge § e
T A WA T, AT W
T g & | Y frel & w0
F7AT 9% & A 9T {FaT fFar 4,
T AT I /9 gAT | F Y wgav fewdr
o, & 7Y St fRae fiar 1 e
7g #7 "Far § & dar faar mar o
3% feama & gawt ag fargn mam fis oy
geft mifee § wgft s gat T
¥ srradfY, F 7 ey | 3w gFe w5y
sy qifafess sowRfar &1 s
T | O A F sme & fag
THEET TR T4 AT | e aerd
QEHT T FT g aOFT TEE |
oo fediorme &7 ag ad*T adt ¢ 1
aqAT gt #1 A9gT T F fag, ol
qref #1 qwg T & fag wew dar
?z‘sru&tw"rfaﬁmmﬁm%m
T |

firarer g wTaN 0T | HTOA T
fF 19069 ¥ 8422 XU qET WHAA
Ffeq aFg | WX EUTL WIRHAT TEA
Fafave g 7q | F ST AT
fiF ga¥ fopaa wred g o ? fager
Fod AT F9 9T g6 F qgq |
wFear 9@ FiE § mwy ar wfage &
Fg i 21 7E) I AT 98y W g
oTE< CA%E AT 9T A | SEwr
mmoT Atfewrf fear 7 @ gAsT o
st f Aifewrd agf garag ) T A=
¥ ag qg Arfewrf gam AT Tg WY
Afrge ¥ aTET HT9E FW 9T A
g g fix fagenr wew faege w6 @
o | dfiee e g AT N §
BR-B1 FHAIL AT A I §, AWE
dwa §, v a=% § ST & W
aFyT § |

W <@ ¥ wr fe e wtg



241 Statwtory Res. aid  CHAITRA 10, 1892 (SAKA)
Essential

#2T G wifgq | W o e Ay
& o At Sy we s fear ot &,
BIA-BE TET T WL FT foqr amar
ZITwIdTR R IET | g| wEw
TfeT gAY wr E fF oY wmAc E X
o el ¥ dur @ & 1 7w F Srar
& Fop T o AT &7 qar A AT
¥ v ITFTRR AR TF
Tt A gEL BT OF A9 I | IHqHT
¥ Wt frr g | wwRT A R
O QO R FT TR G feam w7 g
WY 93 I FHFMETC FT THY FT §
Tq | IHY 77T FF TrEw gga }, aU g9
&, AfFT IaF g1 T f5 o oFa
O W Y 9T &7 qaT gAT AR 947
wiff a¥ faar go § Fwee qga |
dfr s www foar 5 g wwete
gl R TF AR JART THY FL AEL HT
fear | @ a) ¥ i AT
BIZ-g12 AW F THF F W AT
T WK qEaE Svl F7 Qifafoad
seafan & fag agraar &1 € )

uTY 39 fF Irerer & qw @< qEy
fam are ag7 fag o &, Teafa F W
g A g STy E s
T T QA F& I 471C FiF,
T AR W Q@ T § | s e
WX T TP AT IaFT AfeefEFa
7 AR 78 gF 9 § T gy v o -
AT E, ¥ e wd, ofde w1 A1 geRt
fefee v A wiferw w3 | dfer g
Fop 19 7 Y }, 17 TR ¥ 3@
e 7 & | AT aowr A w
{7 wTwTT I A g el a3 dag R
¥ wrz 7T o AT § W owg A et
¥z xwn weer fear fe g aar g
AT I ag AT } AT Y | IET
uTrafE FHT HT wY q9 57 Y
aifE Y wogax § g fefaer @ =<
a¥ | gy w1 eTor gg grav § s

Commoditles (Amdr) 243
Continuance Bill

HRT g9 @ Bt W @ @,
dfice el & aw freflt W @
&1 WA TTesT, Fedty o, fad, I}
wif St 5 & W% oy oo i
Iar A FfErd ! Ao e dr
FTIA B AT TALGY | VAT HTOS A
AT T F qEAE W w63
I aY 7% & & awrw A &
9T A F feuw § F faw @r g
HAT AT TW AT ATETET T A §
fs a8 #gw FT I, I FWT &Y
W aE ¥ qgA ag faar ar awar g0
T AL ¥ TW qg WY WA GATE R
Gy AfFT g A A gAT ) w
& fs F3 ar &t o & A gmFy Aifew
19 949 F1 WY A1 I9F 1% SHEAr
g forar sromr 1 x® dra wfa,
aw, frard srrfe oY o § oT TG |
STSAHT FART H1GT I I | AT
FTH 0T ATGAT A% G T HEAT
WFAY | IRAY AT AFT W
FEFAT A &1 AT | TH A HY AT
W T R T F wER & fag
FRAN AN G /Y| T TR ¥
THT e fear ST wr &

oT9 Fgr & % wre g Ffaw e
g /X TR GIR & G919 (HeT &
AfeT vy 3G fn FraeY wafear ofr
& ar fipa wEgT AW H | e fed
Y FE AT T | €W AT qg I
sfefedan 7§ &, a9 & 1) wrar
g | T S O § g qoreran & g amr
afge, waF AT afl § | Lquz v
wfeg, w1 gaoa adf & 1 AfeT guwT
afi & T 8, 1% g & Tgae wT
g H &, St ¥ e F At w0 gy
&\ YU qawy g8 § F e fedft wr
T W W IERT A F7 AT oy
7%, uxe Wit 7 &, I T @

g1



243 Statutory Res. ond -
Essential

[t w2 @ qur]

W TR T § 1 Ame oy amr AR
it | Treafy o amy wrew v aard
wrer feeeft § avreafir st sofr &1 Sfiew
W GE@ 9§ Tg WORT oxE-A
W wfas Tt o s & faer qwar
P FATFNB A AT AW @Y )
st ¥ Wy 9 A TRy oF g A
frer ww & 1 fET 3 o Ao W
A WTF AT ATORY AT AT T 1 A”
™ Fe @ Y AfeT 5 o IR
O T S o e @ €
e Y TR F
I WY 91T §B T W &)

W agr g iy fE B T
QU F1 9 fae | FaT a7 gy
Y 4% il ¥ AT § a7 AT TEEY owe
FLATCFCAT§ | wfper afeer swe-
A T @ g o o Hro
Zr &, a7 @ o o q o aw
wifwz & @1 W W Fer Ao 0T
AwE | TG WM TB AL T E
T T IR TR g1 & 1
HTES & I 9T gHA &[T &qrAv 47, =gt
oY ggwT geawTE gwrar | et
S aEe ¥ T N E ) ww
= 7T Y FIre A grAT AvfRw ? W
qTE ATERE & | T I TEE A7 O -
Faw ez A AT & | HfeeT s Y
Yy at odz w1 freelt & wrgerw
8 fomr qT B2 W & TR ATET
w1 Y kg gemr § eo0-70 T
9T &OET T | [EAY &Y ¥ F W
QAN AT | FTEH IR wgr
it grm? st grgfo A e adt
gt 7 wT 'R #7 gRefeddY gt
g W @ 7w ifedratior stk
qeETEN  fedT yTEdE WRdT ¥
frg v §, a1 ¥ gowre & fg g £
T gE wY oY gE% "= 9T

MARCH 31, 1970

Commoditles (Amdr) M
Continuance Bill

STt anfge | AfET  FoRe X s
T ®Y qATHEY A Qe & fag
Fré w7w T IITAT

o fereY <o *7 oHfEeT qr wdw
g &, Y 99 <Y AR & 4% I T
et & 1 wfe ware ey s o
ahfadt agf &, a1 feT ag =y forad oY
FY TH 9T fa¥, g Iad ar K wnd
FraTgy T st & 1 o AN
ag Fergee frar ar e I BT s
grew T §, ¥ 22 aw@e Az wifegr
g Aoy §, wafw qgr F Fefai
faw 2, 6 a1 7 @z wifiez &Y § 1
wifgr gewre o9 fae wvafay wr
FO9 1 A FT &, arfw oS "y
gedt qavgar s 7 | & <wvgat
AR AT FTCATR WY ARG FX
&\ forarer & A T Fro Fro T FHTEA
FTRTC HT 4T 47 3@ G 7 qgar &,
FfFT |<FTC IR QF F9T FT AT
% AT T AR AT I TS FT g%
gifam § fF g g7 TaAt qATHTE G
T FET &1

wifgx & 4 ag w7 T § f
FIA HTT TN § g WU A G
guiT | Wt IF IS arfedt w1 S
fag a4 A oF famfes qdaw
T & i e geeawT o
Y gEwEHE 1 WIT WA wOR
rafaez Fgv & € a8 wwer gw A
g aelt § | yEw A A WY § e
STEWNE TFTT ATY | WAC G g
HIwfores T HW-5 FCT § WL AN
[, A g8 T s Anfee fiw qe
ferow w1 AT | wORT HY Arferat- araRr
¥ wwfafees I Trfge ol o
foafees ool moanft ofeg o
FTEw Wy ¢ fggam #Y fwwe gfwr



M3 Statutory Res. and
Essential

Haargaa | faadt 7 ¥ ga aer
srefey 1 FaTe-TITH Frav 8, s wA
AT ZT & 1 TAFY QA w7 T FY AT
3 fo g g9l gar it orfeee
FY 1 2, waAr oy #Y Hadfas
I AT 7 A ¥ I A
froremr s T ¥

| 78 fawt & qaw: fadra ¥ af g
affT 97 92 & 5 awere fasgw
& F1 A7 faw AF<ATE § | qEA 7B
Qe FTAT AiET a7 7K TES g
wifases &t A FT IhEY 4T )
AR FLFTT AT H1 AT F7 ¥ fag
T AT farer Y, A g wEwT adan
F | gW 77 741 912 fF sdw wrafor
argifdn F3 ) Far +37 v wY wEw
I Tifg, - Sfes wfra &7 Tz A 37
AT TR FTAT FT 6T AT FTAT
3T A & gafwg & g faet & o
famar FTm §

"MR. SPEAKER: Resolutlon moved:

“This House disapproved of the
Bssential Commodities (Amendment)
Continuance Ordinance, 1969 (Ordinance

No. 10 of 1969) promuigated by the Presi-
dent on the 30th December, 1969.”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY): Mr. Spesker, Sir, on. behalf
of Shri Fakhruddin Ali Ahmed, I beg to
move: '

“Tbnt the Blll to continue the Essen—
“tiat Commodities (Amendment) Act, 1964,
for a further period, as passed by Rajya
Sabha, be taken: into copsideration.™

The Bill seeks to extend the period of
operation of the Essential Commodities
(Amendment) Act, 1964 for a further perlod
of two years after 31-12-69.

The Essential Commodities (Amendment)

CHAITRA 10, 1892 (S4KA)
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Act, 1964 had insetted Section 12A in the
Essential Commodities Act, 1955. This
Section provides that the Central Govern-
ment may, in the interest of production,
supply or distribytion of any essential com-
modity and other relevant considerations,
by notification in the official gazette, specify
an order made under Section 3 of the Act
to be special order and when such a noti-
fication is issued, the contravention of the
said order can be tried summarily. The Act
of 1964 also inserted Section 8A in the Cri-
minal Law Amendment Act, 1952 which
empowers the Special Judge trying an offence,
specified under Sub-Section (1) of Section 6
of the Criminal Law Amendment Act, 1952,
alleged to have been committed bv a public
servant in relation to the contravention of any
special order as notified under Section 12A
of the Essential Commodities Act, 1955, to
try the offence summarily. The period of
operation of the Essential Commodities
(Amendment) Act, 1964 was originally upto
31st Dacember, 1966 but was extended upto
31-12-1969 by an amending legislationin 1967,

The supply position of a number of essen-
tial commodities continuing to be subject
to spasmodic shortage makes it necessary
for the Central and State Governments to
retain the provision of the Act enabling courts
to try summarily contraventions of the special
orders. All the State Governments, except
the Government of Jammu & Kashmir
(whose reply has not yet been received), and
the Administration of Union Territories are
of the opinion that the provision for summary
trials should be extended beyond its present
expiry date namely 31-12-1969 for a further
period of two years. The Ministry of Food,
Agriculture, Community Development and
Co-operation have declared several orders
issued by the State Governments undar the
Essential Commodities Act as special orders
for purposes of summary trials. We have in
our Ministry also, in the past, declared
certaln orders lssued by the Governments
of Mysore, Maharashtra, Kerala and
Madhya Pradesh as special orders for pur-
poses of summary trials under these provi-
sions,

The Ministry of Home Affairs have been
furnishing statistics of the police cases tried
summarily by special courts in the various
States and Union Territories under the
Essentig]l Commoditios Act, During the
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year 1968, 17960 cases were put up for
summary trial in various States and 6018
persons were convicted. During 1969, 8422
cases were put up for summary trial and
4330 persons were covicted. It will be seen
from the statistics that the State Govern-
ments and Union Territories have been
utilising the provisions for summary trial
under the Essential Commodities Act and
have found these provisions useful. In view
of this, T am certain the hon. Members will
agree with me that the provisions of the
Essential Commodities Act for trying offences
summarily should be extended for a further
period beyond 31-12-1969 and which has
been fixed in the Bill as 2 years,

As the House is aware, this Bill was in-
troduced in the winter session of the Rajya
Sabha on 22-12-1969 but could not be con-
sidered and passed by that House for want
of time. Since the last winter session of the
Parliament had come to a close on 24-12-1969,
and there was need for the continuance of the
provisions for summary trials beyond
31-12-1969, an ordinance was promulgated
by the President on 30-12-1969. By this
Ordinance the duration of the 1964 Amending
Act was extended for a further period of
2 years from 31-12-1969. Tt is now proposed
to replace this ordinance by this Bill. In
view of the issue of the Ordinance, certain
consequential amendments to the Bill have
also become necessary. [T now request that
the Essential Commodities (Amendment)
Continuance Bill, 1969 be considered by
the House.

MR. SPEAKER: Now Mr. Kanwar
Lal Gupta’s Statutory Resolution disapprov-
ing the Ordinance and the Essential Com-
modities (Amendment) Continuance Bill
are both before the House.

SHRI S. M. BANERJEE (Kanpur):
I would like to know when the Home Minis-
ter is going to make a statement on the attemp-
ted murder of Mr. Jyoti Basu.

MR. SPEAKER: He told me that he
would make a statement in the evening. When
will the Home Minister make the statement ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I will check up and let you know, Sir.
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SHRI M. S. MURTI (Anakapalli): This
Bill secks to extend the operation of the
Essential Commodities Act 1964 for a fur-
ther period of 2 years and then the Ordinance
is brought before the House which was pro-
mulgated in December, 1969. 1 wonder
whether there is any need for this action at
all. When the Government is vigilant there
is no need for this at all. They say that it is
because there is delay in getting the approval
of the State Governments that this measure
is brought. The ordinance had to be brought
because it could not be passed by both
Houses of Parliament. I want to know
whether the delay is on the part of the State
Governments or on the part of the Central
Government which took their own time,
Did the Central Government prescribe any
time-limit for the State Governments to send
in their replies? That is the point T would
like to be clarified by this Government.

A number of articles are coming under the
Essential Commodities Act and all these are
in short supply. It has been there for the last
20 or 25 years or even more but yet no attempt
has been made by this Government to in-
crease production and give the articles to the
people at a fair price. This has not been done
so far, There has becn no attempt on their
part to do this. We find that three succes-
sive Five-year Plans are over and we are just
entering into the fourth Five-year Plan but
even then this short supply is there in respect
of various commodities. Our economy is in
shortage; everywhere there is shortage. Take
for example, foodstuffs, steel, iron, sugar,
jute, cement, paper—everything. There is
short supply there. It can be called an eco-
nomy of shortages, We do not know how
we are going to tackle this problem. There
are shortages in respect of various commo-
dities. In the original Act it has been said
that they have powers to bring in anything,
any arable land under cultivation....

16.43 hrs.

[Sar1 K. N. TiwaRY—in the Chair)

... and in that particular and the kind of
foodstuffs that are to be specified by the
Government should be grown. But I ask
this Government whether they have taken
any action in this regard. Did they ask any-
body to grow only a particular type of crops
in any region? Why the Government should
take upon itself all these powers when the
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Government cannot jimplement them ?
Therefore, Sir, 1 cannot understand the
way in which the Government is functioning.
No attempt has been made to produce food-
stuffs and other things which are in short

supply.

There are various things where production
gaps are there. Not only in foodgrains, but
it is there in edible oils, industrial raw
materials, everywhere we find this production
gaps. Even in respect of industrial raw
materials production gaps are there. No
attempt has been made to increase the raw
material supplies. The original Act referes
to proper distribution, proper production and
proper supply at a fair price. But nothing
has been done so far in respect of these
things. What has been done is, as Mr.
Kanwar Lal Gupta says, only blackmarket
is increasing. One Minister here, Mr., K. C,
Pant, when somebody referred to the black-
marketing the other day, said when there are
no controls how can there be a black-market.
That is how they take shelter under these
things.

So far as there is control, how can there
be black-marketing. This is something
strange. I am reminded of a short story which
I have heard when I was in the school. The
Governor visited my school when my teacher
was teaching me Mathematics. The teacher
asked: The thief is running at the rate of
four miles an hour. A policeman is chasing
him at the rate of six miles, What will be the
time taken by him to catch him?" The
Govenor exclaimed by saying ‘is there thief
in the British Government administration?
This is what the Governor himself said. When
there is a shortage, there can be control,
There is black marketing when there is con-
trol. The control is meant only for people
indulging in corrupt practices as also show-
ing favouritism etc. Some people are being
given permits for supplying certain items of
foodstuffs and other commodities.  Only
poor common people and innocent people
are being convicted for this sort of thing and
not those who are indulging in corrupt
practices. The man who is indulging in these
corrupt practices gets away with the booty,
That is how this Act is functioning in our
country and there is no need for giving this
slogan for the common man because the
common man is very much in the lime light
nowadays., Shri Jawabarlal Nehru ‘Dis-
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covered of India® whereas Shrimati Indira
Gandhi discovered ‘commonmen of India’.
For implementation of this Act, wide powers
are being taken by Government to put an
ond to these activities practised by these
people. I hope that Government will also
take into account that there is a planned way
of doing this sort of thing. Why should they
come before the House for extension of this
Act once in two years? During these five
years so many commodities come under the
purview of this Act. There is no plan at
present. But, we find that Government comes
up before the House seeking for extension
of this Act for another two years. This is
not the way of functioning of Government.
There must be a certain planned way of
doing these things and planned way of dis-
tribution of commodities and at a fair price.
Otherwise we cannot check the price of the
commodities, Prices are soaring up every
year and for every ten percent increase in
price, Government go on paying Dearness
Allowance to its employees. If there is a
planned way of production, then only the
question of distribution of commodities at
fair price will come in. What is the hap-
hazard way of seeking for extension of this
act for two years? I think Government
should come before the House with a planned
programme for extension of this Act for
five, six or ten years and beyond that we
do not want to extend this Act. This would
create confidence in the minds of the people—
commonmen. Just now the Minister gave
some figures stating that about 17,800 people
had been involved in the food offences. But
of these only 6,000 people have been con-
victed under this Act. Only innocent people
are punished. Summary trial court is being
created. If anyone goes to the court the
police people harass him. Some of these
officers are indulging in corrupt practices
but they are set free. Only the innocent
people are convicted. Summary trials are
going on. I do not know what is the posi-
tion in other places to put an end to the
blackmarketing that is going on. Something
must be done to put an end to this black-
marketing and the people are assured of their
supplies at a fair and reasonable price. 1
would like to know as to what has been
done in this regard to see that the commodi-
ties are made available to the poor people
at a fair price. I think there shouid be a pro-
per plan before coming to the House for
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asking for extension of this Act two
years.

We do not want to extend this act any-
more. If this is the sort of functioning of this-
Government it would serve no useful purpose’
at all in giving this extension to this Act.

Thank you.
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SHRI S. K. TAPURIAH (Pali): Sir,
it is indeed a very happy day today that the
ultra-progressive Choudhuri Randhir Singh
has become a practical progressive man.
1 forgive him for his distrust and rejection of
Swatantra members, but I appreciate that
he has seen the light of the day and by re-
jecting the permit-quota-licence raj and by
denouncing the monolith of the Food Cor-
poration of India, he has today decided to
accept the Swatantra philosophy.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): That is why they are extend-
ing support to you in Gujarat.

SHRI S. K. TAPURIAH: And, are
supporting you in Orissa ?

SHRI SURENDRANATH DWIVEDY:
There is no support in Orissa; you are mis-
taken. (Interruptions).

SHRI S. K. TAPURIAH: But I would
like to explode one myth which Chaudhary
Randhir Singh tried to propound when he
tried to mention the type of cloth that we
use. When we use this terrylene or man-
made yarn in our bush-shirts we are paying
quite a good sum to the exchequer. If I pay
Rs. 100 for my bushshirt I am paying Rs.
50 to the State because 100 per cent duty is
imposed on it. But when these people buy
Khaddar for their kurta or jacket they rob
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The French have a saying “‘drive nature
away and it returns with a gallop”. Destroy
the free market and you create a blackmarket.
You overwhelm the people with a plethora
of laws and regulations and you create a
general disrespect for law. This is what this
Bill is going to do.

The main underlying idea of the Act, as
1 understand it and as you probably under-
stand it, is to check the rise in prices and to
regulate the distribution of scarce essential
commodities. But has the Act succeeded in
it? The answer in one word is *No".

In the last seven years the index number of
commodity prices has gone up by 74 per
cent. If we take the prices of such cssential
commodities as foodgrains, sugar, cooking
oil, clothing etc. it will be seen that the prices
have gone up by 100 per cent, In the last
year alone the general price index has gone
up by 18 per cent. Coming closer to this
month, ever since the budget was presented,
though the Prime Minister claimed in this
House that the impact of her levies would
not be more than 0.1 per cent, there are many
newspaper reports which proclaim that the
prices of commodities on which additional
levies were imposed under the Union budget
have shown increases. There are reports
from Bhopal, Bhubaneswar and other areas
that the prices have gone up. What have the
government done through the Act to stop
the price rise? What is more, addressing the
members of her own party, the Prime Minis-
ter said, that, within a few hours of the
presentation of the budget, her own son
came with a petrol receipt showing the in-
creased price charged from him. Have you
taken any action against the petrol dealer
under this Act? What more proof do you
require than the proof brought to the Prime
Minister by her own son with a supporting

the poor people of some money b the
State is subsidising khadi. So, whereas they
take away money from the State by way of
subsidy, we are contributing to the State

exchequer.

AN HON. MEMBER: What about the
aspect of employment in khadi?

SHRI §. K. TAPURIAH: Don't you
employ men in your mills? So, please do not
bring in such arguments,

voucher? But you did not take any action
because your Bill, as it is today, is only a
whip in your hand and in the hands of your
administrators and officials to blackmail
the people, to terrorize and coerce and harass
those traders who fail to toe your line and
not the other blackmarketeers or those who
play against the social regulations.

The Act has also inherent contradictions,
Why do prices rise? The prices rise when
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demand outstrips supply. When that happens
the only sane action is not by artificially
pegging down prices or by controlling dis-
tribution indefinitely but by letting loose those
forces that stimulate production, For that
purpose also this Act gives power to the
Government for “regulating by licence, per-
mit or otherwise the production or manu-
facture of any essential commodity.” Which
economic law lays down that such malaise
can be cured only by controlling prices and
distribution and simultaneously by restrict-
ing production?

According to government vocabulary,
as [ see it, and as | have bezn seeing it for the
last 22 years, the powers given to the govern-
ment to regulate these by licence, permit
or guotas only means delay, rejection and
harassment, or othersise means only delays,
hampering or stopping production, What
have you done to increase production during
the last few years? What have you done to
increase production of scarce commodities?
Only this morning we were discussing about
paper. The Minister admitted that paper
famine is looming large, is staring us in the
face. Yet what did they do to increase pro-
duction? For the last one and a half years
paper industry is a de-licensed industry.
Only fifteen days ago it was put back in the
licensed list. Is that how you want to remove
or mitigate the shortage or scarcity ?

Many examples can be given how controls
and decontrols work. But I will confine my-
self to only two examples which give different
pictures. One is the case of scooters, where
there is a shortage, where the price has been
fixed by the Government, where the dis-
tribution has been governed by the Govern-
ment regulations, and on all the applications
for increasing production the Government
is sitting tight. It does not take any decision.
But the shortage continues; the mal-practices
continue and the production does not rise.

On the other side, you have the case of
sugar where only partial decontrol took place
and in the last 3 years, the production has
gone up by 2§ times. Why can't you, as a
trial, when you have succeeded in the case

of sugar, extend this principle' or this ex--

periment to other scarcity items also? You
will see the results for yourseif.

Another reason why the Act has failed i
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that you have not judicially implemented it.
At times, you peg down the price of the end-
product without placing similar restrains on
the prices of raw material or intermediary
components. I'can give you another example.
Time and again, you have refused the plea
of car manufacturers to increase their price.
You may have your justifications. Have
you ever invoked this Act to check the prices
of component parts and accessories of auto-
mobiles when you have got the powers to
do so under this Act? Without imposing any
restrictions on the price of steel, alloy steel,
copper wires, copper sheets and multifarous
other parts that go into the making of a
car, what moral justification have you to
control the price of the end-product 7 You
go down the line. It will apply to bicycles;
it will apply to cloth; it will apply to
everything. How do you justify controlling
the price of the end-product with ~prices
spiralling on all other parts of it ?

Sir, if this Act has failed to check rise in
prices, if it has failed to stimulate production
to meet the demand, what has it sucoeeded
in? What would the continuance of this
Act achieve? I do not see anything except
probably there will be more bribery for the
officials and more powers for the Minister
and the people will be coming to them either
for some quota to be released or some favour
to be granted to them,

The proposed continuance of this Act
for a further period is designed to continue
the unconscionable procedure of summary
trial in prosecutions and amounts to conti-
nuance of denial of justice inm such cases.
Broadly speaking, in such cases, the summary
trial has been doing infinitely more harm
than good and, as our. experience goes, as
every single hon. Member who has preceded
me has said, that it has bred widespread
corruption and blackmail. Summary trials,
as our experience has been, are being held
in a most scrappy and perfunctory manner.
Such trials are designed more to strike terrior
and to demoralise than to impart justice.
As such, ‘the provision for summary trial
must be deemed to be the very negation of
justice. Even a cursory analysis will reveal
that 99 per cent of the cases under the Essen-
tial Commodities Act involve contraventions
of an absolutely technical nature, the victims
being in almost all the cases small traders and
agriculturists and-people in femote villages,



263  Statwory Res. and
Essential

[Shri S. K. Tapuriah]

Is it fair to the small trader in a remote
countryside if you haul him up for a summary
trial for such small matters as a wrong form
of accounts or a wrong description of cash
memo? Have you ensured that these ever-
changing forms, etc.,, reach every village
immediately a notification is issued ?

In view of the fact that the Act has failed
to stabilise the prices or to make methods
where equitable distribution of essential
commodities takes place among the people
or to increase the production or to achieve
even one single purpose for which it was
enacted, my party and I oppose this Bill
which seeks continuance for a further period.
T want to make a request that if you wam to
continue for sometime, you try to give thess
things, where you want to regulate distribu-
tion, where you want to regulate prices and
production, to an sutonomous body, not to
a governmental body. You give it a fair
trial. You have secn for 20 years and heard
of widespread corruption it has created.
You give it a fair trial. I am sure, this is not
& request asking for too much.

Sir, I shall conclude by outlining the dif-
ference between our outlook and the Govern-
ment's cutlook on life. Sir, the difference is
like that between the ladder and the queue.
We are for the ladder. Let all try their best
to climb. They are for the queue. Let each
wait in his place till his turn comes. But
we ask, ‘What happens if anyone slips out
of his place in the queue? 'Al’, say the
Government, ‘Our officials—and we have
plenty of them—come and put him back
in it—or put him lower to teach the others.”
And when they come back to us and ask
‘What happens if anyone slips off the
ladder?”, our reply is, ‘We shall have a
strong net and the finest social ambulance
in the world.'

SHRI S. R. DAMANI (Sholapur): I rise
to support the Bill,

SHRI 5. K. TAPURIAH: 1 hope the
textile industry is folowing the Bill,

SHRI PILOO MODY (Godhora): Bet-
weea these two I am not concerned.

SHRI 8. R. DAMANI: Ia a comntry like
oumt when production incresws,  Gomsap-
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tion increases and agricultural production
depends on the vagaries of the monsoon and
in such cases, the Government must have
some power to regulate the supply and prices
of the essential commodities for the public.
For this reason the Government is empower-
ed to take action to see that public do not
suffer on account of abnormal rise in prices
and it is very essential that Government
must have some powers to control the dis-
tribution and prices of the essential com-
modities required by the masses.

Shri Kanwar Lal Gupta said about sugar.
I would like to draw his attention to the
present position. The advantage of decontrol
has gone to the masses. Last year the prices
of sugar were ruling high—Rs. 500 and even
Rs. 700 per quintal, But on account of de-
control the production has increassd and
now the prices have come down to Rs. 200
per quintal including excise duty. So if the
Government did not take that step at that
time, today the position would have been
different. So the action taken by the Govern-
ment at that time was wise. Without any
kind of consideration, they want to run
down the Bill. It isin the interests of public,
it is in the interests of the consumer, it is
in the interests of the producer and the result
is that the price of sugar is now Rs. 200 per
quintal.

Similarly, he has mentioned about wvege-
table oils. Last year when the crop was good,
the prices were going down. The Govern-
ment fixed the prices every fortnight. Every
fortnight they reduced the prices. Now
becauss of shortage of crop, prices of—
oilseeds are going up. In that case,in fairness
to the industry, they will have to increase the
price. But ] can say that in that year the crop
was better and prices were going down.
To-day our prices of wheat and other cereals
are going down. As prices go down, we will
not require such powers. Government want
only extension of this Act for 2 years through
this Bill. Having stated this, I want to make
some suggestions about production. The
present policy of controlling the industrial
production  requires changes,—drastic
changes, 1 must say. At present every appli-
cant has to apply to the Government for
setting up an industry. For getting a licence
it takes 2 years and after 2 years he starts
the factory and it takes another 3 years at
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least to bring in production. These 5 years
go away. Meanwhile the demand goes on
increasing and it is bound to increase further
and so development of industries have to be
faster. TIn such circumstances this waste of
time for the application being scrutinised and
then issue of licence etc., requires changes.
Government should follow a policy by which
they may call the parties, the entrepreneurs
who are interested in certain schemes of
production and invite them, discuss with
them and take immediate decisions on the
spot. As such the industry can expand
faster, The production can be increased.
Surplus can be created which is very essential.
This surplus will remove the necessity of such
Bills. T want to stress that our effort should
be to increase more production and remove
all the hurdles in the way of increasing pro-
duction.

Sir, I remember how in Punjab this pro-
blem was tackled. We should take the ex-
amples of such States where such steps have
been taken. When Mr. Pratap Singh Kairon
was the Chief Minister of Punjab one of my
friends wanted to put up a factory in Punjab.
He was not known to the Chief Minister,
Mr. Pratap Singh Kairon. He took an in-
troduction letter. He went to him and said
‘I have come for putting up a factory in your
State. This is my introduction letter.” He
said ‘I am very happy you have come; I
don't require any introduction letter because
you-have come to my State to put up in-
dustry.That is more than enough.' He saw
the application. He called the party after one
month. This party went after one month.
At that time he called all the concerned
Ministers, he discussed the matter with them,
the project was finalised and factory work
started and within 1§ years the factory
went into production. That policy has deve-
loped the industries in Punjab to a very
great extent. I think Government should
follow such policies by which production
can be increased and shortages can be re-
moved. More production can solve our
problems and it will create more employ-
ment opportunities and it will also bring
in more revenue to the Government. This
is a policy which I think is very essential and
should be followed.

With these words, Sir, I support the Bill,
Thank you,
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*SHRI S. KANDAPPAN (Mettur): Mr.
Chairman, Sir, before 1 speak on the Bill
seeking to extend the life of the Essential
Commodities (Amendment) Act, 1964 for a
further period of two years, 1 would like to
say a few words on the Resolution moved
by my hon. friend, Shri Kanwarlal Gupta,
disapproving the issuance of Ordinance in
this regard. The hon. Minister could not give
a convinging reply to all the points raised
by Shri Kanwarla Gupta and others. All
he said was that there was np time to get
this legislation passed by the Rajya Sabha
and so he had to take recourse to the Ordi-
nance. I deprecate strongly this kind of
legislative practice.

According to our constitutional provisions
Ordinances are to be issusd only in excep-
tionally emergent and unavoidable situations.
It is highly improper to use this as an instru-
ment for bypassing the Parliament or for
evading a debate in the Parliament or for
carrying out the whims of the Government
at their convenience. It is aiso wrong to
promulgate Ordinaness indiseriminately on
all and sundry issues. I would point out
that twisting the provisions of our Constitu-
tion to suit the convenience of Government
is utterly untensble. This runs counter to the
letter and spirit of the relevant constitutional
provision. This is not the maiden attempt
of the Government in issuing such an Ordi-
nance. In the past they have issued so many
Ordinances, in this manner. 1 want to say
that this should be condemned outright.

In recent months we have seen that due
to palmly of time the legislative proceedings
of the Parl tare ted peremptorily
and sometimes rushed through most ruth.
leasly, If the Goverament want to find a
remedy for this kind of unseemly haste in
getting laws passed by the Parliament, firstly,
they must part with a substantial portion of
the vast powers which they have arrogated
to themselves unduly, They should confine
themselves to cardinal activitics, which will
enable them to utilise the available parlia-
mentary tims judiciously. They should share
the sinows of governmental power with all
the authorities concerned with administration
in the country. Then, there will be greater
opportunities for a purposeful debate in the
Parliament, Otherwise, the duration of the

" ® The original speech was delivered in Tamil.
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sessions of Parliament should be so increased
as to have worthwhile deliberations on im-
portant matters. If we rush through legisla-
tive and other issues in the Parliament without
giving deep consideretion to the issues in-
volved, we will be losing our democratic
moorings. The Parliament is hustled through
a lethora of laws and frequently we are being
reduced to the position of a rubber stamp
to put the seal of approval on whatever the
Government have alrcady done outside the
precincts of Parliament. This is surely a
death-knell to our democratic system of
functioning. If the Government persist in
doing so, they will be acting in a most un-
civilised way. It is not proper and it is also
not good for the country. We will be cutting
at the very roots of the foundations of demo-
cracy in our country.

Now, I would briefly refer to this Bill under
discussion. There can be only one aim for
controlling the free-market in our country.
We should regulate the free-market opera-
tions with a view to preventing the creation
of artificial scarcities and to curb the tendency
of the traders to indulge in black-marketing,
hoarding and profiteering, utilising the mani-
fold opportunities which the free-market
offers. While we are trying to hold in leash
the free-market, we should ensure that these
regulations should not by themselves lead
to the creation of undesirable and anti-social
activities which they seek to curb.

So far as this Bill is concerned, T would
emphatically say that the people consider
it only as a punitive measure and not as a
regulatory one. From our past experience
of Government'’s implementation of this act,
we know that the objective of regulating
production and distribution of essential
comoodities has not been fulfilled. I would
like to enumerate one or two examples. Many
hon. Members, who preceded me, referred
to cement, sugar, yarn, cloth and so many
other essential commodities.’ The hon. Minis-
ter will in all probability put forth the plea
that there is no direct connection between
the extension of the life of this Act and the
issues raised by the hon. Members. I would
say categorically that the Government have
failed in proper enforcement of the provisions
of this Act, because they have never made a
replistic assessment of the prevailing situa-
tion in different regions and States at any
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given moment in regard to anyone particular
commodity and the problems connected with
it. If you had realised the importance of this
kind of an impartial assessmentand functioned
effectively, then the problems faced today by
the States would not have been there. There
would also have been impressive progress in
the overall situationt hroughout the country.

Mr. Chairman, take, for example, sugar,
My hon. friend, Shri Tapuria, who spoke
earlier, said that the production of sugar has
gone up. But all of us are aware that the
price of sugar has not come down as a con-
sequence. In this matter, the Tamil Nadu
Government had discussions with the Central
Government. They have repeatedly stressed
this point that the price of sugar fixed for
Tamil Nadu is higher than that fixed for
other States, but the Central Government
in all their obduracy have rejected this plea.
On account of this the excise duty has gone
up, leading to rise in price of open market
sugar. The common people are not in a posi-
tion to pay that much. At the same time,
the stock of sugar in the factories is getting
piled up and in fact the factories are facing
a crises; some of them are not even able to
operate. In the ultimate analysis, the agri-
culturists are affected adversely. The control
which has set this dangerous trend cannot be
called a beneficial one. If it is to be really
a fruitful control, then it should take into
account the prevailing situation in regard
to each commodity at any given time and
place. Within the framework of powers
granted to the Central Government by this
law, these regulations should be formulated
after a thorough study of the problems of the
regions on the spot; but I don’t think this
is being done systematically.

Some years ago, when the Government of
Gujarat was confronted with the problem
of upward trend in edible oil prices, in order
to cope with the alarming situation there, the
Central Government under this very Act
permitted the State Government not to.export
the edible oil but to stock them in substantial
quantities within the State with a view to
arrest the rise in prices. Later on, when
some other States were also faced with a
similar problem and wanted to take some
precautionary steps, the Central Govern-
ment did not give the necessary permission. .
Why I am referring to this is that each State
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is confronted with a particular problem of
its own in regard to one commodity or the
other within its area. Day before yesterday,
the Minister of Tamil Nadu in charge of
handlooms in a speech referred to the imme-
diate necessity for stopping the import of
mill cloth from Bombay and Gujarat in
order to give protection to handloom pro-
ducts. The Central Government may con-
sider that it is not such an innocuous issue.
I have referred to this only to draw the atten-
tion of the Central Government to the gravity
of the problem of handloom weavers in our
State. The problem of each commodity
should be looked into in the light of the
situation obtaining at any given time and
place.

I wish to say that if the Government want
this Act to be construciive and wholesome,
then they must implement it after proper
consultations with the State Governments
and after studying the circumstances pre-
vailing in any region or State in regard to
each commodity. This measure would have
become a welcome measure and a laudable
legislation if it had becn drafted in consulta-
tion and with the approval of the State
Governments and also if the powers of imple-
mentation had been entrusted to the State
Governments., From their past experience,
the common people feel that this is only a
punitive measure to punish the wrong-doers
and not a constructive piece of law which
will benefit them. I request the hon. Minis-
ter to see to it that this Bill becomes an
effective legislative instrument to offer succour
to the suffering millions of the country.
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SHRI SRINIBAS MISRA (Cuttack):
Sir, although I agree with Mr. -Gupta that
this ordinance should not have been issued
in the mammer in which it has been done,
still { disagree with some of the members
who say that this Bill is unwarranted and
unacceptable.  Firstly, the Ministry should
have known previously that sections 12A
and 8A are about to expire and that the 1964
Act was about to expire on 31st December,
1969. They should have been pre-warned
and the Bill for extension shovld have bean
breught in the House when it was in session,
That is a very serious lapse. They are again
and again Tesorting to this ordinance method
in order to do something which should have
been done earlier.

Regarding the other two, T have another
objection. When they say that the 1964
Act is being extenced, in the Bill itself the
1964 Act should have been given. Under
the presssre of work in this House, hon.
Meémbers are required to look at the 1964
Act. And that is not the otiginal 1964 Act
bedause amendments have been incorperaset
in the Act itself. The 1964 Act itself says
that it will expire in 1966. So, that Act should
have been given in the Bill itself,

First of all, 1:do net know whether the
Ministry or this Government conssl s mstrolo~
gers for the purpose of ascertaining the
changing views of the people of India. But
I @ sure that somme of Yhem conslt i
astrologers for claction and ‘Ministey pur-
poses. When in 1964 this Bill came up, on
behalf. of my Perty it was stated tthat fhere
are some of the criminals in the Treasany
Benches still unhung. I s.ill repeat it. Because,
at that time the stand of my party was that
there shoull be full control of wessential
commhedities. They were too late in-doing so.
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At that time it was Shri C. Subramaniam who
was piloting the Bil. As you know, many
of them who were in the Treasury Benches
then have been hung by the electorate, though
some-of them have tried to come back through
the backdoor; stilt, thoy have beecn harmed.

h is to control the black
market, to control the money bags who try
to get through various alleys to get profit
to the detriment of the people at large. So,
this power should be with the goverament.
Government have sought to take it only for
two years in 1964, three years in 1966 and
now for another two years. Perhaps, this
time the astrologers might have told them
that the people of India will give up black-
marketing once and for all in two years.
Otherwise, how do you explein first two
years, then three years and then again two
years? The hon. Minister must have been
told by some astrologer that the capitalists
of India, the corrupt traders ef India (not
al traders) will give up blackmarketing and,
hoarding within two years. Otherwise, why
don't they make it part of the permanent
statute? This power should be with the
government because blackmarketing will
continue so long as capitalists continue in
this country,

It has been argued by Shri Tapuriah that
if there is more demand, if the demand out-
strips supply, then the prices will rise. That
is correct. But the purpose of this Bill is to
increase supply, to force the hoarder to
release the supply. Itis they who somehow
suppress the supply, hoard it, and that is
why the demand rises.

It has been argued rather very vehemently
by the spokesmen of the Swatantra Party
for the ladder. But we representing the ordi-
nary people are for the queue. Wa want the
queue. We do not want anybody to jump
the queue: We do not want to allow anybody
to touch the ladder to jump the queue. We
want the queue.

It is true that bribery and corruption should
be controlled. It is a matter of detailed
administration. Bhri Randhir Singh and
others have referred to dafects in administra-
tion. Everybody ¢ould welcome them. We
all condemn defects in administratjon. But
80 far as the question of giving power to the
Central and State Governments for punishing

and CHATYRA W9, 1892 (SAKA)

Anack on
Shri Jysti Basu (st.)

the offenders summarily is concerned, I
agreo that it should be there, I welcome this
Bill, though it is belated.

STATEMENT RE: ATTEMPT ON THE
LIFE OF SHRI JYOTI BASU

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B CHAVYAN): Mr. Chairman,
Sir, according to information received from
the State Government, there was a deplorable
incident at the Patna Railway Station today
at about 8.15 A.M. when as unknown assai-
lant fired a shot at Shri Jyoti Basu. Shri
Jyoti Basu escaped unhurt, but one Ali Imam
who had come to receive him was hit by &
bullet and was killed. The assilant made
good his escape. Immediate investigation
was underiaken and ome Surendra Prashad
has been arrested by the police on suspicion.
Investigation is in progress.

1 spoke to the Chief Minister, Bihar, this
morning and requested him to make a
thorough probe into the matter. The State
Government have informed me that necessary
security arrangements have been made for
Shri Jyoti Basu. Arrangements have also been
made to maintain peace in the town. I also
spoke to Shri Jyoti Basu and expressed my
deep concern. 1 am sure, the House will join
me in unreservedly condemning resort to
violence which undermines the very basis of
democracy and democratic institutions.

itz fagrdy aronddt (FwgR)
wrafy wged, ¥ W9 e ¥
TarAd 7 7 U OF g7 FT A4
WA 9T AT 4T | FAH T WIHRIT
gasr oiw ¢ ghnr aar fearf 7@
Far, #4ifF gait WA & wlesfal &
qaRTE ®TAT TEAT, TAX WA 9T 7Y
firq oy & frse om gaelt mg ¥ o
qEIT | A T AT FIFTT 7 F7% F
ggraar wifr & ? qradr A s e aw
oy frrer w0 | wad Wik € F TE
g et § 1w waraf oft, oy ageT
At ) § 1 wEd agd dfew fraga
IR WY g gk ) A T /WA 7T
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SHRI Y. B. CHAVAN: The State
Government so far—I myself talked to the
Chief Minister—have not formally asked for
any assistance. Ewven if they do not ask for
it, we will, certainly, offer help to them and
an investigation will have to be on a sort of
uniform pattern. The point that the hon.
Member has raised is an important one and

I can assure him that I shall, certainly, look
into it.

SHRI H. N. MUKERJEE (Calcutta
North East): Sir, I wish only to say that
the abhorrence expressed at this kind of at-
trocious attack on Mr. Jyoti Basu is shared by
everybody in this House and we do expect
that the Home Minister will get all his
agencies into operation to see to it that punish-
ment is meted out to whoever is responsible.
Itisanabsolutely attrocious method of attack-
ing a political opponent. The whole position
smacks of a terrible atmosphere in the coun-
try and the Government must take all steps
that are necessary in order to eradicate the
poison which has come up in this kind of a
very undesirable shape. We all share the
abhorrence at the dastardly act to which
expression was given.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Sir, I join in condemning
this dastardly attack on Mr. Jyoti Basu.
I would like to know one thing from the Home
Minister, It is said that when Mr. Jyoti Basu
was passing over the over-bridge. .

wawfy wgvew : waTw wa gfeq,
o @l T § ag sifeg

SHRI SURENDRANATH DWIVEDY:
1 want to know whether he has enquired about
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it. While Mr. Jyoti Basu was passing over
the over-bridge, he pointed out to some
person in the crowd and that person was not
arrested and he escaped. That man escaped
and some other man died. That means he
had some previous information about the
attack on him or some such thing. I want to
know specifically while the investigation is
going on whether he has enquired about that.

SHRI Y. B. CHAVAN: 1 have not got
all the facts. Whether he pointed out to
some person, etc. are matters of very vital
importance. But I have not got any facts
about it. It is very difficult for me to say
anything about it at this stage.

@ o T (38): T AW
g

st TmamT W
o ¥ ¢ 1 Afew q@ agr S
¥ T A A FHE AT geren i ARy
ot J1 @ w1 SrAeTd E

st Toefie feg (eaw) @ g 4@
;T-FIT e fF FE oA == ar @

1

gwrafa agtew © g8 A TRRETEO AT
T g | I A A IAN 7 I8
g U ag &Y AT EHRA § | AT TE gAAT
fueft ag o7di7 amA =T 34

e

oft %o nte &n ( gforar ): st

we g g ag adr g v adt ? greax
W gAT |

aqwfy wEww : TER OF wIie
fiwar | o= gfe SaaY TRl F
%, Tz TEAT TR S, U
o sa v A
gafaq ¢ gara) w1 ore Afag w7
IY ATHET F9-AfEw & T |

Wt e i W

T 7



281 Statutory Res. and  CHAITRA 10, 1892 (SAKA)

Essential

SHRI S. K. TAPURIAH (Pali): I join
in condemning this dastardly attack on Shri
Jyoti Basu. Thank God he has been spared.
We wish him a long life. I would only like
to know whether any compensation is being
given to the family of the person who lost
his life.

MR. CHAIRMAN: Investigation is
going on. That is all. We now continue with
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also clarify as to the category of persons

who were punished.

1 make this charge that in the name of
this Act only common people are punished;
justice is not being done properly. Many
times criticisms have been made herc that
in the name of summary trial procedure
justice is not being meted out to the common
people. I would requiest the hon. Minister

the discussion on the Statutory Resolution
and the Bill.

18.08 hrs.

STATUTORY RESOLUTION RE: ESSEN-
TIAL COMMODITIES (AMENDMENT)
CONTINUANCE ORDINANCE;
AND
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL—contd.

*SHRI K. RAMANI (Coimbatore): Mr.
Chairman, Sir, I am not opposing the Essen-
tial Commodities (Amendment) Continuance
Bill, 1970 which has been brought before the
House by the Government. But, at the same
time, I have unassailable objections and
strong criticisms to make regarding the
manner in which the Act had been imple-
mented in the past. I would like to enumerate
a few of them.

To give an example, the hon. Minister
stated that during the year 1968 out of 17960
cases of summary trials only 6018 cases
ended in conviction. I would request the hon.
Minister to clarify what happend to the
remaining cases specifically in hisreply to the
debate. Similarly, the hon. Minister pointed
out that in 1969 there were 8422 cases of
summary trials and out of which 4330 were
cases ending in conviction. In 1968 summary
trials were instituted against about 18,000
persons and only about 6,000 were convicted.
T would like the hon. Minister to inform the
House whether all those who were convicted
were common people, petty traders and small
industrialists or they were big black-mar-
keteers, hoarders and profiteers. In 1969
the summary trial cases were about 8,500 and
only in 4,300 case. punishment was awarded.
I want to know what happened to the re-
maining 4,200 cases, The Minister should

to look into this.

The objective of this Act should not merely
be to award punishments, On the contrary
this Act should be an instrument in bringing
to book the black-marketeers, hoarders and
profiteers and also inmaking available to the
common peoplethe essential commodities by
ensuring proper and equitable distribution. 1f
this isnotdone, the hon. Ministermust under-
stand the however good the intentions of a
law may be, if it is enforced tardily, then’the
people would neither welcome such a piece
of legislation nor would extend their support
to it because no beneficial results flow from
such a law,

The Government, after assumingthe powers
to regulate distribution of scarce essential
commodities, to check the rise in prices and
also to root out lock, stock and barrel the
black-marketing and hoarding by unscrupu-
lous people, had genuinly tried to
implement this Act, If that is true, what
happened to Vanaspati? The price of Vanas-
pati has shot up and it has gone undcrgrour!d‘
When there is acute scarcity of esscnt]al
commodities like various Kkinds ol’_ Pll&,
foodstuffs, cloth, yarn, paper, medicines,
sugar, etc., it is the prime duty ofthe C?ov_cm-
ment to regulate the production and distribu-
tion of these commodities by forcefully
excercising the powers granted to them under
this Act. My feeling is that the Government
have failed completely in their effort to
arrange proper distribution of essential
commodities. I request the Government to
examine this issue more carcfully.

In my constituency, Coimbatore, a tin
of groundnut oil was selling at Rs. 42; but
now it has gone up to Rs. 64. A tin of gingily
oil was being sold at Rs. 72 and now it is
sold at Rs. 77. A kilo of coconut oil costs

*The original speech was delivered in  Tamil.
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Rs. 7.50. Reports have appeared in the
newspapers that there is no difference bet-
ween cocomut-oil and ghee and as a matter
of fact both are competing with each other.
Tie hon. Minister should explain what steps
have been taken by the Government to re-
gulate the distribution of these essential
commodities in exercise of the powers of this

Act.'Tam not aware of any such steps haviag
been taken by the Government.

I would like to strike a note of warning
to the Government here. In this year's
Budget, the Government are going to print
currency notes to cover the deficit of Rs. 225
crores. New imposts of excise and other
taxes to the tune of Rs. 170 crores have been
proposed. As a result of interaction of these
two propositions, there will definitely be
spiralling of prices. It will also lead to large
scale hoarding of essential commodities.
The responsibility to prevent these things
occurring rests squarely on the Government.
While taking action,if the Government allow
the big hoarders and profiteers to go scot-
free and at the same time punish the common
people, petty traders and small industrialists,
then I would warn the Government that they
will be misusing the authority and confi-
dence reposed in them. There will be stiff
opposition from the people if the Act is
enforced in this way.

When there is scarcity of essential commo-
dities and daily necessaries of life, it is im-
perative that the Government should enforce
rigorously the provisions of this Act in so far
as proper distribution is concerned. The
question that is posed today is why it has
not been done so far. The hon. Minister
should bear this in mind when he seeks the
vote of the House for passing this Bill. He
should specifically mention in his reply as
to how many big black-marketeers, hoarders,
profiteers and swindlers of the society were
punished in the ycars 1968 and 1969 and how
many common people were harassed. 1f this
information is made avaflable to the House,
then the cat will be out of the bag.

Today through central laws and through
Central Reserve Police force, the Government
are resorting t0 repressive measures in the
States, The people who domand and fight
for eradication of black-marketing, hoarding

and profiteering are oppressed with a heavy .
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hand. On the other hand, 1 would request
the hon. Miniater to make use of the Police
Foroe to bringto punish the biack-marketeers,
profitoers and hoarders and implement this
Act in a fair, just and cffective way so that
the common people are afforded the much-
needed relief,
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MR. CHAIRMAN: Now,
Minister.

the hon.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY): 1 am highly thankful to the
hon. Members who have participated in
this debate and who have made very valuable
suggestions, The hon. Members were kind
enough to extend their support to this Bill.

I am not a pathetic believer in controls.
However the control hag not inspired the
confidence of the public in capitalist, morali-
ty in the matter of keeping the priceline.
Therefore, as an inevitable measure, some-
times steps under Essential Commodities
Act will have to be undertaken.

As far as this measure before the House
is concerned, we will have to view this' in a
limited compass. We are not dealing with
the total measures as such but we are dealing
with the procedural requirements. This is
a continuation of that procedure under the
Criminal Procedure Code which is already
in existence and we are only trying to extend
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the period. This is the limited sphere in which
we will have to examine the Bill before us.

Regarding Shri Randhir Singh's sugges-
tions, I believe normally the farmers will
not violate the law on essential commodities.
I do not see why they should feel that they
are likely to be apprehended under this law.
They are mainly producers. There is no
scope for them to indulge in any malpractice
coming within the four corners of this law.
They are honest. If there is any violation,
that would be punished, - If there is any
harassment, I hope State Governments
would take note of it and take necessary
steps to avoid any herassment being caused
to innocent persons.

Another question raised was about the
desirability of the summary trials. In the
Act itself, appeal is provided for this is in
case of confiscation also. In the rest of the
matters, the Cr. P.C, lays down in sec. 414;

“Notwithstanding anything herein-
before contained, there shall be no appeal
by a convicted person in any case tried
summarily in which a Magistrate empo-
wered to act under s. 260 passes a sentence
of Iﬁne not exceeding two hundred rupees
only.”

SHRI KANWAR LAL GUPTA: When
they have revoked detention without trial,
in the changed circumstances, why no appeal
is provided ? May be Rs. 200 or rising of the
court—does not matter.

SHRI RAGHUNATHA RADDY: To
ensure speedy disposal of cases, certain pro-
cedure is followed by courts., For that
summary trial is provided for as in the Cr.
P.C. It also provides for remedies, such as
appeals or revisions. The rights and liabi-
lities are prescribed under the Code. We
need not go into it,

SHRI KANWAR LAL GUPTA: This
is a fundamental issue. He asks us to pass
this Bill but says ‘do not go into this issue.’
Let him convince us.

SHRI RAGHUNATHA REDDY: In
a developing economy. .

SHRI KANWAR LAL GUPTA: Eco-
nomy is to be developed with detention?
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SHRI RANDHIR SINGH: Farmers
are prosecuted and harassed in thousands.

oft Wt A g ;S A G
g fedafr At & 7 W9 W Y
®F q47E, A7 TATZ | WY HAT A
TTATH W1 FE § | W9 FEAEE T QF
¥ afwg A1 wroEr gHTEEAT FEL AAF
¥ g

SHRI RAGHUNATHA REDDY: Sum-
mary trial is not something unknown to
law. Tt has been there for a long time under
the Cr. P.C. Having regard to certain aspects
of business morality, the necessity to deal
with distribution effectively, the need to
control blackmarketing and the considera-
tion to see that in relation to essential com-
modities the community should not be es-
ploited and placed at the mercy of persons
who do not observe any kind of morality, sum-
mary proceedings are essential to reach them
a lesson and administer deterrent punishment.
Such proceedings are recognised in juris-
prudence and this is nothing new. I hope he
will appreciate this,  Here we are mainly
dealing with economic crimes. Economic
crimes are committed by those in high palces
who cannot be easily apprehended, but the
law doss not recognise the status of a person
if he commits a crime, and every person will
be treated equally. Therefore, in order to
protect th2 interasts of the community and
to expedite trials and award punishment,
this kind of prozedure has been followed.
It is nothing new to law and it is already pro-
vided for in the Criminal Procedure Code.
Again, it is not something that I am asking
the House for the first time to accept. It is
already there in the statute. We are only
asking for extension.

I have dealt with the conditions under
which the Ordinance had to be issued in my
opening speech and 1 need not refer to it
again. I do not agree with the proposition
placed by Shri Kanwar Lal Gupta in support
of his Resolution. 1 hope the House will
reject it.

ot €. e ¥} aRA T

T[T AR FT@TE | F gorar oY F@w
g f ag dvifes fafre< &1 few
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A 3u ¥ 5 9 garwr 47 9% fear
ITET IgiT W SO AEf famr ) A
w1 f5 o ww TeeemgE, faw
AT T AT gFar< FH< g 9T Wi
faams wedr &, fafeedr wic gfwer @3
s FL0 § IFTT § a1 &I ALY WY
g% faers fedwe &t oy 39, ST
aadrers #4) A F@ 7 wrew feFww
uw & fiis 2 faar 1 9AwT W
PIaT e F9 E | AR AW TEE
TR wivw o 2 &) S e wifEe
F ATHI BT WY AR §& & T6T FIAT
q, 77 &€ gauT FE & AfFw ww &
T IART AN FT TFEATE, W7 &0
TS a1 T FL | HAT AGRA ¥ 4R @
g mt v ¥ fr Sov aweifaw €1
AfFT1964 7 T€ FTA a7 97 | I9 39
HEATE AgaT SATET Y | AT A Py
qT 1 WIS AT FTHr gES & 1wy
|1t 3w & foq oF sfie st = faar
g1 it 9T TEGHT T qTHE WY
W AT E | TH AR TEAT AW
ST AraRT F491 § 7 gAFT W
gt fear mar & 1 qdY T ¥ T
ag oY 74 Favar § fF gaF7 geAHIM
Far g1 @ 8, a7 Ehaz T 9gv
ZFT RAIRYA FTEATE 7 FTwA
T4 &, 79 §F §AT &, AfFT TW TEF
AT ¥ St o Ad w7 )

FIHT BT AT T F qre A F
=t % 7617 wAT wEHE FT 17 94 fag
THTE | g AT AT H gAs Ko a3
ATt 1 3 ¥ faee AT o frew
T FTAT E | W9 w4 WY WL A
HIAT 9% 0 3T | TF 4799 #7 #4q
afewa ¥ za FA A &1 AfeT 45 1
Fagfasfiy) agaEREsad s
¥ oF 3fqare 9w g F fen
AT 4T IAFT  AMA gEwWrT A
foeam
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WA ST AN ) gmRgewry gEdy ardt & wer iy gw fedae s,
AT Mo g Siawerfs dfew guw a1 ¥ w7 wrer A
® AT Y gEET B g gur | T2 ¥ forg as<fra’ T AT SO AT |

AR TR EAT WAL QA A A A
R AT Fraei F fewra ¥ agrdr o
R 3fgafaea & 7ar g9 femma-
frama a< faar, gar @ wody ardf
w1 faarargsad &1 e, Afew fgama-
foromw < famr | S AT F W oAEE
ga M w dHfaw g, g Fa g, 39+
aw feam 1 s @ T fem
& w0 Ia% WAz ¥ fac 1@ s
uarr g wa E? K wgw fwagsds
faqr & 1 o< gAY o FET A & AN
9 ¥ F9 107 wefagi 1 war ar
w0, B FT TAT AT FL TART T
FF, BTAT 1 §9 wiws d¥ a1 T {4-
farer &1 fammsit | R ¥, 2, w1
arix Fr v Jasaias faamg | Jfe
g% fag urd gaaT g A fyan
< fear A & F wreAY ardE w3
HEHAT 9T |

oI GAY ST sAE-WIRIeT
THo TIFo HTTHo THo Yo & AN
g wr &, gay wgrar Hfadr IE A
W1 W Qe TiFo HIX THo
T Qdo FTOFAN FTMES feaorax
F< faam A7 W w98 FTT a@g A
grgdr &< faur sng, @ wHe drae
AT THo THo TTo FT IoIg ¥ AT TH-
qIEAT &1 QT & W TFTFT T
T & TR T N IFA® gL, sy
9T AT AFATE | T FAT OF qifwhe-
Wfer 0% ¥ sAvTRfaT ST E )

AT & TF THo THo To A A
wamar f oF a2l & OF gHo TFo To
#t Y ot & Fed ¥ fg, gud fedee
A & fag, v9w gw= ¥@T oo

frady orff ¥ Tgr e oY 9 &7 AR
FEY &, AT IH TR AW AHT, A TR
EAT F9AT HITFY | A QHe THe Teo
fawelt ¥ ov o7 IEA WA wAY ¥ FAT
for s & o # A ¥ A Y
sTadfy, agt aT g gferm &1 e @, A9
qET @A FT Arar fFaT gAT €0

FIE Qdc TAo To IT THo fTo
o ardt %71 ), 3A%T I LT F w1
Fz w1 =1fey, wfew ag ot arfs-
feedfers stw-arafzm g @ 8, sy
57 & T g0 F197 1 T87 FaEe
F faa sq, mifs aesTe # giaai 2
wfeat TFTE | FEr A T8 O
I5q & AT FZIA F WY | WHT Tow AT
F T § AIEL KT ALT ARHF
gt

fred : @1 @1l 7 TF F14T F
grAR I & alidi w1 v TEd A4
fasft & 1 gasTafian fad aggmr e s
FCA AT §, TEIFE W qF TG,
A g Fogaardr @ o€ &, art a9
¥ Furdr o E

wifge ¥ § a8 go1 “aT § fo
FAT ACHTT FAAFUT T qrae{y &
" E | T 70 A FY T IAAT
a{r Y w1 3@ grar &, FfeT 9@ 17 Ay
ot fads i oarigfr s §
aY U FTET awAI® AT 1wy
THTC TH T 71 ® 1§ %2 IS fe
FAgEE 9 W e egae g faar
srg 7 gg fafewd v faar e f
T TR T SUTRT & AE ST
o o [P @ ag w1 Weaw @
IBE, AT F quaAar f6 g Tqiax £
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TR IR = A wF q14l B @
srifas aar &, o aeall famd o
ardt &, a7 AT mfely FT AR T
agi AT asAT AT | fRT AT Iy S
AR AEE w7 AT ¥wT qG A5

=fg |

qg AXFTT ATH AT TAEAT FT =T
&, few st Ay nfram wrwg &
"forer w2 2 &Y Tod Aty AT &, IEET
wite F1 Afgsr ad gom, aEr A
g | ST ST aeg AT &, O arsr ar
ferltz Ru ama7 @, I4Y a2 &7 @Y vy
AT gr | W ar wdrer w7 -
FTX AE} 2, fwa fager WX e 9
TE WL AT & | w7 A FIHTC FT AT
§? wragIARATE ? Fredreque ¥
ot wfyre fag g &, S qarfas o
At F 9T F1 e Faean =nhg
TR A1 et Il ¥ §8 w@T g
arfgy w78 ahueeifas § 7%
Hifoar o =rfen, Jw ¥ T a2-
qd FTEAT TRy |

Wit 3 & e weft wgem 7 At
79 far % e {r g &) syEear Y
34t avg S AN JEl w1 o fag
TR A gEEl w1 s o
e femr g1 F o § 5 @@
g ¥ @@ F denfEr faw
amgdt 1« war g oo ot
fag =R feadr Araef & @,
#fer ag a1e 9o & W 1 A
SR OF 41 3T 8 g Y, afww &
gt e ot sear o W
faaaY qamafer w&T )

MR. CHAIRMAN: The question is:

“That this House disapproves of the
Essential Commedities - (Amendment)
Continuance Ordinance, 1969 (Ordinance
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No. 10 of 1969) promulgated by the Pre-
sident on the 30th December, 1969,

The motion was negatived.
MR. CHAIRMAN: The question is:

“That the Bill to continue the Essen-
-tial Commodities (Amendment) Act, 1964
for a further period, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.
Clause B—{Continuance of Act 47 of 1964.)
SHRI SHIVA CHANDRA JHA: :I beg

to move:

Page 1, lines 6 and 7, for “31st day of
December, 1971

substitute **31st day of December,
1972, (1}
Page 1, line 10, for “31st day of Decem-
ber, 1971."

substitute “31st day of December,
1972." (2)

gwafa Ag1ET, T9 U &1 1964
¥ 1966 9% F3E1 T WX f6T 1966
Fefrrama % faw 1969 aF ag@TTET)
o H CFE FT 1971 aF TET AT @I
¥ & Ay SRAT Amgan g oA
gam 7 a9 & fag w1 Adl g
1 fRT AT AT & fog Y w6 ) awrd
&1 wrfET Y 71T w7 RATAAC §, 7
Tz ®Y 4G FT wqT HHEfgA  ?

1 7% g & fF & A qa o
g A gawt fi7 o & fag agr fear
T, &1 T GT-AAG VAT F qCRTC
F AR & wram froag e g aw
qTAE TEIN KT HDS FT TR Y,
arfe Sust wuAT AF-sqTeqT FTEAT
O ¥ W oy | dF o & ara A4y
affeqfa giT, Sad WA a8 Wt
1 a7 AFAT ¢ | ST GIAT A AT
¢, aY g 91§ W & fag Fe
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[t ferawez W)

T &I wwdt ¢, @ify A ¥ 9w
AT FTH FX | GHTF gt
¥ ofs & fag = e @AT S
W9RT A |

wdt wgRw AW dwew A=A,
Tt fefaww g

SHRI RAGHUNATHA REDDY: While
there may be some point in the argument
put forward by the hon. member, let us try

Division No, 21)
Banerjee, Shri S. M.
Fernandes, Shrl George
Goyal, Shri Shri Chand
Jha, Shri Shiva Chandra

MARCH 31, 1570

AYES

Commodities (Amdt.) 26
Continuance Bill

it for two years and see how it works. I
oppose the amendments.
MR. CHAIRMAN: The question is:
Page 1, lines 6 and 7,—

for “31st day of December, 1971"
substitute—

“31st day of December, 1972"(1)

The Lok Sabha divided:

[18.46 hrs.
Khan, Shri Ghayoor Ali

Patel, Shri J. H.

Sen, Shri Deven

Shastri, Shri Ramavatar

NOES

Ahmed, Shri F. A.
Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri R.

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Dalbir Singh, Shri
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri K. G.
Gandhi, Shrimati Indira
Ganesh, Shri K. R
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Gupta, Shri Lakhan Lal
Hem Raj, Shri

Jadhav, Shri V. N.
Karan Singh, Dr,
Kotoki, Shri Liladhar
Krishnappa, Shri M, V.
Lalit Sen, Shri
Mahadeva Prasad, Dr.
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Maae, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri G. S.

Mohammad Yusuf, Shri
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Parthdsarathy, Shri
Pradhani, Shri K. .
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri
Randhir Singh, Shri

Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri 3. Ramapathi
Reddi, Shri G. S.

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankarapand, Shri B,
Shastri, Shri Biswanarayan
Shiv Chandika Prasad, Shri
Sonavane, Shri
Sudarsanam, Shri M. -
Tiwary, Shri D. N,

Ulaka, Shri Ramachandra
Verma, Shri Prem Chand
Yadab, Shri N. P.
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MR. CHAIRMAN: The *result of the
Division is: Ayes B; Noes 66.

The motion was negatived,
MR. CHAIRMAN: Now the question is:
“That clause 2 stand part of the Bill"

The motion was adopted.
Clause 2 was added to the Bill,

SHRI KANWAR LAL GUPTA: Sir, I
want to raise a point of order. The amend-
ment was that of Mr. Shiv Chandra Jha
and you said, “Ayes have it; Ayes have it.”
You see the record. You said, “Ayes have
it; Ayes have it."” The amendment is carried.

MR. CHAIRMAN: No, no.

e . gwA A AT
w21 8, g9 foa &, sy foad # 2w
dfog | fagiv o0 wavedz & og §
Feferd, ¥ae gH T AT @ 7, 3947
AT €Y 78 a7 5 ag fra e e
TR E | w8 Ny w1 Qe @ A
U T FACTE ATAATZIT | W19 IFB
ar ugy, fead F o &

awmafa wgwy : §3 77T —Clause
2 stand part of the Bill.

S WA [ ;W9 FET §—
Ayes have it, Ayes have it. You put the
amendement.

awafa agw : #F Fgr 8-Clase

. 7 stand part of the Bill (Interruptions)

SHRI SHEO NARAIN (Basti): You
sec the record. It is a genuine demand

ofi AT W™ qar: WA oget
wivedz fedflew & g vt | wF
I IAET A A wRvEE o, W
I O AT FAT, TR IawT A
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Continugnce BNl »e
feam, ga®Y 9aT & 7E av fr gy /@
FET § o fRe smR W sgr—
Ayes have it, Ayes have it. ¥R ATEX
qUHT qaA ¥ faq o T ag
Ne Y 1w ez W AR
FAT § |

awrfe gl dF &9 2 T
tr .. (wmawm), . .

ot S g 9 fowrd 2|
#ifag, sra 2 7 waT &, AR
FEE | TAEHZ 2 g T FUI AT
oY AT AG AT AR G, . . (s
am). .. ¥¥ve gRwedr SO
FAC IAT AT TART 4T AFY FIT T
&, wra fegrd faq 1 ar @Y ww gasr
FraTa A, & w FETE FE FER
T ifag. . | (wrmE™) . . .
9y &9 FI T FIHAC, IAF ATX
g% gy Hifag |

waTafar oY, AT w77 78 & FF TR
firs == &7 o & g wRvedz 9T
fedraga g A1 =g Fafew g 7€)
% a1 ST N qEd wheede @,
wmifas § fr 9@ 9 e g e |
FATT 2 T AT HF YT TG F@ IS
¥ v A ga gAw Gan A g fE
FAS 2 T @ E, TR & FA,
T §Y @ §, I9d A% WA WY T FE
femr. . . (swwaw). . .

“mfaw@w wvEde do 2

qraré § avé 7o 1 FX FgT §—Clause
2 stand part of the Bill.

o wrewre qqav: Afew afew
ft werwenr g 1w ford

e

*The following members also recorded mwforﬂoﬂs.wﬂ Igbal 31“!‘1

-and Swami Brahmanandji.
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wwifa wgvea : gfe ag aré
gafae §F sy 2 %1 foar 7 &% 7Y
FET—Clause 2 stand part of the Bill,

afgy | TgF wTed wgr a7 fF AT O
o a1q fediga a3Y & o971 &, TF-0F
qT ey g |

MR. CHAIRMAN : No argument.

) ks a A M AR R §
oz 3rF AET &R )

wamfe afw: w9 gEET gAY
FO% ¥ I3 |

st o g : oo F =
£—Clause 2 stand part of the Bill. gAq
U wHI ¥ gAT ]

=t Ao HYo aT (FTAYR) : fedt-
W T IE GAT AT AT g AT FEA AT,
og wdvEdE Fo 1 9 gAT AT Ffw A
¥ wivgHz 7Y & fa o |re g e,
gafag FTEwe g1 %ar § | e
qgAT wAvEHT F Ak § g fomm W
sad ferame foem f Aifea gy
8 3tz g7 Wi #Y fay A 66 TAA
a3

afeT o ga wived W Ot
WAz 3 {1 @ § fF awy £ qar
e wf A IaF q6T §Y wwar &
T FET—Ayes have it. T oW
foadr oo wrdfag @ FO §
JEAARTAT AT | a1t &
g FFAT AT § b wvor #Y qraRee L
sl & fgama & wrw 3@ A1 o WO
JaTT ¥ fAwa AT SEwt ww aw gerar
WY o 4 w7 Y| AT WiR-
Wz wr forar wa & @Y ww HYE aga
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T A A qEA AT E W A o

FTETC Y fred et § 1 gafag F ady
e wem s gy qxfe M frow
wEt ogfa & Sew! d@d gO oF Tw AT
Wiy feadme w7 fear & sEst AW
forar omg—att i aTer w7 TvET

FaFT 7 fqar sg o

st fira Avooow - avrafa wgEE,
et fir aaoff argw ¥ w21 8, gAY fesrd
wY 7T & | gEAT-eNT A gH A AR
R AT & 1 g Wi & Tw Fewrd #7 X
wﬁaﬁﬁwﬂ%ﬁrml femrdfes
douw § gt @y fewrr wga iﬂ
SEAET &) . . . (vmewer). |

SHRI R. D. BHANDARE (Bombay
Central): I am requesting and appealing to
Members. Let us not convert this House into
a Panchayati Raj. (Interruptions)

SHRI RAMAVATAR SHASTRI rose.

SHRI R. D. BHANDARE: I am on
my legs. I am in possession of the House.

I was appealing to the Members to be fair
to the Chair.

SHMRI SHEO NARAIN: We are all fair
to the Chair. We mespect and :honour the
Chair more than you.

SHRI R. D. BHANDARE: Amendmgnt
No. 2 of Mr, Jha, . .

SHRI KANWAR LAL GUPTA: Why
not yau see the secord?

SHRI R. D. BHANDARE: Tam coming
to the record itself. I am not misleading you
or any other Member or the Chair. The
Chair specifically, categorically and very
clearly said that ‘Clause No. 2 do stand part
of the Blll." Thatjis there on the record.
So far as amendment No. 2 was concerned,
it was not taken into consideration. There-
fore, the Chair was justified when the Chair
very categorically said -that ‘Clause No. 2
_dostand.part of the Bill." This.is-the.cecord.
On'this matéer, let-us tbe ifdir ito-theChair.
Lot us go to the revort, Hasfarws emendasnt
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No. 2 is concerned, I know, it was not put
to vote and it was not pressed at all. I am
concerned with the Chair and therefore
I want to appeal to the hon. Members to
respect the chair and not mislead the Chair.
Let us not mislead the House. Let us not
spoil the record. The Chair said ‘Clause 2
stand part of the Bill.’—That is the record.

SHRI RANDHIR SINGH: Record  is
quite clear. Why don’t you refer to it, Sir?

MR. CHAIRMAN: I am giving my
ruling.. Amendment No. 2 is barred. I said
that “Clause 2 stand part of the Bill.”” That
is the record and so it stands.

SHRI KANWAR LAL GUPTA: What
about amendment No. 2, Sir?

MR. CHAIRMAN: Barred. It was not
put to vote.  Now, the question is:

“That Clause 3, Clause 1, the Enacting
Formula and the Title stand part of the
Bill.”

The motion was adopted.

Clause 3, Clause 1, the Enacting Formula
and the Title were added to the Bill.

USHRI RAGHUNATHA REDDY: Slr
I move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

11.58 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules .of Procedure and .Conduct
of Business in the Rajya :Sabha,

(i)

Messages from R, S. = 302

I am directed to return herewith the
West Bengal Appropriation (Vote
on Account) Bill, 1970, which was
passed by the Lok Sabha at its
sitting held on the 30th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”

“In accordance with the provmons
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to- return here with
the West Bengal Appropriation Bill,

1970, which was passed by the Lok
Sabha at its sitting held on the 30th
March, 1970, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill.”?

(iii) “In accordance with the provisions

of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith the
Appropriation (Railways) Bill, 1970,
which was passed by the Lok Sabha
atits sitting’held onthe 28th March,
1970, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”

(iv) “In accordance with the provisions

of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
Iam du‘ecteg to return herewith the

:)%propnatlgp (Ra,llways) No. 2

31 1970, W;uch\,wa,s pqsaed Qy the
Lok Sabha Atits, s;ttulg -held on the
28th March 1970, .and tran;mxtted
to the Rgpya §abha for its JIgcom-
mendations _and ,to_state {thﬁt this
House has no recommendations to
.make .to the Lok Sabha.in ,nesard
o (the ;said- Bill.” ;
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18.59 hrs.

*DEMANDS FOR GRANTS, 1970-71—contd.

Mnhsmr OF HOME AFFAIRS

MR. CHAIRMAN: The House will
now take up discussion and voting on Demand
Nos. 42 to 56, 121 and 122 relating to the
Ministry of Home Affairs for which 8 hours
have been allotted.

The Cut motions may be sent by tomorrow
to the Table,

DeMAND No. 42—MINISTRY OF HOME AFFAIRS

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
1,54,04,000 be granted to the President
10 complete the sum 'y to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Ministry
of Home Affairs." »

DemaND No. 43—CaBINET
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
61,383,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Cabinet.’”

DEMAND No. 44—ADMINISTRATION OF
Justice

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Ra.
2,12,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st,
day of March, 1971,'in respect of ‘Admi-
nistration of Justice.' "
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DEMAND No. 45—PoLicE
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
57,56,74,000 be granted to the President
to plete the sum y to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971 ,in respect of ‘Police.’ **

DemanD No. 46—CENsus
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
5,23,17,000 be granted to the President
to complete the sum mc!smry to deﬂ'ay
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of ‘Census.’

DEMAND No. 47—STATISTICS.
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
3,47,83,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Statl.s-
tics." ™

DEeEMAND No. 48—Privy PURSES AND ALLO-
WANCES OF THE INDIAN RULERS.

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
1,13,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of Privy
Purses and Allowances of the Indian
1__Ruhrs.‘ "
DemanD No. 49—TERRITORIAL AND PoLl-
) TICAL PENSIONS;

MR. CHAIRMAN: Motion moved:

“That & sum not exceeding Rs.

*Moved with' the recommendation of the President.
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24,01,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Terri-
torial and Political Pensions.’ ™

- DeMAND No. 50—DELHI
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
42,69,68,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Delhi.’ ”’

DEMAND No. 51—CHANDIGARH
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
6,02,33,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Chandi-
garh.’

DEMAND No. 52—ANDAMAN AND NICOBAR
ISLANDS

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
7,76,15,000 be granted to the President
to plete the sum y to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of Andaman
and Nicobar Islands.” **

DEMAND No. 53—TRIBAL AREAS
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs,
23,13,04,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Tribal
Areas.’ *’

DeMAND No. 54—DADRA AND NAGAR

HAVELY AREA
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
57,05,000 be granted to the President
to nplete the sum y to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Dadra
and Nagar Haveli Area.’ ™

DEMAND No. 55—LACCADIVE, MINICOY AND
AMINDIVI ISLANDS

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
1,11,00,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Lacca-
dive, Minicoy and Amindivi Islands.’ **

DEMAND No. 56—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY OF HOME AFFAIRS.
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
10,96,58,000 be granted to the President
to complete the sum y to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Other
Revenue Expenditure of the Ministry of
Home Affairs.’ *

DeMAND No. 121—CaPITAL OUTLAY IN
UNION TERRITORIES AND TRIBAL AREAS

MR. CHAIRMAN: Motion moved:

“That a sum not ecxceeding Rs.
22,07,56,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Capital
Outlay in Union Territories and Tribal
A!“.O. ”
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MR. CHAFRNIAN: Mofivn fhoved:

“That a sum Tot ewosdding Rs.
1,77,50,000 Be Fred to the 'Prediflent
Yo ‘cimpléte ‘e sibh n¥oesstiy to défray
fhie charges ‘Which ‘will come n course of
payment during the yoar -ending the 31st
day of March, 1971, in respect -of ‘©Other
Capital Outlay of the Ministry of Home
AMwity.’ "

D. C. \Nome Minlotrid 908
19 s,
MR. CHAIRMAN: Shri il

SHRI S. K. PATIL (Banavkinthe): Mr,
Chairman, Sir, T would ‘take 'sofite ‘thme. .

MR. CHAIRMAN: The hon. Member
may please continue his speech tomorrow.

1902 hirs.
The Lok Sabha then ‘adjourned till

Eleven of ‘the Clock on Wednesiay April 1,
1970/Chaifra 11, 1892. {(Saka).
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